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. LEGISL.A;TIVE ~ . 

We dn.BldGy , 3rd April, 1929. 

. The .Assembly met in the .Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND .ANSWERS. 

PBovISION OF A ScHOL£.BSBIP !'OR PO&lT·GBADUATII Tunmfo OF 
BACHELORS 011' CaJOn/BOE IN FOBBION CoUNTIUBS. 

1438. "'Mr. Stddhllwar Pruad SlDhlo: (a) Have Government made any 
• provision for a scholarship for the post-graduate training of Baohebrs of 

Commerce in special subjects in fOTeign countries? 
(b) If the answer to part (4) be in the negative, dO Government propose 

making such provision at an early da.te? If not, why not? 
'!'he lIonoarable Sir George BalDy: (.a) The Government of India have 

not made nny such provision. 
(b) No; the matter is witbJin the competence of the Local! Governments. 

EXPENDITUREINOURRED ON Tn NORTH-WElST FRoNTIER OWING TO TSII 
TROUBLES ACROSS THE BORDElR. 

1439. *Xr. Gaya Prasad S1Dgh: (a) Will Government be pleased to 
state if any additional expenditure has been necessary to meet the situation 
on the North-West Frontier, owing to troubles across the border? .If so, 
how much? 

(b) Is it a fact. that appropriations from the savings of other Depart-
ments have been made to meet the requirements of the Foreign Depart-
nrent in this oonnection; and if so,. how much? 

Sir Denys Bray: The information is being collected and will be supplied 
~  Honourable Member in due course. 

PASSENGER FARES AND GOODS FBBIGBTS ON STATB RAILWAYS AND 
CQl\IPANY RAILWAYS IN INDIA .. 

1440. *111'. Gaya Prasad Singh: Will Government be pleased to lay on 
the table a statement showing separately: 

(i) passenger fares per mile on the Sta.te ra.ilwa.Y8, and Company. 
railwavs. in India, for 1st, 2nd, Intennedia.te and 8rd classes? 

(ii) goods' freight per mile on the above railways? 
Xr. P. R. R&u: (i) I lay a statement on the table giving the passenger 

lares per mile on Class I Railways in India. . 
(ii) A similar statement with regard to goods rate would be too bulky. 

and its preparation would involve a very great amount of labour. As the 
Honourable Member is no doubt aware, commodities are divided into 10 
different. classes for purposes of freight rates, and only' maxima and 
minima freight rates for ench cla.ss have been fixed by the Railway Board, 
between which railway fldministrations are at liberty to quote such rates as 
thev think desirable .. A statement showing the maxima and minima rates 
for·ea.ch clnss was placerl on the table by Mr. Parsons on the 29th January, 
1929, in reply to question No. 215 by Mr. Mukhtar Singh. If the Hon-
ourable Member wishes to have further deta.ils of the actual rates quoted 
for any partiCUlar commodity and on any particular railway, I would refer 
him to t.he General CIBRsification of Goods published by the Indian Ra.iI-
wny Conference Association. or bo the Goods Tariff of the raHway adminis-
trntion concerned. 

( 2709 ) A 
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of the proposed inquiry because of the nomadic character of its population, 
and the other smaller areas on account of their soattered nature and the 
smallness of ~ population. . 

(e) The inquiry will include the North-West Frontier Provinoe. Gov-
ernment are anxious to provide educational facilities for all classes, consist· 
ently with their resources. 

StlllUmeftt .howing tM Population OM tM Number o/recogni6ed Primary t:md S.condcirJ/ 
Schoo,. and Oollege. in Oertain .4.dmini.tered .4.relU. 

Area. Population. Primary Seoondary I CoUea-Schools . Sohools. • .. 
I 

North-Welt Frontier Provintle 2.261.3400 I 617 122 40 

Baluohietan 383,624 7' 19 

Delhi '88,188 181 '7 7 

~r- er r  496.271 HI6 37 1 

Bangalore 118.940 72 21 2 

Coorg 163.838 108 , 3 

APPOItn'JoIJCNT 01' MusLDrIS IN THE GOEBAL POST OFJ'IOE, DELHI, AN» 
ITS TOWN SUB-O!'J'IOJCS. 

1443. ·Jlaulvt Muhl.lDmad Yakub: (i) Will Government be pleased to 
statp. the number of olerical staff. including SUb-postmasters, employed in 
the General Post Offioe, Delhi, and its town sub-offices? 

(ii) "'hat is the nll.ll:i.ber of Lown sub-offices and number of Hindus and 
Muslims appointed in charge of them? 

(iii) What is the number of permanent and offioiating sub-postnlasters 
among them and how many of them are seniors and how many of them 
juniors who have been appointed to thellE' posts 7 

(iv) Is it a fact tha.t, sinoe the establishment of a Head Post Office 
in DEllhi, the posts of Head Clerk Bnd Accountant are always held by 
Hindu!! 7 

(v) Is it a fact that the pa.pers regarding the transfer of Muslim em· 
ployees Il!'e dealt with by the Acoountant, whioh are more often aOversely 
lloted on by him? 

(vi) Is it also a fact that, on Sundays, the posta.! staff in the General 
Post OiffJice, Delhi, is posted on duty, turn by tum, but the Accounta.nt, the 
Head Clerk and his Assistant are exempted? If so, why? 

.. (vii) Do Govemment propose to take steps fOf. a.ppointingsome 8~  
He4Ii Clerks and Accountants to safegua.rd the lDterests of the Muslim 
staff? 
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(viii) Is it a fact that there are four posts of Town Inspectors in Delhi, 

all of which ha.ve been held by Hindus for the last decade or two? If 80, 
are Government prepared to consider the desirability of ~ n n  some 
Muslim Inspectors also? 

The BOI1ourable Sir BhupeDdra .ath Kitra: The oinformation is being 
eollected and a reply will be given to the Honourable Member in due course. 

NUMBER 01' MUlIAlDIADANS lIINGAGlilD ON THII STAFF OJ VARIOUS 
TOURING COKMrrl'ElilS IN TBB LAST TBBEE YlilARS. 

1444. *.aulvi Muhammad Yakub: (a) Will the Government Ilf India 
:be pleased to state how many touring committees or commissions for 
inquiry into different subjects, for example, the Age of Consent Committee, 
Road Committee, etc., were appointed during the JMt three years? "·','hat 
nas been their personnel, both clerical and higher, and how many of them 
'have been Muhammadans and how many Hindus? 

(b) Will Government be pleased to state what total amount of money 
was paid Be salary to Hindu members and clerks, and how much to ~ 
madans, and why a very small share has been paid to Muhammadans? 

The BODourable Mr. 3. Orerar: (.a) and ~ . I shall send the Honourable 
Member a copy of the Ata.tements of commissions and committees which 
were supplied to Rai Bahadur To.rit Bhusan Roy and Mr. Vidya Sagar 
Pandya, which will, I hope, give substantially the information he reql&irel. 
I regret I cannot undertake to collect separate detailed figures for the 
clerical establishment. 

APPoINTJONT 01' HINDUS ON THlD BTAn' 01' THJD POOP0811D RAJ CollDllTTJDII. 

1445. *Jlaulvl Kubammlld Yakub: (a) Is it ~ fact that a Ha.j Com-
mittee is about to be appointed? Is it n fBct that it purely affects MuslilJUl 
and so its personnel. both members and clerical staff, wiU be recruited 
from amongst Muslims? 

(b) Is it a fact that one, Mr. Haqiqat Rai. from the Railway Board 11 
being appointed as Superintendent, while a very significant portion of the 
clerical staff ia recruited from the Hindus 1 

(Ie) Will Government be pleased to state why they are ignoring the 
claims of Muslims for a committee which is purely a concern of Muslims. 
If they are not ignoring Muslims' claim., then will Govemment be plealad 
to t'tate if they propose to keep a. Muhammadan majority in the staff with 
a Muhammadan Superintendent? 

Mr. 8. 8 .• ajpal: (5) The appointment of the Ha.j Inquiry Committee 
and ita personnel were announced on the 26th March 1900. With the ex-
ception of the Chairman. all the Mentbel'B and the Secretary are Muslim •. 
The selection of the clerical staff for the Committee is the ooncem of the 
Chairman. 

(b) and (c). Mr. Haqiqat Rai was an applicant for the post of SUd>erin-
teDilent. hut a final selection has not yet heen made. I have ll~d  
stated that the selection of the stat! is the Chairman's concern. who will 



doubtless give due consideration to the claims of Muslim candidates, pro­
vided that they are adequately qualified for the duties to be performed.

Mr. Gaya Prasad Singh: May I know, Sir, what the clerical staff has goi> 
to do with the deliberations of the Committee?

Mr. G. S. Bajpai: I think the Honourable questioner will be able fo 
answer that question better.

Mr, Gaya Prasad Singh: My question was directed to the flonourable 
the questioner (Maulvi Muhammad Yakub) and not to you.

Maulvi Muhammad Yakub: My answer to the question is that it is 
not the deliberations of the Committee for which this question is put, but 
we want the representation of our community on all Committees and all 
branches of the service. When any Committee is appointed, it is said 
there is no experienced Musalman. If the Musalmans are not allowed to 
act on some Committees, how will they acquire experience? It is for this 
reason that we wish to draw the attention of the Government.

Mr. E. Ahmed: May I ask your ruling, Sir, as to whether an elected 
Member can ask another elected Member to give an answer?

Mr. President:. It has been asked and answered.
Mr. K. Ahmed: But what is the ruling, Sir, which we may have to- 

follow later on?
(No answer.)

P b o g k e s s  m a d e  i n  B r o a d c a s t in g  i n  I n d i a .

1446. *Maulvi Abdul Matin Chaudhury: (a) Will Government be pleased
to state what progress broadcasting has made in India?

(b) Are Government aware that the Indian Broadcasting Company has, 
during the last eighteen months of its working, suffered heavy losses?

(c) Is it a fact that the loss is in a great measure due to the evasion 
of the provisions of the Telegraph Act by people who have installed wire- 
less receivers?

(d) Are Government aware that many wireless importers evade pay­
ment of the 10 per cent, tribute due from them to the Indian Broadcast­
ing Company, and thereby reduce the legitimate income of the Company?

(ey) Have Government received any representation Irom (the Indian 
Broadcasting Company on the subject, and if so, will Government be 
pleased to lay it on the table of the House ?

{f) If the reply to part (e) is in the affijrmative, will Government be 
pleased to state what action is proposed to be taken to ensure that the 
Company is not deprived of its legitiinate income?

(g) Will Government be pleased to state whether they propose to sup­
port a broadcasting service in this country, and if so to what extent?

The Honourable Sir Bhupendra Nath Mitra: (a) Broadcasting has now 
been carried out from Bombay and .Calcutta for approximately IJ years by 
the Indian Broadcasting Company under agreement with the Government

^ 1 8  LEGISLATIVE ASSEMBLY. [3 r D A p RIL 1929. ,



of India. Considerable progress has been made, but the revenue of the 
Company is not at present sufficient to pay for the service.

{f>) Yes,
•

(c) On the information available to Government this would be to exag­
gerate the importance of this factor, though evasion undoubtedly does 
occur.

{d) Government are so informed by the Indian Broadcasting Company.
(e) Government have received a number of such representations from 

the Indian Broadcasting Company but do not propose to lay them on the 
table particularly as the matter is still under consideration.

(/) With reference to evasion of the Telegraph Act, Government have 
appointed two investigating inspectors and the Director General of Posts and 
Telegraphs is now considering, in consultation with the Company, what 
further steps should be taken to enforce the law. With reference to the 
tribute, Government have indicated the legal remedies which are. available 
and are awaiting further action by the Company.

(g) The matter is under consideration of Government.
Maulvi Abdul Matin Chaudhury: In view of the educative value of broad­

casting, is Government prepared to guarantee a fixed dividend to the Com­
pany?

The Honourable Sir Bhupendra Kath Mitra: I am not in a position to 
make any statenaent on that point-

R e f u s a l  o f  L e a v e  t o  t h e  S u p e r io r  E s t a b l is h m e n t  o f  t h e  N o r t h e r n  
I ndlsl S a l t  R e v e n u e  D e p a r t m e n t .

1447. *Mr. Mukhtar Singh; (a) Will Government be pleased to state if 
it is a fact that the superior establishment of the Northern India Salt 
Revenue Department is in a majority of cases refused leave, even when 
leave reserve hands are available?

(b) Is it a fact that, during the last three years, there have been several 
cases in which senior clerks were obliged to retire because they were 
refused the leave due to them?

(c) Will Government be pleased to state the nimiber of such clerks and 
the leave due to each at the time of his retirement?

(d) Do Government propose to take measures to ensure its non-recur­
rence in future?

The Honourable Sir George Schuster: ( )̂ The reply is in the negative. 
In no case has leave been refused when an official on the leave reserve has 
been available, and at times, as happens to be the case at present, leave 
has been granted to more clerks than the sanctioned number of the leave 
reserve.

(h) and (c) . These parts of tffe Honourable Member s question can 
most satisfactoridy be answered together. As the reply is of some length  ̂
and contains a mass of details I lay the reply on the table.

QUESTIONS AND ANSWEBS. 2 7 1 0
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(d) Leave, -even though techDically due, cannot be claimed as of rigM 
by any Government servant. If possible, however, it is usually granted. 
subject always to consideration of the public inberest. I may 8Il80 state 
that, when an officer is declared by competent medical authority to be 
unfit for further service, the general rule is that he should be retired forth-
with, although the rule is at times relued. 

After reviewing the cases to which the Honourable Member has drawn 
attention, the Government of India consider that the clerks in the Northern 
India 8Q11t Revenue Department have received fair, and in cases, generous, 
treatment and do not propose to issue (lny ordera in the matter. 

Nine clerks h&ve rl"tired during th" last three years. Four clerks, while 011 lene, 
were declared unfit for further service by medical boards. Three of th8lle alerka were 
aranted lBAve not due-in two casell up to six months, in the third Qase up to three 
month8. while the fourth, after being invalided, waR ~r n ed six months leave ont 
of one year four months due. Two clerks retired at theIr own requellt, on the expiry 
of 9 monthll and 10 months' leave, respectively. In the former case leave amounting 
to two years eleven months was due; in the latt.er, details are not at the moment 
av&il&ble, but will be &90ert&ined and communicated, with ·<\ther simil&r information, to 
the Honourable Member in due course. The facts of the remaining cases are as 
folIowa : 

(i) Th" clerk had been absent on leave for two years and 20 days when he returned 
to duty on September 'n, 1928. In Juury laat he asked for the balance of the 
leave due to him-6 months 15 day_hut before orders were pall88d on his leave 
~ l n  he asked t.o be relie\'8d on a particular date either on leave or retirement. 
He was permitted to retire. 

(ii) In this clle the clerk asked for cert&in le&ve, but &8 a large number of clerk. 
were already on leave, he was informed that, unless he &ppeared before a medical 
.officer, he could only be granted leave up to a certain date when he would hr.ve 
~ le ed  year on & certain rate of pay. The clerk, who had alre&dy intimated 
that he w&. incapable of serving; Government any longer, and wished to retire in the 
near future, elected to retire on receiving the order mentioned. Information regardiD, 
the amount of leave due is t10t available at present. 

(iii) The clerk was on leave on average pay for 5 months and 13 d&ya, of which 
.3 months and 13 days were on medical certificate. During his leave, he asked for aD 
extenaion for one year, but, &II the number of clerke on leave was laqfe and work 
W&ll Buffering, the clerk was informed that further leave could not be granted unJ_ 
hI' rroduced a medical certificate. He elected to retire. In this CRae "Iso tho amount 

..of leave due cannot be stated at the moment. 

AUOUTION OJ' TmII POST OJ' DBPUTY CollOfISSIONlUB, NORTHERN INDIA 

SALT RJIlVJDNUII DJllPABTMJIlNT •. 

1 ~8. *Mr. Kukhtar Smgh: (a) Is it a fact that an officer was ~l '.ed on 
~ e ll l duty in the Central Board of Revenue during 1n27, to go lnt<; cor-
illin affairs conceming the Northem India Balt Revenue Department' 

(b) Is it a fact ths.t he recommended the abolition of the post of 
Deputy Commissioner. Northern India. Salt Revenue Departmenb? 
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«() Is it a fact that the Government of India were pleued to aocept hie 
reoommendation but did not propose to carry it into effect till the new 
Commilsioner had run t.he Department for six months' 

(d) Is it a fact that about a year has p&88ed since the new Commis-
sioner had taken over charge of the Department? 

(e) Will Govemment be pleased to state why no action has yet bt'en 
taken and when they contemplate abolishing the post? 

(f) Do Govemment propose to see that this matter is hurried up 1 

The Honourable Sir Georle Schuner: (a) Yes. Mr. Strathie, I.O.S., 
was placed on deputation under the Central Board of Revenue, but the re-
organisation of the Northern India Sa.lt Revent:.e Department was only one 
of his numerous duties. 

(0) The question of abolishing the post of Deputy Commissioner, North-
em India Salt Bevenue Department, had been under consideration before 
Mr. Strathie was placed on special duty. Mr. Strathie was asked to en.-
mine this question also in the course of his work in the Department. He 
recommended the abolition of the post of Deputy Commissioner and also 
that of Personal Assistant to t,he CommisRioner and suggested the creati.on, 
in place of the two posts, of a. single post of Secretary or Personal Assistant 
to the Commissioner of a ranl. between thl\t of the present Deputy Com-
missioner and that of the present, Personal ASf.istant. 

(c) The Boam were disposed to accept Mr. Strathie's opinion, but defer-
red making any recommendation to the Government of India untlil the 
present Commissioner had acquired complet,e knowledge of the Depart-
ment. 

(d), (6), and (f). Mr. Hoyle, the present Commissioner, assumed 
oharge of his office at the end of May, 1928. He has been requested to 
communicate bis opinion to the Board a8 soon a8 pOBsible, and the Govern· 
ment of India hope to reach B decision at no distant date. 

ACTIVlTIBI'I OJ'THE KDN IN8TlTt7TJ: OF LJDYDBN, HOLLAND, BBGABDmo 
TO STUDY ~ INDIAN CrnLU4TION 4ND ANTlQUlTIJI:8. 

14:49. ·Mr. 1[, O •• 8011: (ia) Are Government aware of the activities of 
the Kern Institute of Leyden in Holland reg8lding the study of Indi&D' 
civi/i!'ation and antiquities? 

(hJ Have GoverDment received any request for fiDaacial uaiatance on 
behalf of this Institute at any time? U so, for what purpOies Mtd with 
what effect? 

((') Has the attention of Government been drawn to the Annual 
Bibliography of Indian ArchlBology published by this Inatitute, and pam-
cmlarly to the foreword thereof; in which referellCe is made to the refusal 
of the Government of India to make 8 emall graot-in·a.id towarda its publi· 
cation? 

(d) Are Govemment aware that the Government of the Dutch Nether-
Innd!- in India makes an annual contribution to this Institute? 
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Mr. G. 8 •• Jp&1: Qz), (c) 9Dd (d). Yes; 

(ob). Yes. The Institute asked for and now receive an aDDual eont.ri-
bution of Re. 600 from the Government of India towards the cost of pub-
lishing their Annual Bibliography of Indian Arebreology. 

GlU..NT OF STDLING OVOSBA.B PA.Y TO ANGLo.INDLUf O:rnOEBS OF 
RAn. W A. YS. 

1450. -Xl. E. O •• eogy: (a) Will Government be pleased to state their 
policy in the matter of granting sterling overseas pay to Anglo.Indian 
omcers of the railways? 

(b) How many Anglo-Indian and Indian officers, respectively, in the 
different railways are in receipt of sterling overseas pay? If there is any 
distinction in the matter of overseas pay, or special pay in lieu thereof, a.s 
between Indian and Anglo·Indian officers of t.he railways, will Govern-
ment be pleased to explain the reasons? 

(c) Is it a fact, that a number of Anglo.Indian rllilway officers, who were 
originally treated on the same footing as Indian officers, in the matter of 
lIpecial pay in lieu of sterling overseas pay, have gradually been granted the 
benef\t of sterling overseas pay? If so, why and what is the number !.If 
ilbtih cues in eaeh raHway? 

(d) Are these Anglo-Indian officers regarded as statutory Indi8DS? 

JIl. P. It.. :aa.u: (a.) The gra.nt of sterling overs!c'us plly is regulnted by tho 
Superior Civil Services RuleH, 1925, a copy of which is in the Library. Only 
those who sl\,tisfy the conditions of non·Asiat.ic domicile prescribed ill Ap-
pendix B to Schedule IV to those Rules are granted sterLing overseas pay. 
Anglo.lndilWs. in so far as they are statutor,Y natives of India, are not 
-eligible. 

(,f» As I ha.ve Blready explained, them are no officers of Asiatic domicile 
in receipt of f'terling overseas pay. Except on t.he Bombay, Baroda and 
'Oentral India Railway, there lis •. so far as I am aware, no d s~ n in 
the matte1" of special pay, in lieu of overseas pay, bet·ween Indian and 
Anghlndia.n Om'cen. The Railway Board ha:ve tnken up . e~ question with 
this Railway Compo.ny, who, I understand are reconsidering the matter. 
In this eormeetion I would refer the Honourable Member to -the reply ~ en 
hv Mr. PI\I'9OJlS to Rai -Sahib Harbilas Sarda's question No. 52700 t.he 11th 
February 1929. 

(c) I believe there is a certain number of officers who could not origi-
nally prM'e their domicile 88 non·A.Biatic, but ~ e since ~een able to do so. 
Infonnation 8S to the number of sU(lh cases 19 not. available, but, r shall--
be prepared to collect it, if desired, but, as many cases are still under in-
vestigation, the information cannot be complete at present. 

(cI) Such otJioers as have proved their domir.ile t,o be non-Asintic clln 
-obviously no longer be regarded BE! statutory natives of India. 

:Mr. K. O •• 8OIJ: Are these officers considered to be Indians ~ t.he 
purpose of inclusion in the statistical infonnntion APpended t·o the R.81lway 
Board Report under "Indian'" 
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1If. P. :a. :&aU: No officers who have proved their domicile to 00 DOn-
Asiatic can be included as Indians. 

ALLBOED RUDE TBJcATMENT OF INDIANS BY EUBOPlDA.N OJ'nOJDR8 UlfDD 
MR. PEABOB, AGBNT, EASTBBN BBNGAL RA.U.,VAY. 

1461. -JIl'. K. O .• 'OU': (ia) How many Indian officers of the Eastern 
Bengal Railway have preferred appeals to the Railway Board on the groUDd 
of supersession, rude treatment by European officers, etc., since Mr. Pearoe 
assumed charge 8S Agent of that Railway? 

(b) How many Indian officers of the Eastern Bengal Railway applied 
for t,ransfer to other railways during this period, and generally on what 
grounds? 

Mr. P. :a. :&au: (4) Three Indian officers appealed to the Railway Board 
during the period. One of them appealed on the ground that he bad not 
been promoted from the Local Tra.ffic Service to the Superior Service; 
another because the Agent propoRed to stop his increment; and the t.hird 
because he was called upon to pass a Rpecial departmental examination be-
fore being certified fit, to hold charge of a Benior Bcnle post. 

(0) In addition to the above officers. who also /laked incidentally for a 
transfer to other Railways, two other Indian offillers applied for transfer on 
grounds of ill-health. 

UNSTARRED QUESTIONS AND ANSWERS. 

APPoIN'I'VlINT 01' MUSLIMS oAR APPB.USlDB& AT VaIOus POllTS. 

434. Mr. A ••• Gh1Wlav1: (a) Will Government be pleased to state:-
(1) the total nwnber of appointments of Appraisers, Aqistant 

AppraiserB, and Preventive Officers separately at each of J;ih. 
ports of l ~ Bombay, Karachi, Madras and Rangoon; 

(2) the number of Hindu, Muslim. Anglo-Indian and European offi. 
cials in the Bervices; and 

(3) t.he percentage of Muslims at each port Flaparately, as compared 
to the percentage of other communities? 

(b) In view of the small percentage of Muslims in the AppraiBer and 
Preventive Service, do Government propose to issue instructions to the 
various Collectors of CustomB to give preference to Muslim candidates 
until an adequate representition is attained? 

The BoGour&b1e Sir Geoqe Sebulter: (0) A f<tatement giving the infor-
mation asked for by the Honourable Member is placed on the tablE'. 

(>II) The policy of the Government of India in' regard to the representa-
tion of minority communities in the public services has been explained in 
this Housf\ more than once· 'l'biRpolicy. which is to resep:e one· third 
of nil vacancies for the purpose of redressing commlln&l ineqt1alitiefl, Wlill 
be adhered to. 
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UNSTARRED QUBSTIONS AND ANSWERS. 

SOUTH AltAlJUN ANTIQUITlli:S IN ADD . 

. 4'aiS. Mr. lIuJI&mmad ~ ln EhaD: (a) Are Government aware that. 
'Very valuable coHection of South Arabian Antiquities in Aden is going to be 
'e ~d. to America? 

(b) What steps llre Government going to t,ake to keep this collptltion, 
-which hilS been comidt:'l'p() to be unique by arrhll!oiogirai Ruthorities, in the 
territories controlled hy the Government of India? 

lit. G. S. BaJpal: ~.  Government hAve no information. 
;('b) Does nob arise. 

DESTRUCTION OF l.AWNS IN NEW DELHI BY CATTLE. 

436. Xr. Xuhammad. YamiD nan: (a) Are Government aware that cattle 
r~ e in the evening on the lawns laid out by Government in New Delhi aDd 

,destroy the· lawns? 
,(b) Do Government propose to protect these lawns for which Govern-

ment, spend large Rums of money ? 
(0) What steps do Government propose to take to prevent .8uch thiDlI> 

:happening? 

'The Bonourable Sir Bhupeudra RMh IIltra: (a) Oovcmment rlri ... re 
tthat illioitgra1.ing has taken place, but not of such frequency as to oestroy 
'lawll6. 

(b)a.na (0). Efforts Ilre being mnde to RtOp such gruz.ingby means of 
prosecutions Bnd the impounding of ca.ttle, 

DESTB'tl'OTION OF ~ IN NJlW Dm.HI. 

~7. .:t. Muhammad. Yamin lDlaD: (a) Are Government aware that 
'people cut a .... ayl bTnnches of trees in New Delhi to use as fuel? 

(b) Are Government aware that the oulprits are m08tly the people en-
trusted· to guard the tlleos? 

to) What steps do Government, propose to take in the matter? 

The B9Dourable ~ r IIhUpeDdra _alb. J[1tra; (a) Yes, not for the r~ 
pose of fuel, bub durmg the recent fodder fattune, trees WBre Mtripptld by 
·surrounding villagers to feed their cattle. . 

(b) No. 
(0) ProRMutionshave been and 1I'i11 he' jnFltituted wlH'r() suffic,iellt, evi. 

-dence is obtainable. 

AOdJlPl'A1'tOJlJ 011' ~. T: 11'. QUOTATIONS Ilf TJl:NDBR8 'I'OB RoLLSD RTlUI:T •• JOllJ'l'8 
'!Ott Tlh: NORTH W~ l ' W . 

438. BaSt Abdool&<:Elarooll: (a) Wit,h referooeeto the reply tn my ques-
tion No. 228 (e) in the Legislative Assembly on 15th February, 1m, will 
'Government be pleased t.o ' . e~  circWJlstances under which thee . ..... l. 
-quotationl'l1VertI ~ e ed 1 '~ r ' r 41 Western RBi)""ny , in· Fpite of cle6r 
dURtructiolll'l to delet.e the :inswuMions to that etreet from the tender? 

B 
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(b) Are Government aWRre that c. i. f. 1\arachi quotations do not in-
clude Customs duty, Port Trust 8r~ ~e  clearing r ~8  and -.otber ex· 
penditure for putting the material on ralls, wbile all tbese. are included in 
f. o. T. Karachi quotations? If so, will Government be plesaed to state-
the amount per cwt. t,aken into account hy Ule Railway to eover all these 
charges, while comparing the c. i. f. quot,ations wit,h f. o. r. Karachi 
quotations? 

(c) Will Government be pleased to lay on the table of the House the-
comparative statement uf quotations received c. i. f. as well as f. o. ·r.· from 
all the tenderers? 

JIr. P. B. Bau: The information IIo8ked for is being obtained from the· 
Norbh Western Railway, and I shall communicate with the HonourRble-
Member Int,er. 

NUIES 01' FIRMS IN KARAOHI FROM WHOM TJIlNDERS AlI·JIl INVITBD FOIt 
THB PUBOHASBOF STORES I'OR THE NORTH WJIlSTlDRN RAILWAY. 

439. Bafl Abdoola BarooD: With reference to the reply given to my 
question No. 2~4 (b) in the Legislative Assembly on 15th February, 1929, 
will Governmont be pleased to state the names of the Karachi firms from 
whom the tenders ure invited? 

JIr. P. B. B&u: The infonnationis/heing cbltected. 

RBORUI'rMBNT FOR THE SUBORDINATE RAILWAY AOOOD'NTS RERVIOE. 

440, Mr. Kukh\ar Smah: (a) With reference to Dr. Moonje's questions 
dnt,ed 30th J:mul!.ry, lY29, will Government be pleased to state whether 
U.e oompetit.i I'e e.'tRmination for recruitnwnt tp the Sllbordina.te Rail wa.y 
Accounts Service will, os UIIlllal, be held in Mny 1929? 

(b) If the answer to part (4) is in the negative, will Government state 
"h:y thitc E'xamiDfltion will not be hl'ld this yelu'? 

(c) Will Government please stnte the reasons for holding a competi. 
t-ivE' examination for the Office of the Con1;roller of R"ilwayAccount&-
when 44 graduates who passed the Subordinate Ro.ilwllY Accounts Service 
Compet.it,ive Rxa.minat,ion (Part'1) beld In May 't$I28are still iinprovided 
~ r  • 

(d) In it a. tact that the underl.vingiden of holding the examination for 
the ()ffioe of the Cont.roller of Ra.i-lwll.v Accounts ill to afford facilities to 
Anglo-Indians, who could not suoceed in the lnl.<t- Subordinate Railway 

l n ~ Service Examination on RP-count of the fQ('t that ~ e  had to-
face competition with ~ d l es of Indian Universities? 

(6) If the UDswerto part (d) i. ·in the negAtivc, are Government pre-
pared to consider the advisability of providing the 44 graduates that have 
already qualified at the last Subordinate Railway Acoounts Examination, 
before holding any other competitive examination for the Ranway Arcounts 
Scrvice? 

1Ir. P. B. Bau: I would rcler the RonOl1!'able Member to t,he re1 l~ ~ en 
b;\, me to :Mr. Siddheswar Prasad Binha's starred guefltioos Nos. 1819 and 
1820 on fhA 28t.h March. 



UN8TARRBl) QUESTION8 AND AN8WERS. 272'1 

NUllBDO:r &oHlILOBB 01' CoMlOIIBClB BBOBUITIID BY TBB b(l'BBJ'AL B.ANJI: 
O:r INDIA AND Co·Ol'JDU.TtVJD CaIlDIT 8oonn'tB8. 

441. Mr. Kakhtar SlAp: (a) Will Government be pleaaed to eta.te 
bow !nany Bachelors of Commerce have so far been rllcruited by tbe 
Imperial Bank of India and the Co.operative Credit Societies? 

(b) Is it a fact that, in the Indian Institute of Bankerf recently opened 
at Bombay I several Bachelors of Commerc,e of Indian Universities were 
refused admission? 

(0) If so, do Goverumcnt propose to remedy this statE' of affairs 1 

The Honourable Sir George Schuter: The Honourable Member is reier· 
red to t,he answers given to similar questions asked by Mr. Siddheewar 
PrasAd Sinha. on the 28th March 1929. 

APPOINTKJIINT 01' BACHJllLOBS 01' CoM)[BROIl AS INOOMII·TAX 07nOBBB. 

442. Mr. Ihkbtar Smp: (a) Will Government be pleased to state 
why Bachelors of Commerce who have received a specialised academical 
training in income·tax law and accounts, are not recruited to the P.Jst or 
income-t'QX officers?, 

(b) Are Government aware that the Income·tax Commissioner in the 
United Provinces did not take a single Bachelor of Commeroe for the 
post of income· tax officers? 

(0) Is it /I, fact that a 1st Division Bachelor of Commerce is rejcClted 
Rnd preferenoe given to a 1st Divisioner B. A. or B. So. for the post of 
income·tax officers? 

(d) Are Government aware that, since the percentage of the aggregate 
numbeJ of marks required for I\. 2nd Division for the Bachel:)r of Com· 
meroe degree is nomlally equal to the e~n e of rr r ~ required for a 
lilt Division for.1\. B. A. or B. 'Sc.,tbere are less than half R dozen lat 
Division BachE-lors of Commerce produoed till now by t.bl' five Indilln 
Universities 1 

-(.) Are Government prepared to consider the advisabilIty of giving 
preferencEl to " 2nd Division Bachelor of Commerce over a 1st Division 
B. A. or B. Sc. at the time of recruitment for posts of income-tax dfficel'B? 

The Honourable Sir George Schuater: Pilorts (a.), (b) and (r) are almOf>t 
identical with similar questions put by Mr, Siddheswnr Prasad on t,he 28th 
ultimo, and part (11) is of the same r ~. In replying to the present 
~s ns  I repeat the answers which I then ga.ve: 

(,a) Bachelors of Commerce havebeeo recruited for the post of 10' 
corne-tax officer in several provinces. 

(b) Yes. 
(c) No. 
(d) The Government are not in possession of the infotmation . 

. (r) The possession of the degree of Bachelor of Commerce is taken 
into consideration in the selection of CflndidateR, but. the Gov· 
ernment are not prepared to direct, that preferenee he given 
to persons holding that degree, Candidates with till' hpllt an 
round qualifications will be I!pleeted, the object beinJt t.o get a 
hil.rhly educated man who hILS proved his wort,h dllring the 
whole of his educational career. 

12 
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NliMua OJ' BAOHELORS OJ' ColRtiDBClB BMPLOYED IN TKlI: LoW1lB' 
DIVISION 01' THI: GoVlIIRNXlI:NTOl' rNDIA SECRlIlTA1UAT. 

443. Kr. llukhtar Bmp: (a) Will Government be pleaHed to state· 
the numher of Bachelors of Commerce employed in. the lower division. in 
the l~rn en  of India Secretariat and attached offices? 

(b) Are Government aware that oerlain Bachelors of Commet'ce· em-
ployed in t·he e~ of the Quartermaster General Rnd the Director of 
Contmets Wt'rt' superseded by their mRtrieulatc (··onfrere!! ~  becauRe 
the authorities concerned were not certain whether the Bachelor of Com-
merce degree iaa degree like B. A. orR. 8e.? . 

(c) Will Government be pleased to state IWha.t qualifica.tions are 
required fO!' indexers for employment in the OODil.lC of the Director of 
Public Info11lljl.hion? 

(d) Are Government prepared to consider the advisability of employ-
ing Bn.chdOl'l! of Commerce in .the Office of the Director of Public r ~ 
tion? 

The Honourable Kr. J. Orel'l,f.: (:a-) The information is being colleoted, 
arid. will be supplied to the Honourable Member in due course. 

(b) and (c). I would refer the Honourable Member to the replies given 
Oil; the 28th ~  to. Mr. S. p. Sinha.'s queatiOZltJ Nos. 1824 and 1815. 

(d) Selection will continue to be made from names reoommended by the 
Public Service Commission. . 

ApPOINTMENT 01' MR. C. C. RY,AN. OJ( BBTIBIIIIJDNT FBOM TKE NOB'll&: 
WR$TICRN RAILWAY, AS Su!P1IB1NTlIINDlIiNT 01' THE R.AILWAY bti· 
SOHOOL, LYAJ,LPUR. 

444. Mr. Abdul Bare: (II) Is it 0. fact that Mr. C. C. Ryan, on retire-
ment from the North Western Hailway, was appointed Superintendent of· 
the Railway Area Schoo), LyallpuT, on a higher salary than he was dr.awiog 
before retirement? 

(b) What special qllillific"tions.does he pOEsess, and why has he beea 
given more pay after retirement than before? 

(e) Could not nny other officer from the permanent cadre be appointed. 
to 611 up the post in preferenoe to Mr. RYIlIl? 

Kr. P. It. :Ran: (a) Yes. 

(,b) Mr. Ryan has had a long experienoe of tranRportat,ion work, and 
more 8r l r~  hILI intimate knowledge of train control, as estJahlished 
on the North Western .~W .  where he brought the work of traffic oontrol 
of the Lahore Division t.o a. very high state of efficiency by his organising 
ability. 

The pay of the post wat fixed with reference to it.s dutiel'l and responai-
bilitiea. 

(c) Mr. Ryan was apPQinted on Rocountof his special qua.lifications. 



UNSTAIUUW.QUBSTIONSAND' .lNSWERS . 

.APJ.>OINTKEN'l' OF A MUSLIlIlN TKJlHuDQU..ABTBBS <n'noJ: OP THB ~  
, WESTJlBN RAILWAY. 

-445. 1Ir. Abdul Baye: (a) Is it a faot that there is nota sirigleMuslim 
Superintend.ent, in the Headquarters, Divisional and others, of the North 
West em Railwa.y? If so, are Govemment prepal'ed to consider the claims 
of suitable Muslims whenever a. vacanoy occurs? 

. (b) Is it a, fRet tbll.t, in October 18st, the post of Office Superintendent, 
Delhi Divisional Office, was given to an Anglo-Indian guard with no 
special qua.Jificat,ionfi, eduCBtional or otherwise? 

(0) Will Government be pleased to state how many Muslim and non-
Muslim candidates came forward for this post and what were theirquoli-
ii_ioDS ? • 

(d) Is it It fllct. that the gentleman concorned WBS getting Rs. 80 per 
mansem as salary when he was appointed as Superintendent On Rs. 400 
per lll~n l ~ 

JIr. P. R. Rau: (a) (}overulllcnt huve uo information, but hllve no 
reason to believe that the North We~ ~rn Railwav Administrltt.ion is not 
earrying out the policy of the GO\'t'mment of India regarding the represen-
tation of minority oommunit,ies, 

(b), ((I) and (d). Govemment hltve no information. The matter refer-
red to is within the competence of the Railway Administration, and Gov-
ernment havo no doubt, thltt the claims of all Imitable candidates were con-
sidered before t,he selection was Dl,ade. 

,APPOINTMENT OF A.N ExTJuBUl"JDBINT1I:NDJlNT 1'QB TIlEDEIJTllUCTIOl'f OJ' 
:a,mcORDS AT THE HEADQUARTEM OIl'nCE 01' THE NORTH WBSTDN 
RAILWAY. 

4.46. 'Kr. AbdUl •• ye.: Is it a fact. that a .special extra 8uperinieDd_ 
has been appointed for destruction of oldrecorcl. in the CeDtral :Begiltry 01 
the Headquarters Office, whi'ie previousll this duty was performed by a 
'Buperintendent of Central Registry? WIll Government L'tate the reaaoQ8 
for creating this new post? 

Mr. P. B. Bau: The appointment which the Honourable Member men-
'tions is one which the Agent js competent to create, and the Government 
do not propose to interft".!'e "ith his ditJcretion. 

MII'IUSB OF ,\ PAilS BY THE RUPEllINTJlNDJl:NT. C. M. 0.'8 OFnOB, NoH'PR 
WBSTDN RAJLWAY. 

«7. Mr. Abdul Haye: Has the attention of Govemment been drawn to 
the note in the Mv.z.", Oflllook dated 11th November 1928, regarding the 
misuse of Q pass by the Superintendent, C. M. O. 's Office, North Western 
Ra.ilway and if so, what action has been taken? 

Ill. P. It.JI.&u: I have been unable to trace the nnte J'('ferred to. if 
the Ronouraplc Member will'8Jnd me Q Cllpy of it, I shallconaider whaw 
Rny action is ne ess r~. 
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NUIlBIlB 'u MuSLDI AND NON·MuSLUI CLlDBX8 BlIIOBUITlIID TO DtI'l'IIBBl!fT 
DJIIl'A.B'rMlDNTS OJ' TBII NORTH WESTBB!j RAnWAY. 

448. JIr. Abdul K1I18: Will Government be pleased to state the exact 
number of Muslim and non-Muslim clerks recruited in different depart-
ments of the North Western Railway, especially in Headquarters' Office. 
North Western Railway and Divisional Superintendents' Offices after the 
issue of Government of India's Circular letter No. F.-176, dated 5th Feb-
ruary, 1926, and what steps have been taken by the North We'ltem Railway 
administration in giving effect to the recommendations of the Govern-
ment of Indio. regarding the representation of minority communities in the 
Railway Service? 

1Ir. P. B. Bl,u: Government. have no infonnstion. They have no reason 
to believe that the North Western Railway Administration is not giving 
eftect to the orders of the Government of India.. 

NUMBlCR 01' MUSLIMS ApPOINTJIID AEt PJIIBMANE'iT WAY '.~ ~ ~ THlIl 
NORTH WRSTEBN R..ur,w."Y. 

449 .• r. Abdul Haye: Will Government be pleased to state the number 
of Apprentice Permanent Way Inspectors recruited in the North Westem 
RailwQ.y since February 1926, and also state how many of them are Mu!;o}ims1 

111'. P. B. ltau: I am calling fOl'hhe information asked for in the first 
part of the question Rnd wiPI communicate with the Honourable Member 
.on receipt of the reply. 

j)qOFlD88tONAL QUALIFICATION" () vMXSSRi!. CAIRNS AND CLAYTON, CRIlDl' 
MJIlDICAL OFilICER, AND DBPllTY CHIEP' MEDIC.AJ, OFFICER, NORTH-
WW.STERN RAn,wAY. 

450. 111'. Abdul Bay.: (a) Will Government be pleased to state the 
professionsl qualifir.Rtions of Messrs. Cairns aDd Clayton, the Chief Medi· 
cal Officer and the Deputy Chief Medical OffiC'{l1', North Western Railway, 
respectively, and their emoluments? . 

(b) Will Government be plessed to state if the services of Indian doctors 
with much better qualifications csnnot be obtained on the same salary 
and if so, what delays the Indianisat,ion of the Medical Department of the 
North Western Raiiway? 

(0) Ia it not a fBet that the Chief Medical Officer and the Deputy Obief 
Medical Officer on the Eastern Bengal Railway ore both IndiaDs? 

111'. P. B. Bau: C,a) The professional qualifications of ilH'se officers are 
as follows: . 

Dr. Cairns, M.B., Ch.B., D.P.H. 
Dr. Clayton. M.B.B.S. (Durh.), D.P.H .. 

R.C.P. and S. n.M.R.E. (Camb.). 
(1I) These two om-cers were specially selected for the North Western 

R8lilwa.Y as most suitable for the partiCUlar posts, in view of t,beir previous 
eXperienoe of rA.ilway medical organillation. -Of the remaming posts in ~ 
medical organisation of the North Welltern 1l,alIwR.Y, one has already been 
filled and another will be filled IIhortly. bot,h by Indians. . 
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'(0) There is no post of Deputy Cbief Medical Officer on the EQlltem 

Bengal Railway. The officer who is at present offioiat.ing QII Chief Medioal 
Offioer is an Indian. 

~ 1 : 1' OF A HIN'DU AS A VENnING CONTRA.CTOR 1TOR MusLtJl 
SWlIBTS. 

451. Mr. Abdul Baye: (a) Is it 0. fact that Bishen DQIIs Mehta has the 
'Contract for the vending of Muslim sweets and bread at Amritso.r, and if 
so, hal' the attent.ion of the Government been drawn to the severe rellent-
'Ulent of the Muslim public to this policy? If the reply is in the amrma· 
"tive, will Government please state why this state of affairs is being ll110wed 
to continue and is there any precedent oh the North Western Railway of 

.1\ Muslim being a vending contractor for Hindus? . 
,(b) Is it ,a fact that tbis Hindu cont·ractor, who haa also the travelling 

-vending contract in the Colaba.Peshawar Express, was detected carrying 
.an unbooked printing -machine. in 8 railway train? 

(0) Is it a lact that, instead of being punished, this contractor has been 
given an additional refreshment room and dinning oar contract at Lahore, 
which was taken away from anot.her contraotor? 

(d) Is it a fact that Bishen Doss Mehta is a brother of a. member of 
the RaHway l,ocal AdviRor:v Committ.ee, and through his influence succeeds 
,mobtaining different contract.R st Revera! st.ations on the North Western 
Railway? . 

Mr. P. :B.. lI.au: Government have no information, but are making in· 
.guiries into the matter. 

,Al'POINTMJIlNT OJ' CANDIDATJDR WHO HAVE PASS1t:D THE RAII.w.4.Y 
SUBORDINA.TE AOfX)UNTS SlIRVIOIl ElU.lIIWATlOJf. 

152; Mr. Abdul Ilafe: (4) Will GovemmElnt be pleased .to state 
whether it is Q. taot that a Ia.rge number of candidates who have qualitied 
themselves in the Railwav Subordinate Accounts Service Examination held 
in November last have' not yet been given the chance to offioiate IS 
.Accountants? 

(b) Is this large number due to the recruitmellt of the Training Resen'e 
·clerks and probationeri'? 

(c) If so, what was the special need of recruiting them when there i. 
already a surplus of qualified men? 

(d) Is there any chance oftbeirbeing taken in as. Accou.ntankl on· the 
fleparation of Accounts from Audit in April next, and has the Financial 
Commissioner for Railways or the Auditor General agreed to provide 
ahem? If not, do Government Eropose to see that they are given pre· 
ference to those who are out.Riders or who Bre not quaJifled or who qualify 
iiliemselves later on? 

Mr. p. B. lI.au: Ca) Yes. 
(b) and (0). I am not sure to what the Honourable Member refers but 

if it is to the training school for acoountants that was started at Calcutta, 
about November last, the answer is that it was anticipated that a large 
number' of qualified and tra.ined accountants would be required when the 
separation of accounts from audit was introduced on State-managed 
railways. 
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(d) The cla.nDs of these candidlites will be fully considered along wit,l» 
those of others when the vacancies are to be filled, 

PAY OF READERS IN THE GOVERNM1I:NT OJ!' INJ>IA Prutfis,DxLHI. 

45.3. Mr. S. O. II1tra: (a) Is it a fact. that t,here is no difference in work 
of a high paid render and a reader uf comparatively low pay in the 
Government of India PreBs at Delhi? 

(h) Is it n ~  u flt<'t thttt. t.he nature of work performed by all readeps 
is the same? If so, what are the reasons, for sanctioning different grades 
of pay for the rraderR, namel,\' ranging from TIs. 00 to RR. 350?, 

(c) If the repl.v to part (h) be in. the affinnat,ive, will Government be 
le ~d to s .ll ~ why no n~ 1I1IoWRlll'e is allowed to II junior reooer who-

is t.o perforln a. s('nior reader's work when the latter goes on leave? 
The Honourable Sir Bhupendra Hath Kltra: (a) The attention of thEt 

Honourable Member ~ invited to the reply given by me to his starred 
question No. 274 on the 8Ot.h Jnnun,ry, 192fl. 

(b) No. The Reconcl part of the question does IUlt arise. 

(£;) No acting allowance can begrsnted as the conditions 1a.id down in-
Fundamentul Hule 30 are not fulfilled when a junior reader performs ,th .. 
work of a senior reader. 

GRANT OF 1.0('At. HOLIDAYS TO THE EMPLOYEES OF 'liRE GoV.JIRNMRN'l' 
OF INDIA PRlCSS, DELHI. 

454. Mr.B. O. lI1t1'a: (,a) Is it a fact that the portion of the Centrat 
Printing Offloe permanently stationed in Delhi observe the Government of 
India holidays over and above all the local holidays sanctioned by the 
Chief Commissioner in Delhi? 

• 
(b) Is it n fnrt thnt t.he other Government of India o/fwes, which are 

pennanently located in Delhi, enjoy nil the local holidays af' well 9.S Gov-
ernment of India holidays? 

(c) If the reply to the above be in the affinnative, will Government be 
pleased to state the reasons, why the employees of the Government of 
India Prest'!, Delhi, lire not allowed the local holidays? 

The Honourable Sir Bl\1qIend.ra Bath mua:Part.8 (11) and (b). Owing 
to intervention of holidays, it has not boon possible to collect precise 
information regarding the holidays enjoyed b,y the Government of India 
offices prrrnnnent.1y located in Delhi. 

Part (c), The employeeR of the OovC'rnment of India Press, Delhi, are 
allowed tAn "closed" holidays in a year in addition to six communal 
holidays. on the analogy of the praeiiee, in the Government of Indi81 
SccretlU'iat offices. I.Dea1 holida.ys may be eajoyed by the men subject 
t::> this limit. The Government of India cOf.l:Sider that this is adequate-
for an industrialeRta.blishment. like the Press, and they do not ere ~ 
propose to sl\Dction lilly further incre8lle in the, n.wnber of holiday •• 
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GBUT P.r,MOBE HOLIDA.YS TO THE EMPLOYBE$ OF TO GOVlIBNMBNT 01' 

INDIA. PRB8S. 

456. Ill. S. O. Kitra: (1(1) Is it a fact that the staff.of ~  the 
Calcutta Bnd the Aligarh Presses enjoy comparatively more holida')'8 tha.n 
those of the Delhi Press ? 

(,b) Do Government propose to allow more local holidays to t.he Delhi 
Press? If not, why not? . 

(c) Is it, a fact that the Government of India PresE> , Delhi. ill allowed 
only ten closed holidays and six communal holidays in addit.ion, in the 
course of a year? 

(d) Is it a fact that the employees of the Press are required to attend· 
OODce on closed as well all communal holidays? If so, what, compellea-
t,ion leave is allowed to them in lien thereof? If none, whv?' Do Gov-
ernment propose to allow compensatory lenve? .. 

The Honourable Sir Bhupendra Bath Kttra: (a) The a.nswer is in the 
affirrnauive, . 

(It) lI.nd (c). '1'he flUent ion of the Honour8bleMember is invited 00.. the· 
reply given to his unst,arred question No. 454. 

(d) Employees of the Press are required to attend on holida.ys. when 
neceS'lary, in the int-erest of the public service. The industrial staff of 
'the Press is not granted !lny compensation leave. but is paid en - ~ 

per cent. over the ordinary rates for attendance on closed holidays. Gov-· 
ernment do not 'Propose to allow compensatory leave. 

FILLING Up 01' Two'PoSTS OP IRiMDlDM IN THE GoVB'RNMIlNT OF INOU. 
PBBss. 

456. Kr. S. O. Illtra: (a) Is it Ii fact. that the Reading Branch of the· 
'Government, of India Press,Delhi, have been working short-handed for a 
considerable time? 

(b) If the reply is in the adJinnl\.tive, why then have the twopoek of 
readers in the Re. 60-100 grade not been filled up? 

The Honourable Sir Bhupenclr. K.th Mitra: (a) No. 
(b) Does not arise . 

. APPoJNTKENT 011' ADDrrIONAL STUll' TO TBB RBAMNO B'RAlfCHOI' 'I'BW 
GovDmu:lfT OJ' INDIA PR.B88. 

457 . .Mr ••. 0. IIlva: (a) Is it '& fact '1ht.t, ,due to abnormal p .... lure· 
Qf ~ r . .dd n l staff has been n ~ned. in almost all the branches of 
the :Gov8rwnent of lndia ,Press. Delhi, molucfutg the clerical branch? 

'(&) Will Government be plea.sed to state why no additional staff had 
been taken ill the Reading ,Branch, which had been working 10 short-
handed? 

fte BODourable .BhuplDdn .dlKitra:(IJ) Additiooal temporary 
staff has been engaged when_where required. 

(b) The re&!ular staff of the &ading Branrh ,wal ceJlsidend ~ . e  

~ cope with the work. 
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APPoINTICIIKT 01' MB. ADAMS AS A CoPYlIOLDD IN' TIrE GOVDNJlDT 01' 
INDIA PRES, DJlLIII. 

468. Kr. S. O. lI1t.ra: Ca) Is it a fact that Mr. Adams worked' as a 
1()opy-holder for a considerable time on two or three occasions in the I'l:lst, 
.and that each time he fell under reduction? 

(J,) Is it a, fact that the said Mr. Adams has at present been employe.d 
'88 a roller caster (a coolie's job)? Is it a flloCt that Mr. Adams approached 
the Manager for being employed as So copy-holder again? 

(0) Is it a. fact that men from outside were taken in as copy-holders? If 
'80 why has the experienced copy-holder, Mr. d ~  I;I.ot been re-employed? 

(d) Do Government propose to inquire about it and remedy the griev-
.' Bncc of the employee? 

(e) Is it a fact that there is a. rule whioh requires the authorities to 
entertain the services of men who came under reduction, giving them a 
-"wference to outsiders? If so, why was that rule or convention not 
oh"erved in the CBse of Mr. Adams? 

The JIoaourable Sir Bhupendra Bath, Mitra: (a) Mr. Adams worked 1\8 
.a temporary copy-holder for a total period of about one year and eight 

1IID0nths and was brought under redl>.ction on two occasions. 
(b) Mr. ~d s is at present employed as a Boller Moulder whose 

. work is not the same as that of a labourer in the Press. The a.Ds\ver to 

. the second 'part is in the affirmative. 
(.0) No outsider has been appointed on the regular staff of copy-holders 

since the reorganisation of the Government of India Press, Delhi. in 
. Apf,il 1927. Two retrenched copy·holders of the Press were re-employed. 

(d) The answer is in the negative. 
(e) There is no suoh rule relating to the re-employment of tempo,. 

'~ .r  men discharged from semce . 

. CoNSULTATION OF THE EMPI..oYEES OF THE PRESS IN RJIlGAkD TO THE RITIII 
OJ' THBNEW PRESS QUARTERS AT NEW DELHI. 

459. 1If. S. o. ¥tva: (a) Is it a fact that the sites a.ndplans for the 
nrlW Press quarters at New Delhi have been settled? 

(b) Will Government please state if the employees of the PreSB were 
. pver consulted as re~rds the . sl1itebitity ot' otherwise of the proposed 
. quarters ? If not, why not? 

The BOD01I1'able Slr BhupeDdr. B.\h Kiva: (If) Yes, but on are· 
'presentation which W&.8 received from the employees, the Goverrunent of 
-India have recently decided to select a more convenient site for the Preel 
.and quarters. \ 

(b) No. Government did not consider it necessllor'Y to do so. 

• WITRROLDINGOJ' 'MIIMORULSBVMB;- CooHBS, CoNTROLf,n OF PIUlC'TlNG 
AND SrATIOlfBV. 

4:60. Mr ••• o. Kin: (a) Will Government be pleased to refer to 
'~ e n No. 5615, reported in Vol, III-No. 16 of September 1928, Bnd 
·No. 281 (d) reported in Vol. I-No. 3 of 1~9  and lay on the table any 
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. other rules under which the Controller may withhold llDy memorial to 
Government, other than those pubUllhed in the Home Department noti .. 
iication No. E.-472.II-2J28, whioh appeared in the Gautte of 1ndiG, June 
21, 1924? . 

(b) How mQny memorials hRs Mr. Coombs withheld or ignored during 
bis inoumbency? 

'!'he HODOUI'&ble Sir BhllptDdra. Hath Jlltra: (a) The rules published 
with the Home Department notification No. F .• 472-II.2/2S, dated the 
21st June, 1924, apply to Governors' provinces. The memorial rules which 
'8pply to the staff employed under the Central Government were pub-
lished with Home Department Notification No. 584, dated the 80th June 
1916, a copy of whioh is being forwarded to the Honourable Member for 
ms information. 

(b) No memorial has been ignored by the present' Controller. Nineteen 
memorials have been withheld by him up to the 24th September 1928. 

QUALIFIOATIONS OF MR. COOMBS, CONT80LLIlR. m' P.BJNTINO AND 
STATIONBR.Y. 

461. 1IIr, S. O. Jlltra: Will Government be ploslled to state if Mr. 
Coombs was II reader in the Bomba," Government Press during most 
of his service thclre? If so, when and how did he acquire all the qualifieR-
tiOnR, fopee:ialiy administrative experience of a large establishment, as 
l'eferred to in the anRwer to quelltion No. 225 of this session? 

The Honourable Sir BhupeDdra. Hath "'ra: The aDswer to the Brat 
part of the question ill in the negative. The second 'Part does not arise. 

··SCALBS 0' PAY OF EIII'PLoYHlJOlI' 1'B1I: (;on:RNMEN'I' OF lNmA PRBSS. 
DELHI. 

o ~ 462.' Mr. S. O. Mitra: (a) WilJ Government be pleased to state It 
they are prepared to reconsider the scales of pay allowed to the men urn· 
ployed at Calcutta under the Government of Indio. so that they may not 
..be les8 than thol'l£l allowed to the men employed at Delhi" 

(b) Is it 1\ fact that offices under t,he same Department doing almost 
ilimilar work have diffel·ent !jeales of puy, namely, the Office of the Deputy 
Controller of Printing, and the office of the Controller of Printing and 
Stationery at Delhi lind Calcutta? Is it a fact that living is cheaper and 
Government quarters aTe allowed at a lowe'r percentage of rent at Delhi, as 
-compa.red to thofOe employed in C'lllcutta.? Do Government propose to con-
sider these points in dealing with the memorial of the men in the Stationery 
.and Printing Department at Calcutta, submitted in Febrilary, 1927? 

'!'he Honourabl. Sir BhupeD4ra Bath Mitra: (If) The answer is in the 
.negative. The scales of pay of emplo,Vee8 of the Govemment of India 
... t these two places are fixed with reference to the nature of work and 
local conditions. 

(b) No. There is no office of tohe Controller of Printing in CaTcutta. 
Government quarters Bre not provided for the employeclI of the Stationery 
and Printing Department in CalcuttH.. The memOljlli referred to by the 
Honourable Member will receive due . consideration. 
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• QUALIFIOACl'lO}(S .OF CERTAIN MEN ApPOINTED TO TBE ARMY DEPARTMENT 
AND ARMY HEADQUARTERS. 

·'7S.Mr. S. O. Mitra: Will Government be plea.sed to furnish an up_· 
to-date list of unqualified men entertained and confirmed in permanent 
vacancies in the Army e .r e~  and Army Headqual'ters since the 
formation of the late Staff Selection Boatd, givmg in each Cft6C the ·edu-
cationalor otht,\1' qualification of each? 

IIr.G. II. YOnDg: 1'1H1 collection of the iruonno.tion required by the· 
:FlonournbleMember, which ,relates to n. period of9 years. would entail 
an (lXCesR-ive ,tmount of labour And would. in tilt opinion of the Govern-
mE'nt of India, IIt'rve no lH\eful purpose. The Government do not think 
it cleflirnble, moreover.t,o disclose. in this HouRe. parti('.ulnrs of individual 
clerk.. who ore still in i.heir service. 

(''HAROES FOR ELEcn'RIC FANS :PAID 'BY OFJI'ItlERS AND CLERKS IN NEW 
DELRI. 

479. Mr. a. O. Mltra: (nl l!o it a fact that in New Delhiofficets are 
not ·required topsy any rent foria.ns? If so, why are poor clerks charged: 
Rs. 2 per montbper 'fan? \ 

(b) Why .has meter rt'Dt beaD IwiE'd this year? Why was it not l'ltal'8ed! 
be-fore 1 

(c) 11> it a 'fact that a portion offurniture has this .Yellr been lemoved 
fromunOl'thollox "C" elass r er~  If so, hall the rent fOr furniture-
been proportionately reduced? If not, wby not? 

'the JIoDouable Sir BhllpeDdra.MIl .-: (a) No. OfficersanC} 
clerks are e.harged at the same rate. 

(b) Meter rent has been levied in a.coordance .wit,h the l"eviledFunda-
mental Rules. PrevioulIly the rules cootained llO .provision ,for .u01a 
charge. . 

(c) One set of toilet iurnitu,e 'WasteJtl(1Yed fTom the 'C' class unortho-
dox quarters. The rent . ~ .Dot 'lfeduced, a8 certaitl other arlicles we .. 
simultaneously improved. 

t480. 

APPOINTlItlllNT 0' RJIlTRBNOBlIlJ) MIlN OJ' THlD )(mnAL SJD<lTION TO oaaT-AIN 
• VAOANOIB8 IN TIE RAn.W&Y DIIPABTMIINT. 

481. Kr. S. O. Kitra: (a\ Ie ita fact that l,he Ilailwe..y DeplU'tment 
ill not within the IIcope of tbe Publie Service Commission 7 

(b) Is it a fact that, abOllt. 100 men will be recruited .. hortly by lb. 
Controller of Ra.ilwav Accounts, after a competitive eXQnUnat.ion? 

. (c) Is it ~ fact. that 0 cert.sin percEmtage of the men (typil,ts, etc.) 
will bf' recruited without e.xaminat4oD? _ ... -_.- - ... - ._._ .. _ ... -- - --.--- --_ .. __ ._------_._-.-._ ..... _------

n'~ ns withd.Iown l,y the Queationer. 
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(d) Is it a £act that a good manN clem will shortly be recruited in 
~ e Railway Board (Labour Bra.nch) by Mr. Hayman, without [my 
.examination? 

. (6) If the reply to "(0) and (d) be in the affirmative, are Government 
prepared to give firstpreferenoe to the retrenched men of the Medal 
:S4\ction, Anny Department and other Government offices, in the Railway 
Department 7 If not, why not? 

1Ir. P. L llau.: (a) No. 
(b) Yes. 

(c) No; obviously typists oan not be selected from the results of the 
·general entrance examina.tion for clerks, but they wiIl be subjected to 
appropria.te tests· before being appointed. . 

(d) and (e). Five olerical poets have shortly to be tiUed up. The ap· 
pointments will be made in the usual way from· railway and· other su1tabl. 
sources. In this oonnecrtion I would refer the Honourable Member-to the 
reply givpn by Mr. Pat'8ons to Mr. B. Das's question No. 818 of the ~l.~ 
:September last. 

t482. 

DU"lIIlUDNOB TN PAY 01" EUBOPti.N8 Alm InUNe APPOINTlIO TO TR. 
A()oOU'lllT8 DapOTllD'T. 

4SQ. 1&0 S. O. IItwa: Is it It; fact that, in the Accounts Department, 
1ndian clerks are entertained on Rs. 50 per mensem, whereas European or 
Anglo-lndian aod lady clerka are eptertalnedon R.. 80 and RI, If)l). 
rellpectively? If 80, why? 

'l'beBt)DOU1'&b1e' SiP ChGrp Bchut_: An inquiry is being made and a 
Teply will be sent to the Honourable Member in due COUl"88. 

CONSTRUCTION OF " E " CLAss ORTHODOX QUABTZ1I8 lI'OR JUNIOR CLJUUCs-. 

484. .... S. O. IIttra: (a) IA it a. fact that Government contemplate 
constructing "E" 0161S orthodox elerks' quarters for thOle who flI!t 
1,e)ow Us. 100 per menflem? If 80. do Government contemplato a ('one-
,sponding clals of unorthodox clerka' quartan for thOle getting helow 
Ry, 1001 If not, wh, not? 

(b) Is it for the orthodox Indian clerks only that the Government i. 
anxious to do it? 

Tile Benounble Bir BIaGpeIII!ra Bath JIItra<: (4) and (6), Yes. A pro-
posal is under '. considenmon' for the 8W ~ of a number' of . UJlt)rtbo-' 
doz. clarb quartws for whioh ~ l1 clerka,drawiag.lel. thaD Be, 221 a; mObflh 
will be eligible . 

. t485. --- --~----~-.--.--' .~~-.. - . .:...---------•.. -
t Queetion w-ithdnwn bJ the QgMttoner; 
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~ l  TAK.lIIN BY THE RANG.A.OBABIYA CoJOlIT'l'EE lUCGAJlDING POSTAL 
RlIIORUITlCD TlIILlIGRAPBl8T8. 

486. JIr . . ~ lfath Dutt: (a) With reference to the replies given to 
unstarred questJODI:; Nos. 170 Ilnd 172, by Mr. N. M. Joshi in the 
Assembly on the 4th February, 1929, will Government be pleased to state 
whether the Rangachariya Committ8(\ had taken evidence from the postoJ' 
recruited telegraphists with regard to their grievance? If 80, will Govern-
ment be pleased to furnish the names of persons from whom evidenc. 
waR t.a\wn Hud also furnish the full particulars of the evidence? 

(b) If the answer to part (a) be in the negative, ",ill GJvern· 
mBnt be pleased to stat,e the reasons for referring the Hbove Committee's 
df,loision t:CI the postal recrdted telegraphists with regard to their claims? 

'The Honourable SIr Bhupendr. If.th )lttra: (a) If the Honourable 
Member will refer to pages 11, 12 and 18 of the Report of the Telegmph 
Committee, 1921, n copy of which is in the Library, he will find an 
acoount of the method of inquiry adopted by that Committee. 

~ (b)' Because ~ claims of postal recruited telegraphists were among 
the items of Memorandum submitted by the Indian Telegraph Associa-
tion, and were specifically considered by the Committee. 

GRIEVANCES OF POSTAL RECRUITED TELEGRAPHISTS. 

487. Mr. Amar lfath Dutt: (a) Will Government be pleased to state 
whether the statement of the General Secretary of the Indian Telegraph 
Association on page 284 of the BecOTDeT of May, 1927, stating that "the 
Rangacbariya Committee ruled it out on the ground that it came under the 
~ d of re-revision of pay· and was' outside the termlJ of reference" is 

correct ~ 
(b) If the answer to pllrt (ti) be in the affirmative, will Government be 

plea.sed to state the reasons for referring to the Committee's ilecision 
e er~' time the grieVAnces, of the postal recrl,;.ited ~e r s s had .beeD 
represented? . 

The Honourable Sir Bhupendra Bath Mitra: (a) The statement is 
incorrect. 

(b) Does not arise. 

EVENDITUBK INCURRililD IN GJl.ANTlNG INOB1!lMENTS TO POSTAL REORUITED 
TBLlIIGR.A.PHIBTS • 

. 4,88. Ill •• Amullath· Du"! (a) With reference to the reply given OD 
the 4th FebruAry. 1929, in the Assembly to '1\1(\StiOll No. 170, put by ~r. 
N. M. Joshi, will Government be pleased to state the grounds under which 
they had called for statement·s as to the ext1'll cost that, might be incurred 
if increments. were granted? 

(b) Will Government beplea.lIed tofurniab the to.tal cost that ~ been 
inourred in granting increments for the postal recrUlted telegraphists? 

'(0) Will Government be pleased to stAte whether it is !' fact that the 
claims of the postal recruited telegraphists have been reJected on the 
ground that the Government required an enormous amount of money? 

The HOD01U'&ble Sir Bhupendra Bath Jlin: (a) Goverenment Are not 
prepal'ed to disclose the nature of their dppartment,al -discuRsions. 
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(.b) . If, as. is presumed, the Honourable Member refers to iDorementa 
in the telegraph time-scale of pay granted toO poat&I recruited telegraphists 
on account of the service previously rendered by them in. the poatal 
branch, the answer is "nil". ..' 

(c) No. 

INCREASE OF YEABLY INOREMENT OF Tm;JllGUPR18TS. 

489. lIIr. Amar Bath Du": (a) With reference toO the reply toO queataion. 
No. 1~ (b) put by Mr. N. 1\1. Joshi on the 4th February, 1929, will Govern-
ment be pleased to Rtaie whether munsbis and telegraphists have the-
8~ e status? 

(b) If the answer toO -part (a) be in the negative, will Government be-
pleased to state whether they propose to increase the yearly inorem.ent pro-
portionately in view of their qualificat.ions and work? 

Mr. P. Q. aocera: (a) MUllshis ana telegraphists are Dot of the Bam. 
status, the work perfonned by these two clas88s of officials being quit. 
difJerent. 

(b) No. 

'RATHOF INCIUI:MlDNTS OF TBLlDGJLAPB18TS. 

4-90. lIIr. Amar Bath 'Dul': Will . .ao\1ernment be pleased to state the-
reason for fixing the increment at Rs. Ii for the first four years and !ts. l()O 
for the rest of the. '_yeal'8 in the -telegraphist. grade for the General Bervicet 

1Ir. P. G. _Boeen: If the Honourable Member willrefer·to ~  
5 ;0£ the RepQrt of the Telegraph Gommittee of l~  a -copy -of whioh i .. 
in the Library, he will find the information whioh h. requirea. 

PAY OJ' STA'l'JON SEBVICB TBLBORA.PJII8T8 IN I'D Crrr '~~ -

, 491. Kr. Amar Bath DllU: (4) Will Government be pleaaed to state 
wbether they are aware of the fact that the maximum pRy of tbe tooat 
Cjvil Account Office at Madras is fixed at Rs. 175? 

(6) Will Government be pleased to state whether they are aware of the-
faoct that, tlw StAtion Sen'ice telegraphiRtsin the City of Madras ODly olaim 
t,hat t.he maximum pay should be increased to Rs. 1701 If 80, will Go.-
t'rnment be pleased to state the reason inrefuaing to ra.ise the muimum 
rll~' to Rs. 170:' 

The Honourable Sir Bhupendra Bath Kitra: (a) Yes. 
(b) As regl\llis the first part of the question, the Honourable Member'. 

~ 8 ~ en  is not quite correC't. The Station Sorvice telegrapbists not. 
onh: Rsked that. the maximum of the scale should be increased -00 RI. 170, 
but also tbat the minimum should he IncreMed toO RI. 80 . 

. Af', rt'ganis the seoond pm of the9\18Iltion, Govanunent. consider the 
existing scale of pay aclequate. 
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EUJIINDITUBB INOVBR1BD Ill' OONNlDCTIOl' wrnr TBAlI'8naM IN TO- Pmf.lAB 
POSTAL CmoLlD IN TBlIlLA8T Two YaM. 

492; 1If . .Amar Wath Dutt: Will Government be pleased to stat.: tJ1e 
expenditure incurred with regard to the transfers in the Punjab Circle for 
the last two years? 

Mr. P. G. Rogera: The information is being collected and will be 
furniBhed t,o the Honourable Member M BOQl1 as it is ready. 

TNCRIIlASE OF WORK OF THE ELECTRICAL BRANCR OF THE TmLBGRAPH 
OFFICliI. 

4\13. Mr. Amar Hath Dutt: (a) Will Government be pleased to state 
whether they are aware of the fact that the work of the Electrical Branch 

. haB considerably increased during the last ten years owing to the develop. 
, ment of the high speed multiple working? 

(b) If the antlwer to part (a) be in the affirmative, will Government, be 
pleased to state whether they propose to inorease the staff in the EiectricaJ 
Br-ADeh proporiioDutely? 

Mr. P. G, Rolen: (a) Yes. 
(b) The present strength of the electrical supervisory staff was fixed in 

1924 lind was based on the individua.l requirements of each offioe. Its 
revision will be coIlllidered jf any increeee- in any office is justified.. 

THE TRADE DISPUTES ~  

IIr-.'PruhteDt: The House wiil now rellumfj further considerBtion of 
tone mOtion that the TPade Disputes Bill be taken intn cClnAiderBtion. and 
the amendment, thnt the Bill be }'{'-oil'ouhted for' t,he purpose of elioiting 
opinions thereon. Mr. Jnmnlldns Mehtu. 

Mr .. J&IIlDId ••.• lIlta (BombAY City: Non·Muhammadan Urban): Sir, 
yesterday the Houlle rose when I wa.spointing oyt the undeaira.bility of in. 
terfering in the internal administratioll of a properly registered trade union; 
by mellnR of legislntive pl'ovision. Rnd I am sure. Sir, that my point of 
view will readily commend it,Flelf t,o those who Gre anxious for a rapid and 
healthy developmeatof trade unions in t,his country. After all, Bir, what 
ifJthe 'gam by ft'Jreing one man on a. trade union when the majority of the 
mambe" of that union do not want that individuul, even supposing the 
law is 8sed~ al the Select Committee has recommended '! WhAt is too 
good? That individual will be an eyesore to the TIIRt of the mfIn. RiR 
presence will he looked u.pon with suspicion. He will he treated as if he 
were an outcast, foroed upon the body by outsitie force. What good' eRn 
lIuch " pro,iRion do to that. individuul? He really Le(l;)nll'6 11 HWlpect 
Bmonl': his own fl:lllow·men. Qud in his own int(.rnlltR, T t.hink thit' provi-
.. ion should go. 

The ll~  poino, Sir, on this pMtiouiRr pnint ill 1Ihlrl, in CflRe of a '!'trike-
under clntWle 16. it is made iIleglll to s]iE\ndlluy money in IIUpport of that 
!'.trikE' , or ;n continulltion of thnt strike. Now, Rir. T quite ngree, if you 

"once IlJIl\{e this R pen'nl o'ause, the prohibitiOn:' of the use of mcmey for 
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the purpose of carl'ying on that strike is a consequential thing. I ~ 
grant that, but being fundamentally opposed ~ clause la, 1 think I am 
bound to oppose the provision for making the use of money for propagation 
of that strike illegal. 

The most important point in this connection is that. because a work-
man has agreed to work for wnges on a monthly oontract in a certain 
business, which. under clause 16, need not n('lcessarily be even a public 
utility sen-ice, because 11 ma.n undertakes to work on " monthly basis, tbia 
olause 16 deprives him of his rights of ~ s  . . 

'Honourable Members should realise the revolutionary character of 
cIa-use 16 when I put it in this way. Because a man is a wo;g,e earner ina 
particular businesa, all his rights of citizenship. association in further8DC& 
of the movement for freedom, or any socia't or even religious object are 
taken a-way. -It does not matter why he strikes, whether the purpose for 
whioh the strike is carried on is very admirable, the mert! foot of his hav-
'ng struck is enough to make it criminal, provided it satisfies the oondl-
tions of clause 16 (b), Bnd thereby, by a single stroke of the pen, the rights 
of the subject are taken away, irrespective of the reasons of his association 
with the strike. 1'hat is the fundamental objection to clause 16, that 
the rights of citizenship are taken away by legislation in the name of 8ettle-
:ment of trade disputes. 

Now I want that the House should rivet its attention on this part of 
olause I6,namely its inimical effect in restricting, aircUInsoribing and al80 
eliminating the citizen's right as long as that citizen happens to be a 
workman. I am sure public opinion Ims never asserted itseU in ~ r 
of soo} a provision. The Government are endeavourjng to make a bid 
for revolutionn,ry power in their 0"''11 hands in the name of settlement of 
trade djsputes. and I am sure tha.t, jf this mef\Sure was brought as a sepa-
rate propol:lition and clause 16 was not mixed up with what is ostensibly a 
trade dlsputes mea.sure, the evils of clau8e 16 would be rea1ised in all their 
enormity by every scction of thO' House, because they out at the root of 
the rights of every cilizen, and I think the citizen should not, by the 
mere l~1 of being a workman, be made to forfeit all hiR rights of oitb:en-
ship. That is the main objection to clause ]6, and what is more it is against 
all signs of the times, 'against all democratic notions Rnd against all ide" 
of liberty. Is it becallse I am your workman, T should thereby be depriv-
ed of all rights which I enjoy as a citizen? That Is the most fatal ob-
jection to clauso 1(} which I wish to bring before this House. 

Then, Sir, reverting for a moment to olause 15. Sudden strl'kes a.nel 
look-outs in publio utility semees 'are made megal unless 15 days' notice 
is given. Whatever the :grievances may be, you are wpposed to con-
form to this clause Ifi nnd give notice. &lthough by staying a. day longer, 
you might be exposing yourself to misery,. degradation and s rerl~ The-
workman is to be tied down to that GeniM and mit1iBter to your oomfort. 
and pleasures although these pleR!lures are to be purobBled by bis own 
degradation, mfflery and lIuffering. Why aboutd tloclety ~ itself !'el!-
ponsible for 8 measure of thts kind, where our own ~ '  bemgs, where 
the majority of 0\11' ,country-m$n will be yoked to a attuo.tton where they 
~  witness their own degrad'Stion. snlfering And misery, and ,et Dot. be 

e 
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·in 8 position to revolt against it wit.hout giving 15 days' notice. In the 
interests . of what, or in whose benefit, is this wrong perpetrated? If 
it is for society's benefit, then I S8Y the workmen themselves fonn the 
mujority of societ,y nnel therefore, particularly in the case of the so-coIled 
public utility services, they should not be made to l'ItlrVe as a party to their 

-Owl1 degradation, suffering and misery. Therefore this period of 15 days' 
notice before a strike is quite inhuman, aud in the name of Bettlement of 
trade (lisputes or cessation of trpdc disputes, it is imposing tl oondition on 
induFltrial workers which is not justified either by the condition of the 
.industry itself or for the peaceful reilltions between employers and the 
employed. Therefore both clauses 15 and 16 are ~l  objectionable on 
I\ccountof the tendency to reduoe the workmen to wage slaves, or red~e 
them to serfs,. and deprive them of the status of citizenship aod take away 
th.eir rights IlS citizens for joining trade union movelilents outside their 
own particular industry or trade. How would, Honourable gentlemen, 
who Ilre behind o'auAes 15 and 16, feel if their libertios were similarly reo 
stricted. ',' Even Rn 'extension of a debate for a little mere than two noun 
on fl particular evening in this House made the throats of certain gentle-
men in this House p"rched. 'rhey became so impatient that they repeat· 
edly howled against the proceediIlt8l8 of this House 'being continued any 
l n er.l ~ n  Sir, the revolt which the inside man is compelled to re-
gister when his liberty is interfered with. Therefore, Sir, clauses.15 and 
16 are ~l rel  reactionary and retrograde. They are not really connect-
ed with the settlement, of trade disputes. The.y are auperimposcd upon 
this Bill for the pUrpolles which are extraneous to the s8tt,IElment of trade 
disputes, and above Rll, they haVCl 8 tendency, Il direct tendency. to 
sDlother political agitation Qnd to suppress all legitimate movements noi 
pleasant to the bureaucracy. For theM reasons, clauses 15 and 16 should 
not be touched at all, the)' should be eliminated lind should have nothing 
to do in a Bill of this kind. 

Lastly, I wish to say that, if the House is so ill-advised (1S to pass th1'1 
m.easure as it stands,particularly with qiause 15 and onwards, the !House 
will be ~~ l  01 sanctioning an unholy alliance between the employer and 
the bureaucracy ill this country. They both combine to crush 
4'''0 Iih€rty of the worker, and in the name of settlement of 
trade disputes, this Bill will be an employer's charter for the 
r urpOltc of tyrRuniling over workmen; it will be n charter of the 
bureaucrat for IilUppreasing the freedom of his own workers. . This Bill 
will thereby condemn to practical slavery. Dot merely B few hundreds or " 
few thousands, but hundreds of thousands of workers in thif' country. My 
infonnation il that the number of faotory workers in this country is about 
271nkhs. I am not sure whether t.he 7 lakha of workmen in the railway 
Aer'lClNI arr. included in this nwnber. Prob/lbly they /Ire. So, I take 
it that about 27 16khs of workmen today Ilrc affected by this Bill, nnd, by 
sanctioning claUses 15 and 16 and others related to them, thil': House is 
cRUed upml to smother the liberty of- 8 millions Qf people r ~ 
n 'rr ~ ' ot only Do ·few pleasure seekclH lind n ~  mnployc1'R. This 

rnct ' n ~' o;lght to COIlvinceavpr.v 'lllllnwho ' n l~ for. t,he 
libert" of the t'IUbie.ct· tha.t this Em dlOuld be entphnt-ir.alI:v 0pposPcl 
Rnd 8vetematioally denounoed. If you pass this ~ s re with. clauses 
16 nnd 16,whnt ·il! the tesu1t?· ,We Brc all Aware of the evils ot forced. 
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labour. We ore all aware of the tyrunny which the system of beg4"; or 
t ~ system of r ctk, as it is called in my part of the count,ry, &ives, rise to., 
The system of forced labour is very nearly the system of 8emi.slo.very, and 
W(' are told by Sir John Simon and others that it is tbegreatglor.y of. 
England tlint she has fought for and a.bolished illavery in work. I do not 
know how far that claim cun be mllintuined; it is certnin thai England 
mncle ·18 crores of Chinese slaves tocJpium by forcing opium on e~ at 
the point (If the bayonet during what were C'alled the Opiunl Wars. Thu.t. 
js the record of England lD the matter of the ubolition of ,&lavery. iRere 
n~l1 ll  we nre coIled upon to have another sybtem of slavery in the name 
of settlemf.'Dt of trnde disputes, ~' havmg legislative provisions which will 
C'ompel II workman to stick to certain trlldel;, 'and illdustril.'s at. the peril of 
his personnl liberty. Therefore I ask the House not to h.J.\>ea;nything 
to do with this system of forced labour, whlch, ullder tJlO:l guise of a legit;. 
lative meRsure for settlement of trade disputes, is oalculated to make 
slflvl:'s of 27 lakhil of workmen in this country. If Government are genuine 
in Uwir del'ire to tHlvnnce Il.nd to expand our economic welfltre, then they 
should notpr()('eed with the Bill. If traM and industry in this country 
were to grow, lind industl1' were to ,flourish. 8S is desired by thtl people; 
then the number of workmen who would come within the mischief of 
this Iflgislation would not be 27 Iakhs of people, but 2 erores and 70 lakhs 
in no distant time. If thi!l measure is intended to be part of the reo 
pl"l'ssive r,nnout)· of t,he burenucracy. and the emploYf.'rs. then the miBfor· 
tune of the workers eRn be better imagined than described. 

Sir. I oppose the conF!ideration of the Bill on the ground that it is reoe· 
'tionRry and inhuman; it is R Bill entirely a.gainst the spirit of the times; 
it is n Bill cnlculated to inaugurate 1.\ system of forced labour and to give 
to the employers u. charter to tyrannise oller their workmen and to take 
flwOy the personal liberty of a subject under the guise of settlement of trade 
disput':'s. Sir. I oppol'le . 

• r. 1[, Ahmed. (llajsbahi nlviBion: Muhammad/loD ~ l' l  Govern· 
merIt want to put a stop to stn'kes caused by payment of money from flaa 
HWlll'aj fund. You support the strikes and maintain the strikers for tu 
timE' being. 

8tr Bup (Jock, ~ : European): Sir. Mr. Jamnadas Mehta. fot 
All hour or more ~es .erd .  and again t.oday, made one of those rather wild 
bpt·eches for which he is now famous in t,his Rouse. 

Mz. E, Ahmed.: Notorious. 

Sir Bqh Oocke: Be m1&de n heavy attack yesterday OD thOM who 
el ~ 'ed that it. iEo the right thing to prohibit by legisla.tion lightning strikeR 
in publiC' utility lIen-ie'es, and he des(1ribed those who thought like tbi. 
!l" people of ",a,rped judgment. It seems to me, Sir. that the r~ n r s 
of. the Honourable Member indicated a judgment whiGh W88 'W'&rped even 
to the point 01 cl'Rcking. He started hi!! speech by maintaining thut • 
rll ~' was not a public ut,iJit.v service, but a lu:irury service for therioh 
and Sf) on. Tht' Honoura.ble Member for Industries And J ... a.boUr pointed 
out thllt, tramlf,II,v" did not ('orne withi,n ~ e pur¥iew of ,public lltilltv 

r ~ e '8 de ne  in thil! ·:aUf. r s d~ld .be. CJ.uite.prepQred' to argue sif, 
that, tramway ~ l l el . ~~~ ld h.e ~1'l l ded' m t,bia ,Bill. . In . ~  ~ ~ . 
. '£!-II8erda:-; J sot n e~ r 1'  the Bomb."y Chamber of Commerce 81!Jring 
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mi to endeavour to get tramways brought within the Bill. But I do not. 
wish to argue that point now, beyond saying that there is no doubt t.hat 
8 tramway, perhaps to a lesser degree than a railway company, but a.nyho'\\' 
a trumwa.y service does take lJlany lakhs of men to their daily work, and 
II tramwB.Y strike prevents men getting to their work: they either cannot 
go, vnd lose their wage. or they have to go to work by a more e l~ns e  

route. I therefore t,hink there are very strong reasons for bringing tram-
wuy eomp8Jlies also within this Bill. But just liS Mr. JamnBdas Mehta 
WIli; "peRking about tramway", the Honourable t.he Member for L'lhour"' 
p(.tinted out that tramways were not public utility services under the 
Bm Rnd the Honourable Member t.hen left his tram car hurriedh' Bnd took 
shelter in the J..'rontier Mail. He spoke for some minutes,' as if the 
R()mbay, Baroda IIJld Central India Hailwl1y run nothing but lUXUry trltins. 
such &lI Frontier Mails, up lind down their line. He seemed to think thl1.t 
tho Hail way was maintained for the Government Members of the Front 
Rench. f01' American globe-trotters. and occasionally for the Member him-
Mf'lf to oome up here from Bombay; but I who live on the Bombay, r d~. 

lind Central India Railwav know t,hntt it reall" Clioters for manv tholllll:lnds 
of people who take their ~e e les  their fish,' their milk-incidentally. the 
Memher Rdmitted that the supply of milk amounted to a. public utility 
serviC'c-and rioe a.lso from one centre to another contre, where the\' have· 
a good mlW.'ket. If you are going to allow a lightning strike (.0 'Q rail-
WGY, you are going to cause a vast amount of hardship to these people. 
It seems to me, that the Honourable Member, while making a fltrong 
plea for the benefit of the comparatively few who aro employed 0n rail-
ways, C'ntirely forgot the vast number of people who have the benefit of 
the use of the railway, and who are entitled t,o its service as 0. public utility 
service. Why should the few who are employed on the railway be permit-
tt:d to strike, at short notice, to the greatest discomfort of "the masses? 
T cunnot soo that thore is an'y reason there. I waR in London in May 
1926, when the general strike_ ocourred, and I saw the effeots there. The 
machinery devised to fight it was very effective, and the whole community 
Bt(.tod by and assisted to break the strike; but it does not follow that tha.t 
wouJd hoppen in the Bame way in India. You might get here a generaJ 
"trike running for weekR and weeks. resulting in starvation to 'l.n~' of 
the people. It seems to me th&t we have got to take a muoh broader 
vicw of this question tba.n the Honourable Member was prepared to take. 
1 thought, on listening to his speech. tha.t bis whole constituency must 
consi!1t of the pa.rticular labourers whom he wa.s out to defend. the labour-
ert; who were to be permitted to go out on lightning strikes. Surely hi8 
~ ns en  consist>fl of many more of the others, who would be very 
severely inconvenienced o.nd handicl\.pped in the event· of 0. strike on 0. 
ruilway or any other servioe. You have got to consider the community e.8 
s ",-hole, not one small portion of it. 

Dlw&D Ohaman La1l (West Punjab: Non-Muhammadan): May I ft.!Ilr 
the Honourable Member how he intends to prevent a strike in a. particular 
pnbli,\ utilit,y servioe? All that is intended. here is to prevent a 8trike 
without notioe of one month. 

SIr 1rqh Goeke: I amperfeotly aware of that.: Mld I say that Gov-
f'mmellt have got the right a.nd the duty to bring in legislation to prE'vent 

~ n n  strikes. I do not sa:v for a moment th-.t a worker on a railway .. 



THE BADB DISPUTEI BILL. 

·or in the conservancy department of a municipality.  or in any other simi-
lAr sernce should never be pemlitted to strike at all, but I do think that 
the public are entitJl'd to vrotec·tion On these grounds, I think that 
~18 se 15 of the Rill is necessary, and I ask Honoumble l\fembel'B to take 
H sOlllewhnt broader view Anl think of their constituencies asa whole. 
and D(Jt II small portion of them, who mllY be adversely atfected by any 
' r r~ l r strike. 

'i'h(' Bill. Sir, is one which is overdue, in my opinion; and I tru!lt that 
nothing will be done b;v this House to delay the mpnBure nny further. 

Xr. S. Srln!vua Iyeugu (Madras City: Non-Muhammadan Urban): 
·Sir, I woule! oppose the consideration of this Bill and would support;. Diwan 
Gluunan I,all's motion for re-circulnt.ion. I shall state, 8S briefly a8 I r.an, 
the rEasons which have induced me to come to this conclusion. I sub-
.mit. Sir. this Bill Q.ppears to l1le to be a measure of f8l'-reaching import-
-Bnce and a pioneer sort of legislation in matters of ijUs description. It 
requires, therefore, far more consideration than we have been able to 
.bl'stow upon it here, or the people outside have been able to give to it. 
1 think also tha.t the Government have timed from their point of view. 
this legislation BO liB to suit their convenience. That before the ~en r l 
·tl!ections in England, and when Wt· do not know whether the Labour I'Rrty 
would come into power or not, they should rush 8 Bill of this descriptioo 
through this Legislature at II time when the welfare of the working (llassea 
is considered 8 matter of international importance. is n. subject which gives 
me ver" considerable anxie-tv 8S to the bona fide8 of the Government. It 
is not. right to consider this" Bill. just, at the end of the Flession and of the 
. e ~ s t.erm. It uppeArsto me thnt t.his is II fir!;lt, class election ss ~. 

A Rill of this vital description should be placed before the electorate", of 
-this countrv Alld their verdict should be ascertained before anv act.ion is 
taken bv the Government jf they 8l'e a wi!le Government. But if t.he 
Government are an unwise Government, of COUl'Be they can proceed with 
it as they choose. . . 

Lastly, Sir, there is a greBt deal' of lorce in Diwan Chaman I,aU's 
ohjection that there is no real or adequate repreJJentation of the . working 
.(llal;sesin this Assembly. As the franchise h. at present cOlUltitu ted , the 
working olasses have no chant'e of getting their representation in thia 
l.t!gisla.t,ure, and the one man-apart from my other frieDds. Bnd with 
.1Il! respect to them-who is fighting for them and who would have (·anori-
l·utt'dtlle greatest Amount of enlightenment to this debate, is uruortu. 
Ilately not here-I refer to Mr. Joshi. I consider. Sir, that this is l'~ ll  
1t. most unt,imely me8sure from ali points of view. I do not take the views 
.of some of ~' friends in regard to the Mlrlier clauses of this Bill. 'JIbe 
.first part 88 it bas been cBlled, I think. the pith Bnd kernel of this Bill ia 
contninfld in the subsequent clauses. 1.5 to 18. of this Bill; the other por-
tions are simpl:v PJ'E'liminar:v. introductory portions, the vehicular a.rrangt'-
Jnent, put in there more for the purpose of making something which is 
wen· bitter and very inconvenient swallowable bv the Members of thi, 
Assembly. I do not think t,ht're is any business 'in the first part of thi' 
Rill; ] think the only business from the point of view of the Government • 
. is to be found in the later clauses of the Bill. and all the rest is Rinlply 
1l camouflaging of the repressive charactilr of these provisions. I wish. in 
thi" matter. as far 8S po8slble.to take no sides except the very strong 
bias which 1 POSleSS in favour of the freedom of tl1(' working olu. move-
ment and of other freedoms and of allowing t.biagB togo 31 thoy should" 
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allowed to go. I am not as conversant as I should be with the condi-
t.jODs of the worlong classes. ~' views a.re not yet as advanced ILS un-
dOuhtedlv the v should be in regard to these matters; but neverthelesl, 
I feel bOund to take a very  very strong view as regards this Bill. 
Sir, this Bill purports to show that thO!'le portions to which r er ~  

ohjection hltg be(m taken on thiH side haw been taken from the English 
~ e . as the Select Committee has Jlointed out. Now, ~r  conditions in 
: ~n l nd of the working classes are altogether different from the coudi-
tion" of the working ciassel! in Inrlifl. In the first, plll('e. the LaL-:JlIr 
Purty is IHI organised and powerful .r ~  in England, not only in Parlia.-
Jnf·nt but outside it in the country. The working cInases of Great Britain 
f\rf' Il. very powerfully organised body of people. They can make them-
selves felt, and the self-government, that prevails in England enables them. 
with their practically adult franchise. to enforce their demands at (·arh 
el('etion lind to mllke their will felt in Parliament. Also, Sir, there hal!l 
been im increMe in the level of wages in England, and I have seen ~ 
my OW1} E>yes the very improved conditionR which the working c1a"ses in 
: . ~ll1nd enjoy;' and though the.v are dissatisfied with those ('onditionfl and 
those wages, stUI they are far, more than the wages. relatively s ~ n . 

whiehthe working classes here get, and the ('onditions t,here nre far more 
fnvourable than the conditions which exist here. They have comforts and 
shmdards of e s ~n e which are wholly denied to our' working classes here 
under the present form of government. In that state of things. ~n a 
Buffiriently high wage level has not been reMhed in India, when standArds 
or comfort of a sufficiently advanced charMter, Ruitable to the· 
working claRses have not been obtained in India aDd when the working 
clnsRes have not been properI:v and systematically organised r ~  
the length and breadth of ihis Muntry, and when they have no. such things 
R.S. n 'political labour. plU'ty, and no representatives to voice their grie-
~ n es. it becomes a,Uthe more the duty of those who, under the prefllent 
ocnstitutioIl, have to represent their grievances here. to ,,-atehand' protect 
"heir rIghts It is no use merely giving lip sympathy, sentimental 
8.,rmpath,v. to the r n~ 018sl1es. I think our oonscienoe must be con-
!lciouslv roueed IUld it will not do for us to take Taletudfnari&n viem on 
t.hh. ~es n. We must tnke very robust and very juet views on 9ur.h 110 

matt,eJ" of fundamental importance to this country. Sir. the working 
cla,,!!es fonn the bulk of the population of this country and their welffl.!'e 
mURt be the real welfare of the country; and any legislation of this des-
orillt.ion has to be closely scrutinised before it oan be Bllowed to pUll hprore 
OU1' oonaciertoes all a messure which the combined justioe and wisdom of 
M4\mbel'8 of the Government on the other side and Membe1'8 of the Don-
offi('i,,1 parties on this side is prepared to allow the Government to pUllh· 
through. 
Therefore, Sir, I would ~ l to every Member of t·his House. whe-

ther he hAS sst upon the Select Committee or not, whatever his prep0t3ses· 
lions in favour 'of orie view or the other may be, whatever his views may 
bo' as to' whether strikes have been too frequently in evidence in this 
country and as to whether labour to any extent has been exploited for 
thiR or that purpose-:-t lay if. is the dut.y. of everyone to look at a measure 
of tbi! description and not be betrayed into hasty judgment by the acci-
dent of a. partioular labour union or a parl·ioular strikehBving caused him 
n:~ .. iaoonvenienoe. or by the reason that this ill 0. public utility Be"i('.e,·or 
tbtttill .. pulilic l.1 l ~ nmce;'As I say, we must first of al't awaken-
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our conscience and we must look at· this in an aspect altogether different 
from the aspect in which we ure ordinanly accustomed to look at 
legislative business. Now, Sir. as I said, the conditions in England 
are altogether ditlerent. In England the working classes are not only 
powerfully organised but they use their power; sometimes they 
mltv have misused-I do not know-tha.t power against the general well. 
bt·jng of the community. and fresh legislation of thiR exoeptional character 
Dlight have been agreed to in the British Parliament. But tha.t is no 
r~ ls n whatever, Sir, why, when the working classes here are in a pathe-
tically helpless IJondit,ion and when such lea.dership as there is avlloilable 
to the working classes is almost at a discount-the Government and 
other persons in alliance with it should encourage legisla.tion of this des-
cription. It passes m)' comprehension that support should be givp.o to 
it by Indians. I submit that we must also realise that, the working classes 
in this country do require our constant support. When a proper wage 
level has been rellChed in this country nnd when the. conditions of the 
working classes have becomc sufficient·ly advanced a·nd. we feel in our 
~ ns e-n e that e~  are in a. fairly comfortable position and t,hereloro -they 
HI'" making trouble merely for the purpose of gett,ing far more than they 
art.> entitled to or merely out of cussedness, then it may be a different ques-
t.inn altoget,her. But. Sir. that time is not. yet. We are far awas fmltt 
that time. When that· time comes, I would be one of the first persons 
to go ~n  this question BII to whether it ill u public utility service or 'vbe-
ther it is a social se r ~  service. and whether sympathetic Rtrikes should 
Le nllowed and whether general strikes should be allowed. ~ are 
question!! which should be gone into when we feel satisfied tha.t the work-
ing cl88ses have been thoroughly organised and they are able tQ exert 
their power. that their wage level is fairly high and that their standard .. 
01 comfort and conditions of employment are fairly satitliaetory. 'J'nday. 
Sir. I repeat. that is not the position. Therefore we must sce wh£:ther 
we ehould not n ~' tbt>rn to C!011tinue to enjoy the freedom which they 
now possess-at lelUlt theoreticaily. Having regard to the dominant posi-
tion C',ccupied by the clIIPitalist olasAf!s and bytbf! employel'8 of lab,.ur-
l)articularly the Government, ·;vhioh is one of the largest emplo.V9rs 01 
abour in this country--we must see whether they 8l'enot in suoh a helpless 

position RS to incapacita.te them from exerting- even such little preilSlJre 
&8 they may. What is it. Sir. that the working man can do? ThIJ I)nly 
freedom he cnn have the only pressure which he CIIoD exercise is the little 
inconwmience which he can cQ.ll!le to the employer b)' striking" by cea.'ting 
to work. That is the onl.v thing he haa got and we know thnt that riqbt 
to £trike is a double· edged sword We know that, if he ceases to work 
long enough, or if he ceaaes work before he is fit. to strike, it, will reanv 
r l~ about dieaster to himself and to his own fellow-workers. Therefore. 

ilk .. I fifty that, wi&h this natural limitation. t-he political right to strike 
and-I would say the legnl right to strike. beca.use it haa not> yet been 
~ ed by a criminal law as it is propoaEld now to prohibit it bv the 

proposed enactment-the lega.l right to strike must continue to 'ex1st, 
subject. to thie limitation only. that t.he working cl8ll8 man. mol'e thaD 
even the ordinary politician. reaUses the gravity ola strike. I have come' 
in contact occuioo8.lly with the labouring C]US8S and have ()(,,cujonaJly 
&pok .... n to working class men aod IOlDfl of their secretaries and president. 
ot unions; and. they .have all told' me- howdifticult it is for them to strike 
.rid. hw· unwilling' tJWy are to stri"Jw unlewe thev are forced, br r.hl' p'lr-
~  .oftbeir OWD self-improvement,. toO atrilr;e, They think, not ODCI'l, not 
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twine but t.wentv and thirty times before they embark upon a strike. 
W e~ thoJ is the' wisdom of the working c18s8es in this country, it l'.ppt-ars 
to me to be wholly unnecessary and reaJly to give a premium inoo the 
hllnds of the employers and I)f those reactionary forces which w111 make 
tho c()nditiollS of the working classes even more desperate than they a.re 
.at present, to pap.s a Bill of this description. 

Another point, Bir, is this. Why shl)uld not fI brE'tlch of contract, 
nt,trud-ing 8S it, does a liability to da,mages, be hl'ld to be sufficient for 
thc purpose of pro venting these fltrikes? That, is an additional IInfeguard, 
8ud J do not. Bee why it is necessary that' penal provisions of this character 
'Should he' Bought to be enactt'd in ordl.'r to prevent them from doing this. 

(Mr. K. Ahmed made a remark which was inaudible at the Reporter's 
table. ) 

My HlIuourable friend says something which I am not able to 
catch; out certuinl) if a lawyer is obliged to work without getting a. 
proper fee. I think he will certainly demur and somehow these la.w jers 
.scem to escape morc than they should. (Laughter.) But, Sir, I all).. 110W 
(Joneemed with the working classes, und when I find that that is tqe only 
thing-an elementary right-the only way in which they can bring auy 
I;ort of pressure to hear upon their employers and when they are sought 
to be deprived of it in the name of public utilit.y service what· public 
utilit,y is there greater than the utility, greater than the prosperity of the 
mn.jority of the inhabitants of this country? What grenter utility can 
t)1ere be than the utility of tho mUS80S of this country? Sir, T nm a man 
who likes to havo 8. clean house and to have my comforts; but I wo111<1 not 
prohibit even a scavenger from exercising his right to strike-his element-
ary right to strike, if I CRnnot persuade him to agree with me to work for 
~ . 

Mr. E . .Ahmed: What did you do last year in Calcutt'll., when there \vas 
no strike of. scavengers :, 

Mr. S. Srlnlvaaa IyeDlu: I am not going to be interrupted and I rim 
n ~ going to allow myself . 

(Mr. K Abmed made a. remark which was inaudible at the Reporter's 
iobltl. ) 

Kr. Prealdent: Order. order. 
Kr. S. Srlnivaaa Iyengar: Mr. President, I do not in the least feel dis-

turbed by my Honourable friend's interruptions. He has got an artful 
way of interrupting speakers so as to divert, as far as possible, the strelUll of 
their thnughts. If t,hat is the way of helping the Government, he is at 
liberty to do so, but, I am not going to yield to this kind of diversion. 

JIr. It. Ahmed: If you are justified, I shall U8e my art to interrupt 
Government and thereby help you nlso. 

Xr. 8. 8rtnlvua IYIDlal: Mr. President, I do think that the time 
~' ll soon ('.ome when the number of interruptions made by an Honourable 
Member will ha.ve to be ,counted and the point will have to be consider· 
ail whethel' one Wlill be in order in making continuous interruptions of 
this sort, hecause this is a. seriouA subjeot. This is not a comic opera. 
nnd I do resent. and resent most strongly, intenuptions of this 80rt 
even from my Honourable friend Mr. KRheer·ud·Din Ahmed. who bas 
added t('l my enjoyment, as well as to that of others. and which I shtJ1 
btl the last to den ~1 say even from' my friend. Mr. K. MJmed, intenup. 



THE TRADE DISPUTES BILL. 

-tions of this descript.ion I must most emphatically resent. I My, Sir, 
thiH i!ol n subject to which every one must give his er ~  thought ~nd 

-attention. This really tests us on the elementary baslS 01. hum&mty. 
The T,O'lrworking mail of this country have. no e~ right but. this right 
to' st,rike. We cannot take RWAy or CurtR1I tba.t rIght to strike under 
'whntevt:r formula. It is not vet proved t,hat ,the (!onilit.ions of the work-
inO' daSf'f's in thlB countrv R'r£' such that the right to strike will be a 
'lll;llr". ann that it is llnneeessary for them. Of ~ rse  in tha.t Cllse, 
"\'flU :;nav take step!" t,o prevent iluch right being nbused. . " 

I do not propose to go into the litera.tllre on this subject, but I do 
ihinlt thllt anybody ought to be at liberty to st.rike, ,,:ht:t.her it is for the 
ir!provemE:nt of the conditions in his own trade Or mdulltry or for the 
irnproveJl1€nt of the conditions in nno(ber trnde or industry, or for 
~ l nl purposes. 

OOlonel J. D. On.wford (Bengnl: European): Will the Honourable 
Mambor explain toO me where this BilI prevents labour from striking? 

Mr. S. SriIlivua Iyengar: A strike or u. lock-out shall be illegal which 
hns lilly object other than the furtheranoe of a trade dispute within the 
tl1!ide or industry in W(b.ich the strikers or employers locking out al'8 
.(uguged; lIud is designed 01' calculnted to inflict severe, 'general and pro .. 
longed hardship upon the community, nnd thereby tc. compel the Gov-
,el'nllknt to take, or ilbstnin from taking, ally pllrticular course of action. 
H,1\V a Cvurt is to find out whether a strike is calculated to inflict severe, 
genefal and prolonged hurdship is a matt.er which I (!A.UIlot understand. 
I duTt.·say it will vary with eoch Judge, nnd I do not propose to indulge. 
in !lIly nnticipations. But it is quite obvious thllt the only strtke which 
is Ill10wed is the strilre which is in furtherance of a trade dispute within 
the trade or industry it,self, and for tha.t purpose there is already a provi-
sion in the lAtter part of this clause ,which sa.ys that, "for the purposes of 

this clause, a trade dispute shall not be deerued .to be within a trade I)l' 

industry, \Jnless it is A dispute between employers Bnd workmen. or between 
workmen and workmen, in that trade or industry",and so forth. It is 

-obviour:; that the working class organisation in this country, which is still 
in its infunoy, can never be a. very good and efficient organisation unleaa 
industries link themselves together so as to make themllelves a strong an.d 
-efficient political organisation, for without the exercise of. politicJal 
preSf;ure. not only upon the Government, not only upon the capitalist 
dal:!sc:o, but upon the middle claslles. upon the Members of the Assembly, 
'upon the Members of the various Legislatures. they will not be able to 
-get their point. l'herefore, Sir, 1 consider that, the warkingciaa, organi-
sation in t.his ct'luntry being in B very defective lltate, m:uet have thia. 
right to ha.ve strikes in' other industries than the industry in whioh the 
il1lde dispute (lJ'i"es and for purposes, political or aocial also. For 
instance, Sir, why should my Musssiman friends ,"up port their Hindu 
friends for the purpose of. BWllrn.j ? Why should my Hindu friends 
8upport the-ir MU8salmO:ll friends for the purpOile of Swarnj? Why should 
the 88 l~ llll and Hindus. the depressed classes and e ~r 
clas8f,s, the Brahmins and the Non-Brahmins, the Benjlalill and Punjabi. 
~nd }fodl'.88llis, the Gujrathill and MahraUas. wnnt IndiMlisn.tioD ofth' 
_vices? It is a sympatht'tic demand, 1\ general cJe.mand, I IUPp()II,. 
'for the IndianisatioD of the serviCE'ls. I do not believe that we wDl be 
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jllstifit!d in dividing up the working classes into those who are engu.ged 
in this or in that particular industry. II think all working classes must 
be cnuhled t.o combine themselves into a huge working class organisation. 
It is only in ~  way, I think, with the Government 8s it is, with our 
indifference and apathy, ;!\nd with conscience not sufficiently roused in 
any !.Jne of us including myself, I say with things {IS they are, that is 
the only pressure that they can exercise anel thfly should be allowed to 
exercisl> that pressure oontinuously. In what other way can the working 
dosiws hrmgpressure to beur on the Government H,S well 8S on their 
UllpJOYCfli!:'. Well, if I om '8 mill-owner, I will naturally look more and 
more to my own profit, I will look to my son's prosperity, I will look 
to my fllmily benefit, lind I. wtould . like to ma.ke us much profit as 
pOI:l!:!ible. Which man will ever be able to know thf) difficulties (If others, 
unless he realises the inconvenience to himself. It is because we, on 
ithis side, have not put Government to sufficient ineonvenience that we 
IIII'Ve not been n.ble tob achieve Swaraj yet. And is tha.t the same lesson 
j·hnt Wf' should teach to the working classes? I submit, Sir, it is an 
impol;flibJe position._ I am therefore taking a very moderilte view in. 
sug-gt·sting t.hat the right to strike should be retained without any restric-
tion by O\1r workipg cla.slles till the level of the wage!:! becomes satisfactory, 
till the improvement in t,he working class conditions hecomes far more 
lintisfnctory than lit present. Tih then 1 sny the time is not ripe for n 
Rill of thie description, and we shall not be able to copy the English 
mGael here. The Englillh working classes, . according to the Parliament 
of 1.:nglnnd, may Illwe abused their power wrongly. There, Sir, they 
have got Il demooracy, Rnd all the working classes have got a right of 
votl-'. If, for insMnce, an Act W[8S pMsed in England like the present 
Act, it wl)uld be open .to the working clasRf's t,here to turn out the- Gov-
ornment which had passed such a measure, and that is, us I understand' 
from Mr. Kelkar, what the Labour Party has promised to do. Therefore. 
they 8~e got a. right to turn out the Government, but what right have 
our workintt classes got· ere~  If this Bill is passed, what is It that 
hnpPl1Ds? We shall never be able to turn out this Government; the 
working cJasses of this <lOuntry will never be able to turn out this Gov-
e.rnment. I say, Sir, heavy is the resporisibilit,y upon t.he Members who 
differ from me on this question. The La.bour Party may coma into 
power, I'lnd if Honourable MembefP. yote for the motion tha.t the Bill 
be tllken into consideration, they will be telling the BritiRh Parliament 
that they arE' quite satisfied t.hat R Bill of this deElcription is necessary 
~r Indian .condition.;. 1 submit, Sir, we should not import any extra-

ne''''1R topic into this controversy I would put my reRson strongly on 
tile faat tbtat this is simply one of those ~' n  from. the British models. 
whne the genius of our people ill a.ltogether different. We do not want 
iil thiR Muntry a meAsure of this character. Whether we nre aristocrntll 
Or middle clMses, e ~r we are traders or industrialists, we do n ~ 
re ll ~' (\ . mf'>ll8nre like thill. I am very gIRd to find tl1at. one of the 
Mcml)f)rR or the Select Committee. Mr. Birla, himself n very eminent 

' .. l s~ ~ s this in his dissenting minute: 
. /'1 do not .fln. myl!elf in a position to SIlJInort cla\l8M 16, 17 and 18. Tiler. is no 

doubt that. fb, present clauses relatinll; to .ilIegal strikes a.re An improvement on tho .. in 
thli, dr~  Bill. hut. my ~ n n principl41 l ~. and t t'annot giVE! such. l' ~l n 
my, IIOpPillrt." . ., '. 
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Now, my l\1ussalman and Hindu friends are really on their trial on this 
.Bill., This is 110 party question. This is.not 1\ communal quelltion. 
This is not a serious political question of the usual 8O,rt; this is a purely 
economic nnd social question of first rate importance, Rnd we should 
stri,ve to. put aside all our preJudices 11nd all our previous judgment,s and 
commitments and look a.t the whole question simplv wit,h a view to the 
betterment of the working classes. Have they got [lny other right? 
Clln t.hev trust this Government? Can they trust us? I can not be 
trusted by them. The only way in which they can do so is by trusting 
themselves, by being self·reliant. Therefore. do not deprive them of the 
only I'E:-medy they have got, namely the right to strike. Do not deprive 
them of their right either in 0. qualified fashion. by imposing A.Il arbitra.ry 
time notice, as is contained in olause 15, or in the other way by abso-
Iiltely prohibiting them from carr,ving I)ut general or aym.pat.hetic s ~ es. 

as is contained in clause 16. I say that this is an Rrbltrary 
12 NOON. time notice. Lightning strikes were referred to. I say some-
times iightning strikes MIISfI more inconvenience, and it is only when 
we nre mconvenienood severelv that our intelligence waltens up, OUr heart 
wolmns lip. So long as w.i are aocustomed to go about with smug 
complRC(lliee 'and to imngine that we are Jiving in the beRt of Rll llossibln 
~ l'l ls. we renUy do not keep ourselves n.1ive, throbbingly Rnd vibrantly 
nlh·e. At; much as we should be, to the misery, the squaJor,the poverty, 
del'1tituijnn Rnd hunger of the million!! in this country. Therefore, I feeT 
tht> ~ 1'e l e '~ pOIIRlble pleASure in opposing this motion for oonsidp,rntion, 
nnd in supporting Diwltn Chaman ~ l.l1's motion for re-circuIRtion. 

Only ont' word I ho.veforgotten to mention. This is Q matter which 
iii of all·Indin importance. This matter has not been discussed in the 
various Legislative Councils of th,e several province,;. There' must be B 
method by which the opinions of the Legislative OouDcilfl in the provinces 
IIhould be ascertained. I believe once or twice it has heen 80 ascertBin· 
ed. ' It ill not very difficult to find out ways and means of ascertaining 
the opinionI' of the Legislatures in the provinces. When we find that 
there is r~  representation of the working classes here, and when there 
iR some sort of representat,ion. it may he by nomination, of aD appreciable 
D\.uDLer in tbe provincial, Councils" and the provincial C6uncils are more 
cOlIlpetent to go into this question, their opinion is necessary to enablft 
us to pass this measure. For that reason I/\lso I .am for ,this motion that;; 
the Bill b,,' re·circulated. ' 

. n~  Thakur Du ~  (Ambala Division; Non-Muhammadan); 
Sir, I fiSC t" support the motIOn of my Honourahle friend. Diwan Chaman. 
Lull, and to oppdse the consideration of this' BitL . 

l"Bsterd,.;, we were told by the Honour&ble 'M'r. Kelkar ·.hat tht) 
Report of the Bombay Strike Inquiry Committee was just issued' and 
unless M e ~ '8 had an opportunity. to go. throug1:tthe Report and, the 
pros and rons of the questions Ilt ISsue, It would be idle to pasll' this 
!egHdatiob.·' Now, ,Sir. I wi.hto re ~r to I8n 'widen(; wbich happened in 
this -Home-when t.he Child Mal'riageBiH of my Honourable friend; Mr. 
8aMB, 'oamo up; An' amendment we8 moved in: this House, which th& 
(lO'V(}'rDlDflftt wdre }>leaaed to aCcept; 'on the gt'oOlld that f,here waS a Com-
mittee sitting and its Report, whichwaa' worth considering. 'was not 'out. 



2762 LIGlSurlVB 8 l ~ [SRD APRIL 1929. 

[Pundit 'fhakm' Dlls BhargavLl.] 

I quite /lee that that wus Il Committee on which the House was repre· 
",onted ll11d the Report was not yet out. But so far :1S the analogy goes, 
t.hert! iH nothing to choose be:tween the two. 'rhis Report of the Bombay 
Strike Inquiry Committee has dealt with questions which ,are analogous 
to ~ whinh have to be considered while passing this mensure. If there 
WJIB uny hurry, 1 could nnderstalld that the Government were ju!!tified 
in "IIRhing through fI. measure of this kind. But. when we know from 
t·h(' sJleech of .l ~. Honourable Member in charge of this Bill, that the 
Bill hilS been before the Government for the lu.st five yoars, I fail to see 
whllt s/'('ciI11 circumstallce!! have arisen which necessitate that this Bill 
'IlIonl(l bl' passed I1S soon I1S possible. Moreoyer, the only justificatiOn 
whieh the Honourable Member has been able to place before this House 
in !'cspcct of certain provisions relating to general strikes is that, in hi; 
opinion, the country W£\S bemg prepured for it general ~ r e. Now, Sir, 
I join ~~ e with him in thnt matter, lind I am t;onvinoed the.t his state· 
ment ill Ilet correct. Supposing there wu.s any possibility of a general 
Btrikc Ht. the time when he made tha.t statement, still now, when all 
those perl!OI1,8 who ure fdleged to have been eng-aged in activitieR o"lculated 
to prepnre thill country for a general strike ha.ve been arrested and are 
on their trial, it. stands to reAson that all that apprehended prepn.ratiOl\ 
Vl\uish"R find there is absolutely no hurry to rush throujlh this measure. 
Again, Il!\ hilS just been pointed out, this Bill has e e~d from the 
Select Committee in n r ~ r changed {onn. Some a\t.erations have been 
made. nnd it is but right that those who f.l1'e affected by this Bill should 
huve a l' ~  Rnd opportunity to criticise the Bill aUer it has emerged 
irom the Select Committee. I know that an argument was advanced 
beforn this House by the Deputy President of the Assemhly tha.t it would 
be unfair to the Select Committee if the motion for re·circula.tion were 
nccepted, and further that the Select Committee themselves have recom· 
mended that thtJ Bill should not be re·cireulnted. I maintain that. if 
thl'fie recommendations of the Select Committee were the last word to 
he !1nid on the subject. then a motion for re·circulation would not be in 
order. and the law would not provid(! for such n contingency. TheHouse 
has to consider independently of the rC"commendations of the Select 
C(I)}]mit.tee if this pnrtieular measure is one which requires re·oircula.tion, 
Bnd I sllbmit, considering ·the importance of the measure, nnd slso the 
fRct thnt, it shall have far-reaching effects on the wo:>rking elMses of this 
countrv. that this measure is one which should be re·circula.ted. It i8 
true that. c,'cn nft,er re·circulat.ion. ma.ny of us wi.H n ~ be found disposed 
t,o ogre!' to certain portioris of this Bill· . . . 

Colonel :r. D. Orawford.: Even if public l'JPinion wQa in fBvourof it? 
Pan4it '1"hakur Du Bhaqa'fa: 'Public opmion was never in favour of 

t,hill Bill. 
An Honourable •• mber: He represents us muohbetter! 
P&D4lt 'l'bakur n .. B_p'fa: Public opinion WAR neTer in favour of 

this Bill. a.nd from the extracts read out to the Bouae by my Honourable 
friend, Diwan Cha.man Lall, a.nd the opinions of soma.ny societieA and 
t.rade unions, it isabl!olutely clea.r that those who win be afPeeted Ue 
nhBo]ut,ely oppoad to this meuure ... , . . 
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00loDel J. D. Orawford: Then why re-circula1ie? 
Paodit ThakurD .. Bh&qava: The question is, why should it be re-

circulated? The reply to this question is. . . . 
Oolooel J. D. Orawford: In the negative. 
PaocUt Thakur Du Bh&rlaya: Not in the negative in that ~'  but 

the reply to the question is involved in the reply to the question why 
• was it circulated at all? If the provisions have been changed, then they 

should be re-circulated. Moreover, I submit that the opinions received so 
far cannQt be said to have been expressed by those who are affected b.y 
this measure. The provisions of this Bill are 80 important that I submit 
they ought to be considered by the various e ~ e ~ n ls  municipal 
bodies, district boards and other bodies and such bodies also should bt) 
able to sav whether thev want the provisioM of this changed Bill to be 
enacted. . . 

Now, Sir, tIS regllol'ds the consideration of this Bill, as 1 have already 
said, there are certain provisions whioh will never find a.coepta.oce 80 far a8 
this part of the Rautie is conoerned. So far 88 the question of geDeral 
strikes is concerned, this Bill is foisted on India by saying that, because 
England has passed this measure, therefore India should pass it; no other 
resson is given. Last Autumn session a Bill was brought in by Mr. Joshi 
to assimilate the law of this country to that of England in respect of illegal 
conspira.cies in regard to workmen. And then. this very argument w .. 
advanoed by the Honourable Mr. Joshi-that as workmen enjoyed certain 
privileges in England, the workmen in India. should be allowed similar 
privileges in India., and the Government opposed it on the plea that the 
conditions in India and in England were not the slWle. May I repeat the 
same argument and say that, if the conditions in respect of illegal conspira-
cies lU'e not the same in the two countries, they are not the SaIne or 
simila.r as regards the possibility and effect of general strikes. Now, Sir, 
it happens tha.t the Public !E'afety Bill and this Bill are so connected and 
dovetailed together that they even come on the same day in the Assembly. 
Now, the Public Safety Bill is sought to be passed because conditions in 
England and India are different. There Ilre no provisions in England 
similar to thoMcontained in the Public Safety Bill. In England, even 
the members of the Communist Party can be Members of Parliament, hut. 
then it is said that the conditions are different when it comes to the ques-
t,ion of general strikes. The logic of this is quite o.pplU'ent. Now, it has 
been pointed out that India is a country in which the poor people are 80 
placed that they oannot look nfter themselves. If Q poor man living in the 
mofussil were to come to the Assembly and watch the proceedings, I doubt 
very much jf he would have any love for this Government. Looked at 
from the standpoint of the poor man, there is 88 muoh public safety iD 
the Public Safety Bill as there is public utility in the Trade Disputes Dill. 
If you are rea.lly sin(lere and want to help the poor ma.n then the best wa.y 
is not to restrict his freedom of action (')r right;, hut to ,make {or conditions 
which will really benefit him. If Govemment brought in &Dy meMure for 
the fixing of minimum wages, I would certainly consider tha.t tile interests 
of the poor man were sought. to be safeguarded. When t.he r,onditionfl or 
labour in certain publir utflity &ernces, AI! defined in this Rill, Bl'e such 
that tbev do not provide R reMOl'lRble atanda.rd- of eomfort for t,he wa/:f6 
eRmer. it is enlel to eMct provisions which tnke aWRy fmm him the rf,ght 
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to strike. It is said that, with a view to meet the objection that it ,was 
a capitalistic measure. provision has been made. whereby  a .lock-out has 
also been made penal, but may I ask, Sir, whether the working classes and 
the employers in this country stand on an eual 'footing 'I remember a 
s  l~  ::  r   which is uite apposite.  A man who wunted to ford a rlver 
dived into various parts of the river and frorn. his eperiences found. out 
that the Ilverag'e depth was so much. He had to ford the riyer with his • 
wife and children Bnd .one by one, when they reached the mIddle  of the 
river, they were  aU drowned.  Ultimately when the Irian wlls left alone, 
li'e again dived into various parts of the river and found that his caleulations 
were  correct and he was at a loss to undorstlln, why the whole family 
was drowned., What js the use of having a provision by which 11 lock-ou.t, 
is mad) penal, when the r.esources, sta.ture and height of the ~  l  er and 
the working classes ure not the same and when this capitalistic Government 
hn.s monop'olised the power of sanctioning prosecutions. What would  be 
the actual injury to the employ eM Rnd the working classes in the case of 
strikes nnd l  ~  s   Will it .  ~   them .eually This is the uestion 
which has got to be answered before we can [IIB that we have really made 
1 corresponding provision in section 1 of this Bill. 

Now, Sir, it is said that a. public utility service by itself is a service 
in which the interests of the community are regarded as superior to the 
interests of those who work in the services.  As an abstract proposition, 
I .... ould agree,but may I know if thIS argwnent will hold good w the case 
of the majority of workmen, in this country  Do the ma.jority of workmen 
in this country enjoy all these services  My reply is. no. When you cowe 
to the railway service, do you make such reductions in the railway fares 
that the poor people can take advantage of it When you ~e to the 
postal rate, do you reduce them when the interests of the poor people 
demand it:' ou don't and the only oonclusion that one can reach is that 
these provisions in the Bill are designed for some ulterior purpose, Either 
they are in the interests Qf the richer classes or in the interests of Govern-
ment. Government nre the biggest employers in this land. Barring certain 
eompanies, 110 far as the postal and railway and other services are con-
cerned, they Ilre the sole employers, and it is in their own interests that 
these provisions are Bought to be enacted.  Now,  Sir. the rest of the pro-
visions regarding the Conciliation Board and the Board of Inuiry are such 
t,hnt they have no binding effect on the parties to the dispute.  After all 
t,hey are in the nature of mere recommendn.tions. nnd they may not be 
nceept,ed by those who are pMt,ies to this dispute. What il'l there to bind 
the part.ieR to the dispute t,o accept the recommendations We  ha.ve there-
fore to fall hack upon the good sense of those who refer a trade dispute 
to the R.rhitration of a Conciliation Board or a Board of Inuiry.  Now, I 
rln underl'ltll.nd that" bythemsetvfts, these re(',ommenda.tionl may generally 
prove to be effElctive (nd the parties to the disput,e may, according to their 
M1f-int,ereflt.  aeeppt: thOi'll) re('ommonda.tions, but the binding effect of 
t,hose recommendn.tuml.,  iR. nil. AIl regards t.he second plU't of t,he Bil' 
Cln.tlAeS Hi 1Tld. 16, t,hey fIl'e clearly sl1eh that they nre not 81'ceptable to 
t.hole who fel'l for the 'oArorking cla.sses of-thill Muntry. The Honourable . 
Member  in nr~e of, the Rill, took pricle in t.he fsot:'tbat be got thmugll. 
t,his Rill i1'1 thl,' 'ele  '~ ComUlittee and 8f.idth&t his anticipRtions were pmved 
t.o be tnJP, ~l   whp,n T look ~   the 'minuteA. ofdlsseot,bv' llinemtimbeni . .' .... ,   , ' . , 
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most of whom are members of the popular parties in thiS AasembIy, Iarn 
sOrry I have to say that the antJcipations ha.ve n  r  e~ correct. It IS 
aIl very wen to paS£ a e88~re through ~  e. ~le   CommIttee or through 
the Assembly, but the uestion f ~es~l  n   lS whether .you are able ~ 
recoocilethose who Bre opposed In pnnClple to you, Rnd Judged froin ~ 

standpoInt, r ~   sure that, even if the Honourable e  n  ~   s  ~eed. m. 
pailfing this e  .  ~e through ~e 8  e~l  l   the ~  r   outsIde will never 
be recOncIled to thls mell.Sure. Now, Sir, a. repressIve and a penal measure 
Ca.D. only be justified by the exigencies of the situation .. No person who 
nows anything about the r  n  ~es. of criminal jurisprudence. ~  l~ ever 
agree that penal laws should be enacted .for r~es of l  e  ~ ~  ~el1  
remot.e contingenc.ies  Unless and until 11 partieular sltuatlon s  d  ~s 8 

ptnol r  e  ~re   it ought IlV,r tacome on the Statute boo. . Now, I very 
humbly as a uestion as to whethel, within a definite time, there is Imy 
possibility of any sort, of. a. general Irtorie in this country If the 1eply is  
in the negative. I will hmnbly submit t,hat these provisioosare not justiJ 
fd. urther. Sir. when vou loo at the words of sectiJi 1, I wander if 
fin, Court. of Law would ~ able to u.nravel ~ tangle of these words. .1he 
word f Rre 

~ dPBigned or alcula.tld to inllict, severE, general id prololiJtld hardship upon 
1he Iommunity and thereby to compE1 t.he G vtrnment to tae or abstain from taing 
Bny Jlart.icular coune of at.ion. 

Now,  Sir, tenns lie thelle were  very bitterly criticised when  a similar 
melleUrt VIllI before the Parliament ill England. But I Ian ohallenge any 
lllwyer in this House who CBn give a sample of a more vague, more indeft 
nit.e. language th8Jl thill. How will BoDy Court cOllstrue the word sndre 
hat, is a severe hardship and what is a mild hardship  Again, Sir, 
what is a general hardship Suppose there i8 a hardship ~   is a 
ltardship to, say, nl~ a lah of people, and the rest of the country is not 
affected bv it, will it be clllied  generaJhardahip And then the beautifu1 
word .. prOlonged comes. hat ia a pJOlouged hard8bip I. nm & 
hBrdllhip cont.inued for a wee a prolooged one, or sboula it coiltfnue for 
a year or flO Now, Sir, it means this, that acoordingto the length of the 
foot of the judge the interpretat,ion will be placed upon the wordA which 
ocur in dRuse 1~. Then. Hr. the Members  of the Select Committee 
thlm1elveR werc. rRther doubtful  as to what they meant bv the word 
Compulsion. Therefore they added subclAuse  to clause 1 which 
Tuns OR follows  

. strie or a loc out Ahall not he dtfmed to ht calculated to oompel til Govern. 
mrnt unllS ~   compulsion might,  reaaonably btl expected Be A coneeuenee therflOl. 

This ~  itSE.Jf ~   .thnt the Select Committee e~ not Aure of the ground. 
find e~  also anticipated that the Govemment might regard anythiDl lUI 
ompelling or nothing os compelling. l1ten e have the womB  from 
tRin fl V PlIrticUlar ourse of act.ion fl. Now, whAt.is tbRt PBrticw 
  llr~e of ae,Hon Thill. is .not. rlefinerl in the Bill. In fact, t,he whole ilub. 
fCt, ~s flO dJ1l1e.ult t.hat, It 18 alm t impossible to frame an,v Ruch provision 
1IR Ill be satIsfactory from 8 legal pomt of view. Ai. n matt.or of fad 
thifl iIIfl1I1 or legal provision taes away frwn an ordinary man s n  .l  ~ 
llnri irfnlien.IbJe ~   Rnll it ill Ilsf UfflclIJt tof diAgUj1 thig e~  ~ . 
plau811l1e Bnd RAtlSf..etory languag.. . 
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[Pandit Thakur Das Bhargava.) . . . . 
N . Sir the Honourable Member in charge of thls Blll sald, wblle 

ow, , . th t h t ·!tes "concern referring this Bill to the Select Committee, ~ suo 8·n . " 
the community as a whole and involve an obligation on the e e~  .' 
There is no doubt that an obligation is there on the Government, but If It 
is true that the strikes concern the community as a whole, I humbly ~e  
to ask whether. in the communit.y as 0. whole, the workmen who are working 
in different trades or industries a.re included or not. If thosepel'8Qns are 
also included, then on wha.t principle is the s e~  ~ r ~ made 
illegal? These workmen have as much right t,o see that Justice IS done, 
to their fellowmen as the other people have. . 

Then, the Honourable Member in charge said that this Bill is eSRentio.lly 
a. democra.tic mea.lmre. For the life of me, I have not been able to find 
in this Bill anything which can be called democratic. If we unde?'tancf 
bv "democratic" that the individual rights shall be regarded as unassailable, 
then the provisions contained in clauses 15 and 16 are, t,o sa.v the least, 
most undemocratic, 

.An Honourable Kember: They are hypocritical. 
Pandit Thakur Du Bhargava: If that, word pleases you, I am prepared 

to agree with you. 
Then, Sir, some other observations were made by the Honourable 

Member in charge, which were really calculated to cloud the issue. How· 
ever, 1; need not pursue those observations in further detail. I understand 
that all parties in this House will agree to pass some of the wholesome 
provisions of the Bill, but then the Government wanted to sugar·coat the 
other bitter pro"isions Bnd incorpOl'ate them in this Bill, which is not eveD 
a copy of the Act which was passed by the Parliament. The Parliament 
did not pass a measure nf this kind, consolidating all the evil and good 
things in one. In England they had separate e s res~ and those measures 
were considered on their respective merits. Now, this fact that the House 
will not accept these two provisinns of the Bill cont.a,ined in clauses 15 to 
19, wR8submitted to the Honourable Member in charge of this Bill at 
nn early stage, rmd if he was anxioUl'l that the provisions contained in 
clauses 1 to 14 should be passed, he should have taken t,he hint from those 
dehates. But, 8S a. matter of fact, his whole idea seems to be that he must 
smuggle in t,hose mealmres which are obnoxious with the aid of those which 
!lJ'P. regarded ItS whnleFIome, and ultimately, if this Bill is nnt passed, he 
mav bp. able to lav the fault Bt the donr of t,hs Membel'R nf this side of 
the" House. But by dning Eln I do not think he will deceive anybody. 

It was claimed that this Bill is designed to foster the movement of trades 
uninns and as such it was entitled to be considered by this House. Now, 
Sir, I have gone into these provisions very carefully and I would re8pect· 
fully a.sk the Honouroole Member in charge to enlighten the House on this 
point. Cla.use 18, if it means anything, means that it shall drive a wedge 
between the relatioDs of the membel'8 of the trades union. It will make 
for bitterness, disunion and dishannony, and I for one have not been able 
to find out any provision in olauses 15 to 19 which would tend .to encourage 
the exlFltence 0.1' the promotion of the trade tmion!! in this country. 

L&!Itly. Sir, ~ has already been pointed out by the previoull speakel'R, 
this 'Bill is not purely" trade disput,es Bill but as a matter of fact, it is 
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:a political Bill, and as such it should not have been mixed up with the 
,trade dispute/! Bill and should not have been smuggled in like this. I 
'therefore oppose it. ,. , . ,. • 

"Mr. ,0. B; ....... Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan !tural): Sir, the previous speaker said that this Bill is not a trade 
disputes Bill but it is a political Bill. I consider this Bill to be a trade 
disputes Bill in the sense that it means to create trade disputes instead 
oi settling them. Therefore, I cannot, holding the opinions 1 do, agree 
to the Government motion that the Bill be tak(!ll into oonsideration in the 
form iQ,.which it has emerged from the Select Committee. Sir, I submit 
ihat the little consideration -that we have already given to this Bill is 
much more than the Bill renlly deserves. There is nothing in this Bill 
'Worthy of consideration, and it should be conveyed, in your historic r~e  
,to the waste-paper basket. That is my position 00 far as the Govern-
I1lpnt motioR is concerned. for, 6S Mr. Jamnadas Mehtt\(and hiscolJeagues) 
'in his beautiful minute of dipsent has truly said; -

"The fundamental objections to the Bill as it emerges from the Select Committee 
.. l'em.un unafiected.·' 

Therefore the position of this House ought to remain unaffected, so far 
.4(8 tho objection!'- to"the Bill a.re concerned. 

If I had been in my seat-it was my fault thllt I was not-when the 
(juestioD of reference 0f the Bill to Select Committee wus taken up, I at 
any rate ,would hsve strongly opposed reference to Select Committee, for 
'Mr. Jamnadas Mehta is not right when he ~ 8 that there are certain 
,good things in the Bill, and that, so far as that. portion of the Bill is 
concerned up to clause 14, .. It emerges from the Select Committee con-
siderably improved and stTengthened ". And they are prepared to support 
'that part of the Bill themselves. . 

If the object of the Bill is to develop and foster a genuine trade union 
'movement in the country, clames 15 arid onwards wiiI· surely defeat that 
Abject, but so far as the Government are concerned. it, is perfectly plain 
·thAt· thEly will not give up those preceding clauses unless you are prepl1red 
1,0 accept the succeeding clauses. I do not want Government's benevol· 
-1'nce for the protection of trade unions. Trade unions and things ~8 ed 
with them in this country are in their infanc.Y. and therefore the difficulties, 
whit,h GoycmmelJt do not like. lire even more not liked bv tilt' ll ' 'ner~ 

'find the workers. I think they dislike the present del ~ e position more 
·than the Government them Relves, but in the infancy stage of trade unions 
nfld industrie!> in this country, all these troubles lire bOllJld t.o disappear 
flUd T would not be 8 party to the introductil)n of '11 Bill of this kind, 
esperially 8S this Bill is cnlculated to deAtmy the gro\'l'th of trade unionism 
in this n ~'. 

T WflR presf'nt in t.he House of Commons when the Houlle wall eon-
~ der nl  the British Trade Disputes Bill, to which the re ~: speaker 
made flreference. He referred, I heli£'vt". also to the BritiAhj:!cht'lra,l 
~ e. T had not the privilege of being in England d r 'n~ the Brit.ish 
gp.neraJ strike, but I read a, n£'WspR-per I'E'port of what it WAS "like, nnd r 
would like R- similRl' /lenera! stn'ke in thiR ('ountr\' b£'fore r CAn conRider 
thE' neae!'sity of It Bill of t.his kind. There is not the ghost of a chance 

'Il 
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.[Mr. C. 8. Ranga lye!".] 
of such a strike earning to this country for several years, 8 8trike which 
threatened the very foundati(,ns of t,he British Empire in Great DritaiD. 
Therefore I do not reallv see whv Government should think tha.t a. few 
bubbles in the trade waters are real oceans. Why are Government 
frightened because there are B few strike8? If they are so inclined, they 
co.n help labour. Much as I am opposed to the exploitation of la.bour 
for political mot,ives, even the exploitation of students for political pur-
poses, I must say that the line of demarcation becomes very thin betweea 
labour nnd politics, for even greater than politics in this countq is Hfe. 
It is a problem of bread lind buttl:'r, Hnd therefore I think this trade dis-
putes' Bill is attacking the bread and butter problem. Notwithstanding my 
personal regard for the Honourable Member in charge of this Bill, I am 
sorry that he is concluding his carEer b.v leaving Oil the Statute-bar/It t\ 
Bill of this kind, which will aUack the very foundations of labour. It is 
not the politicians, not the National Congress, nor the Liberal League DOl" 
the Muslim League, but it is labour that commo.nds India's greatness. It 
is labour that is involved in this question; it is labour which is going to. 
command this country's politics itself; and Government know it and are 
naturalI.v afraid. Now it is like a small cloud, but it_threatens to spread 
over the whole land, and therefore Government naturally bring forwat'll 
this e~ re to put a stop to the organisations of the trade union move-
ment in B strong nnd irresistable ma.nner. 

Opposing as I do the Bill, I regret I cannot support clause 18, althougb 
I can concede that it is full of enthusiAsm for the non-striker. 

This Bill does not de~er e circulation at all. I would circulate a Bill 
t,hat is worthy of being circulated. This is unworthy of being circula.ted. 
I would circulate a Rill on which I nm not capable of forming such an 
opinion. 

Reading through Mr. J AmnAdll!l Mehta's minute of dissent, though I 
do not agree wit,h him where he endeavours to concede that there are sorne-
good points in t,he Bill,' yet, that minute of disEent shows that a. considerable 
amount. of opinion has been fonned b'y him and his colleagues. The opinion 
which hRA heen expressed in the newspa.pers, one of which is in Bombay. 
is st,rongly opposed even to t,he reference of this BiB to Select Committee. 
The paper I refer to is issued by. Mr. Homiman, and in which Mr . 
. J ,unnadas Meht'A takes a real delignt,. That paper took the right attitude 
whEln it opposed rf'fElrence of t.he Bill to Select. CommitteEl, Bnd even went 
so fnr BS to say that this Bill should not be (·irculated for opinion but 
should bf' buried on the floor of thiFl HOUl'le, buried without mercy and 
wit.hout the USI1RJ cf'rernoniElR attendinJ.'{ burin)". 

With these few words I oppose t,he motion. 
JIr. II. It. Acharya (Souib Aroot cum Chingleput: Non-Muhammadan 

Rura)): Sir, greo.Uy as I admired the philippics of the last speaker, I am 
afraid I cannot accept alI his arguments. I certa.inly agree with him in the 
great predtction which he holds forth in regard to tlie future of Indian 
labour. It is not B particularly special prediction in regard to India, for 
I believe everywhere under the sun labour in the true sensEI of the t,erm 
is bounel to domina.te over anything else in a countrv. As the Gita puts 
it.-IJokoyam Karma Battdhan41l, whieb means, "The whole univcr'>e is 
Q working OTganisBt,mn ". 
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That, thorefore, labour in India. wd elsewhere should become more and 
more conscious of its dynamic power; that the leaders of labour. 8S distinct 
from other interests, should become more and more conscious of their 
power for good or unfortunately 8S it sometimes happens of their power 
for evil also; that they should become conscious of the power for good 
tha.t they. can exert in the body politic, all this should be essentially wel-
comed. I, in my own very humble wa.y, have desired, and do desire that 
in India also labour organisa.tions should thrive as fast as possible, and that 
labour Ehould come into its due share of power, socially, economioally, 
politically and spirit,ually as well. That is by the way. 

Now, Sir, with regard to the motion before the HouEe, I find that some 
of the general arguments, though they have been somewhat mixed up 80 
far as I can take note of them, have been to the effect that the measure 
before the House is in some resp'ects premature, that it can be delayed 
with advantage for some time 'longer, that it is an attempt to copy what 
may be called the example of England for Indian oonditions, and that 8OI1le 
of the clauses, especially the last few clauses of t,he Bill, are calculated to 
injure trade union interest,s deliberately, and not to help the growth of 
trade unionism, I certainly am glad, Sir, that, on this occasion at least, 
some of my Honourable friends, who generally are anxious to follow the 
example of V;'o!;tern countries, t:lome of my friendll like Pandit Thakur Dns 
Bhargav8 would not follow hlindly the West. I. for one, have always been 
against J ndiu following' the It.·ad of t,he W eof,. My motto hall ulwnys been 
that India should show t,he light to the rest of the world. I am therefore 
glad that they are now coming to realise, and I wish that in other mea.aures 
&s well they will try to understand. that it is injurious for Indio. to follow 
the pernicious social, religious and economic cmWmB of other countries. 
India will have to grow and thrive upon her own natural organic life system. 
Therefore, Sir, if I at all say anything in favour of any portion of the 
Bill, it is certainly not because I ho.ve cared or that, I desire to ha.ve 
English conditions introduced into India or that I even care to study 
English conditions very carefully. If I therefore support an,v moHon of 
the Bill it it; only because I have come to the conclusion that t,hosc por-
tions are in th£' best interest,s of India's workmen, as ,,'ell as e l ~ers  
I o.m ~llld  thAt" leaving some of the few irreconcilahle;; apn.rt. the great 
hulk of tho!'!e who have been seriously considering t,pe provisioDf; of this 

. Bill hAve been generall.v in favour of what may be CRlled the fil'!!t part of 
the Rill. nnmeh- clauseI'! 1 to 14. Mv Honourable friend, Mr. ,TAnmndAs 
Mehta, AI'! hllR already been pointed out, Raid that if probably the Bill ended 
there, he would not take any serious objection to it. The difficu'lty, of 

r~e. comes with regard to clauses 15 and thereafter. Before proceeding 
to make any observations upon those clauses, I may state at once that I 
am not myself very mvch in favour of them. But, before making any fur-
ther observations, I should like for n moment to remind this H9tlse that the 
question whether the Bill as a whole is to be recirculated for opinion can 
only be properly answered, B? far fiR I c,an see it, if ~ Bill has ~e n 80 
chltnlZcd in the Select Committee as to IDvolve any radl('al alteratIOn. If 
the Rill hilI' heen materially and radically chAnged in the ele~  C0mmittee. 
particularlv if t,he Bill has been so changed M to affect more prejudicially 
f,he int.erests of t,hose whom this House would like to safeguard, then cer· 
tainly I will be t.he very first to join those who are for re.circulatlng this 
Eill 'nnd eliciting public opinion, AUhotlgb I h!lve heencarefull,v listening 
t,o the n.r 'n ~ of those wno have been trymg to pORe t.hemselveF: U 
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the chaIllpionil of workmen, 1 have not heard frgm them any. convincing 
M'guments to show tha.t the Bill hu been 80 changed in ~ e Select Com-

~ ee IlS to make matters worse for the interests which they want to 
~ e rd. On the other hand, Sir, it is admitted, even by 8~ who are 
against clauses 15 to 18. that in the Select. Committee an attempt b.a.s 
been trllIde, to a certain extent at least, to make the Bill less objectionable 
thull it Wtltl when it was first introduced, Clause 15 particularly was very 
re ~l  amended; und ill this connedion I wish to bear testiinon>, to the 
fact that. tlO far 81:1 1 ~ able to guther, the Honourable Member in charge 
o£ the Bill seemed throughout t.o have been anxious to go as fur as he 
could to meet the objections of those who, in the Select CommiUee were 
tryiug to put forward objections on behalf of the workmen in the country. 
If one would look into it, he would find tbflt practically the whole clause, 
or the greater portion of it, is in italics. Clause 15 was practically 
redrafted, almost the whole of it was redrafted, and there are certainly 
very few words in the clause whieh are not in italics; and this meu.ns that 
only a very few words of the old clause remain. Alniost the whole of 
cl/luse 15 was redrafted, and the one objection that wus taken· to it and. to 
wqich Mr. Chaman Lall yesterdav referred was that the original clause" was 
one-sided. It tried to prevent only the workmen from going on strikes. In 
the Bill, as now placed before the House by the Select Committee, that 
iiefect has been removed; and the clause now applies both to the employers 
and the employees. Therefore it cannot now be said that workmen alone 
are penalised by the l ~e and not employers, Workmen ca.nnot now 
declare sudden strikes without giving 15 days' notice. Here again the 
clause has been greatly improved. The old clause said a month's notice 
was required. The present clause says only 15 d ' ~' notice is required. 
Therefore only if workmen declare a strike without 15 days' notice, they come 
.under the penalty of this clause. On the other hand, if employers declare 
a lock-out suddenly,. the employen in their turn come under the ~ l  

of the Bill. Therefore there hilS been a very good improve:ment with regard 
t.o clause 15. \Vhether, even with that improvement, there should be a 
c10me of that kind is of course a different question. I suppose when that 
particular clo.use comes up, if the Bill is taken into consideration, its er ~ 

or demerits wiU be thrashed out in due course. But. on the whole t 000-
sider tha.t the BHl, as it has eme1lJEld from the Select Committee is certainly' 
much better than what the Bill WM before it went to tbe Seleet Committee. 
It has not been made in Ilny wRy wome thnn before. ~re re the argument 
that it fhould be re-circulated for public opinion does not carry weight. 
The need for re-circulation does not appear t.o me so far flfj dause ] 5 is 
concerned. If the clause is so had that JOU cannot possibly have it, even 
in its altered fonn, it will be the duty of the Rouse to throw out that 
dause. Similarlv witn regard to clauses' 10 to 18 if the clames Ilre so bad 
that they eannot" be accepted, I. should commend, for the consideration of 
m,v Hononmbll' colleagl}PI'" wllf'ther it if' not their dl1 ~  to tbrow out, t,he 
clauses. It will be open for the Homle, by a r ~  tn declare itself 
ngainst clauses 15 to 18. It will then be open to the Honourable Member 
for Industries Qnd Labour eit.her to have this Bill only with elauses 1 to 
14 and to leave the reet of the clauses out, or to .drop the whole Bill. 
with regard to thoBe who think thot t.he Honourable .Member for Industries 
and Labour has got this sinister purpose of forcing clauses 15 to 18 on the 

.. 
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lIouse in ('nnsid€ration, so to speak, of the milder portions, namely. 
clauses 1 to 14, I woUld .$I!k why they do not put the Honourable Member 
to the test. Pass cla.uses 1 to 14, and when clauses 15 to 18 are taken 
up, try to reject them and see whether the Honourable Member will move-
the third reading of t,he Bill which will contain only olaUl,es 1 to 14:, or 
whether he will give up the third reading altogether. If the Honour&bl. 
Member gives up the third reading of the Bill, in CQEe any of his supposed 
favourite clauses of the Bill are omitted, then I would consider that the 
charge ,vas fair, that, he really wonted clauses 15-19 only, a.nd that clauses 
1 to 14 were merely more or less a bait. However, I do not find that that 
t.est has been applied. I do not know, when the test is applied, whether 
the Honourable Member will stand it or not, and so I cannot foretell what 
the House will say about it. In any case, I think it is prejudging the 
motive!; of tiJ() Honourable Member in chc\rge of tbe Rill to Rny that he 
wants only clauses 15 to 19, and that clauses 1 to 14 have been added '.m hy 
way of 1\ 80p to the feelings of those who are a.gainst the Bill. I for one 
would dec·Jine to go behind the olOtion .and trv ,to read the dd.~  rnobv6fl 
nnd purposes insi(le t,he mind of the Honourable Member. 

Now, on all hands, it being accepted thnt clauses 1 to 14 are desirable. 
and would reaU,Y go far to prevent. trade disputes from taking any very 
undesirabltl turn, 1 think that, 110 far as those clauses are concerned, it 
is our duty to pass them aw;. quickly as we eRn. 1 am one of those who 
have long desired that It grtlat stimulus should be given to the development 
of trade unionism in this country; I am one of those who really desire 
that, as far as we can, we should try to create wha.t may be called a trade 
union law in this country. Ana no trade union law ca.o possibly be brought 
into being in this country without sound meuures for bringing together the 
I:lmployers and the employed, or bringing both of them before certain 
impartial tribunals, such &s are provided for in the first part of this Bill. 
The settlement of trade disputes is a very very healthful measure, a very 
desirable measure, and a very necessary measure; and when the Honour-
able Memb.er .tries to bring in a. very necessary and a very healthy measure, 
flO far as 1t 18 healthv and necessary, I think it is OUr duty to support 
him in the interests of the cOUlltry ai large. ' 

So far .as thegeneraJ remark ill concerned, Sir, that this may have a 
larger e ~  on the larger questions of politics-well, 1 am quite ready 
to. agree With those who say that labour nnd politics !!Ire very closely inter-
rn ~d. For that matter, my philosophy is thnt all life is one complex 
whole. There nre DO compartments in life individUAl 01' cc:.llective. Social 
economic and political conditions are alJ aspeots of n~ life; and l ~ 
and o('onomic conditions must have Q great effect, and I wish that 
the," EhouH huve a great e ~  upon the politicaJ conditlonR of the 
oountry. The-reiore, it is necessary, it is inevitable, that a labour law 
must affect the general l ~  condition of the country to a certain ex-
tent. Every measure, flO t.o spenk, affecting Rny larpJl interests of the 
(lountry, must hAve its own bearings upon other interests. That is what 
philosophers Cflll the Law of Relativity; and nonc of us (,Rn get out of 
~  I,flW of Relat,ivit;v 81l long 81! we are in this world, Therefore, 

in this law, or in the Trade Union 1'\ot or in any other Act or nny other 
~  there muet ~e ~ . mRy be called " political flignifiMllce; ~'es  there 
It must be, and It Will nlways be there in any lAW; And we cannot get 
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rid of it. But the question is whether there ill a direct political signi. 
fioance, Or 8 direot political purpose, involved in the Bill now before WI. 
1£ the direct effeot of this Bill is to retard - the political 
prog1'f.lPS E·jther itl labour or in the other larger circles in the c,luntry, 
then, I for e,ne. Sir, will not desire that the Bill -should l.e passed 
into an Act unless it is properly worded; or even if it is properly worded, 
I will not support the Eill if the consequence would be the direct preven· 
tion of the g.rowth of trade unionism. or the putting of obstacles in tho 
way of the political progress of trade unions. True, the trade disputes 
law may be abused: but every Act has heen abused, every law under the 
Sun har. been abused. Every law that has been made by man, ~.ln.'  by 
inspired men and inspired seers in this world, has, in course of time, come 
to be abused; nnd so it is very lil<ely this law also may be abused. It 
may have evil consequences, if not now at least some time later. But 
because, any proposed law may have some evil nse en~s at some time 
near or far ofT, that can be no reason why it should not be taken into 
considernt.ion at any time and passed. 

Therefore, Sir, it appears to me that many of the arguments whioh 
have been advanced and put forth for the re·circulation of this Bill are 
not quite relevant. I can understand those who, like my Honourable 
friend :vir. Ranga Iyer, say that the Bill does not deserve even to be 
touched with a pair of tongs. that it is not Men worthy of being looked 
into the -waste paper bRsket. I can understand that mentality. I can 
understand also those who say that there are some portions of this Bill 
which lire very good and we must go on ~  them; but say at the same 
time that there are one or two clause", which are very bad, ~nd t,hat we 
should try to sift the whole thing aDd try to separate the gpod from the 
bad. and pass thE.' beUer clauses alone. That posit.ion I can understand: 
but I cannot understand the position of those who fear that there is 110me 
thing hidden behind the Bill, and that it is therefore bett,cr that we have 
nothing to do With this EilI, and consequently want to bring in a dilatory 
motion to the effect that the Bill IIhould be re-circulated, and that Borne 
more timo should be taken to consider it. I believe, Sir, if a Bill like 
this had been in existence last year, probably the South Indian Railway 
strike would have been prevented, and probably the strikes in Bombay 
also could bnv(\ been nverted. If there had been some legal machinery 
by which tho employers and the employed could be brought together. and 
undt'l' which the Government could force the employers and the ",mplo.,'ees 
to come together, Rnd settle their disputes in time, possibly the evil con-
seqn811cC'R that have been witnessed in South India. and in Bombny l:light 
have been prevented. . I think it is our duty to talte steps to prevent 
such happenin,gIB in the futw'E' at least. I do agree with those who say 
that generul strikes in this country SU<lh ItS those in England are things to 
come in times far off. That is an argument which will cut both ways. If 
a general strike will be coming at some time very far off, why do you fear 
olauses Ii) to Hl, or think they ",;11 be terribly misused? I wish, for that 
matter. that we should have no big strikes in this country at all. To 
me a strike is something like It very dreadful weapon; it is a terrible 
weapOll. A hugl' strike is not a thing to be desired every da.v 'l'here 
are of oourse some people who have b&en saying that a strike iR an inalien. 
able right of every worker in this country. It is something like saying 
that every man hlU! a right to shoot himself dead. I do not know if 
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~ er  mall has Ii 18s8et right to murder himself than any trade or in-
dustry has a right to strangle . ~el . 

I maintain, Sir, that a s~ e is one of those very unfortunate necessities 
4n the world which we have to submit to now ond again, as at best an 
evil which we cannot get rid of. A strike is certainly a very hard thing, 
'anda very undesirable thing, and if we in India are able to get on without 
strikes, so much the better for us. 1 do not think that the so-called 
right to strike is a right, a precious right, and a valuable right, just like 
the right to freedom of folpeech or freedom of worship, or tofte right to take 
steps to advance ourselves politically. It is one of those unfortunate evils, 
which we sometimes call neoessary evils in the world. It is jUJIt like a. 
war, very undesirable in the larger interests of the country. I do not like 
any general strikes, and I do not expect there will be any very large gen· 
.eral strike in ~ huge country likE> India. I agree with those who think 
that trade unions a.re not weU-developed here. 'fhat oguin is an argument 
whic:h will cut both wa.ys. If there are good organisationfl of vorkers, if 
their VnlOns are well.organised and conducted proptn·l.y and 
effioiently without fear of havoc to the community at .' large, 
then perhaps, we rna)' gtlt rid of these penal clauses; but the ~r  fQCt 
That the t,radf. unions here are not well ol'gfjl\ised is an argument for en-
llOuraging them to become more and more strong and for making them morc 
.and more efficient in this counbry. The very fact that labour is in ad 
infant stage in Indio is a strong argument., I sny, against the views of 
those who hold that the working classes should have the right to strike.' 
although it might leRd to very undesirable consequences; and that such 
right is an inherent r ~-  in the cllse of all these employees. The argu-
ment about the infant trade unionism of India seems to me to be 'an 
argwnent which outs bot,h WllyS; it is an argument for those who are in 
iavour of the liill a-s a measure for strengthenins:l the labour movement 
.itself, as one whioh would bring, in course of time, great good to the com· 
munity at large, and would therefore be of grellt Rnd lasting value to work-
men themselvefl. 

For these reRsons, Sir, it e r~ to me that the proper courso for us-
I am speaking with perfectly bonest intentions-would be to 

.]. UI. take the Bill into consideration and to accept those cJuuses of 
the Bill which nre really acceptable nnd which are really Ratisfactory-in 
fact whioh are very necessary and desirable; and when we oome to the 
oelauses which we think nre objectionahle-I am nut quite sure whether I 
llhall give my support to clauses III and 17 os they stand at present, but I 
thinlc I am in favour of clouse Ii> if I can say so now. But when we 
'Come to these olansoB, the HOllse can make up its mind whet,her it wRnts 
them or not; nnd we shall hnve eVEJry rifllht to rejeot those clnui*s. But, 
'Sill', it seems ,to me that the motion to re-clrculate the },ilI for the pur-
pose of getting opinions over agnin is absolutely mooningless. Public 
opinion eo.nnot make tiS a'ny wi!;er three months hence than we are todo.y, 
110 far as these provisions are concerned. for this re'ason. My Honourable 
'friend, Mr. Chaman Lal1 w111 go out to the country flna BBy that every 
trade union should blind}y Rnd nnqu.estioninr.ly SIIY that clRuses 16 alld 17 
would Bound the death·knell of 11.1) trade unions. I know how trade unions 
in India are rUl1and I do not believe there is any trade union in India 
which has got. twenty memben; who can take a re~s n e 8nd sane vie\1\' 
oaf a Bill like this. Sir,what I say is this: Whether I ho.ve a right 
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to Bay that no de.lupe will follow, or e ~er ~ ' Honourable friend, Diwan 
Chnman 1.11 11, suys the deluge will follow, It wi!! be myself and my Honour-
able friend who 'will be saying it; it will not be the real voice of· labour, 
and that is my point. What I would like is, that neither 1 nOr Diwan 
Chaman Lall, 'should have nn)t.hing like a predominating voice· in these. 
matters ..... . 

Diwan Obamaa Lal1:. I am prepared, if the Honourable Member is 
prepared, to keep my mouth shut if the motion for re-circulation is carried. 
nnd not say one word in the PreRs or public about the Bill. 

Mr. K. E. Acha.rya: I nm very sorry. Sir, to hRve to say that Diwuo. 
Chnman Lnn's offer cannot bind me any more than it can other peoplE>. 
for tht· simple reason that, though my Honourable friend, Diwan Chamnn 
Lall, will cert.ainly oe honest anel will not go aoout brellking his WOJ-d. 
there will still be other Chnmnn Lalls fn this cOlllltry who would not c·are 
a hang for whut ho hus snid. 

Dlwan Oha.man La11: 'rhe other Chaman Lalls will be public opinion. 
Get public opinion; that is all I want. 

K1' ••• E. Acharya: 'l'he point is not what I shall do. or what he wilt 
do; it is what is generally being done in the name of the trade unions 

-in this country; fmd indeed I do not believe that there is anything fopecial 
with regard to India. It ill probably what is done in that wonderful 
count!)· also which they often quote-in England-and in America. or n~' 
other country for that matter. It is the few intelligent people who manu· 
facture public opinion-it may be in VBrioUS lands in varying forms-but it 
is everywhere being done; it is part of human nature in fnet. The more 
ignorant must be led by the les8 ignorant; of course nll people are, to a 
greater or less extent, ignorant and the number of wise men who lire 
absolutely wise nnd not ignorant at all is very few indeed all over the world; 
and as I say. public opinion must be guided by the less ignorant and it 
is the same human nat11.re everY"\·here. That. Sir, is my humble opinion 
-not even in what they eRll t.he mO'lt well-organised trade unionist country 
in t,h!:' world t,odny, namely, Russia, in no country is there anything like 
n f.ruJy rlltionll1 and nntural Rublic opinion, apart from whllt miiy be 
called mnRS opinion mnnufactured to a great or less extent. That is my 
philosophy of the world as n whole in its present conditions. It does nol; 
concern India alone; it concerns every country. Therefore. Sir, on the-
whole I say ag Indian conditions exist today-I am certainly not against 
our d n~ n ~ for t.he betterment of things--but I repeat that three 
months hence or fou.r months hence we shall not be in a better p09ition 
t.o decide upon the merits of the Bill before us than we nre todny; we shalf 
be in exactly the .same p0sition. Some will be in favour of oortain clausell, 
others will take strong objection to certain clause",; and public opinion wiII 
not, help liS to nny very considerablfl extent to go either one wily or t.he 
ot.her. That is always the case in the world. and perhnpsthnt is the 
principal ndvnntage of circulAtion-that there would be variouI! kinds ,,£ 
opinionR exprN!!led nnd we woold have the benefit of those opinions. 

Therefore I SRV that, if it is nrgued that three or four months hence. 
W(' "hall \'(' in n. 'better position to jud&\'e of this Bill, I say. we Fhall not 
be in a better pORition. We han got plenty of these opinions already ,,,hel1' 

/I 
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thfl Bill was circulated flome months ago. That we shall get OPlIUOD'! 
is therefore not an r~ en . 1 was better impressed with the argument 
ad"anct'd by my HOllollrable friend, Mr. Kelkar, that, as the Labour 
Commission Ii!! coming to inquirEl into laboqr conditions in India, 
it would perhaps be better to wait. and se~ what recommendations they 
may mnlte. Thnt appeared toO me toO be a fairly strong' argument. But. 
thnt, cnn be met t.his way. We would like the Labour Commission to give.· 
its opinion on t.his Eil1. We shall place before them how far we have· 
worked with our own intelliflence and how far we blwe bee.n ~ le to solve 
Inelian labour problems. And this Bill Or Act. also, the Commission could' 
look into it, along with the labour conditions existing in iheco\ffitry; and 
they could then pronounce their opinion on both; and if the Labollil" Com-
mission suggests any really important, alterations in this proposeel Act, I 
'presume that t.he 1H0nournblc Member in charge wi'l be ready to bring 
forward un amending Bill to CMTY out t,hose recommendations; und if he 
does not do so, I am sure mv Honourable friend, Dhnm Chaman Lull, 
will bring in an amending Bili to enrry 'mt the recommendations of the 
~ l r Commission, nnd I would then like to see ,'ihieb Government 

Member would dare to defy Mr. Cham aD Lall os perhaps he ~'  today. 
In tllat way, 8ir, that argument can be met easily. For my part, Sir, 
I would ]i],e that this Bill, that ifJ today before this House. rna:-' hI? paslled 
by the House, and thllt the Labour CommisRion mny have the benefit of 
having this before them.' 

:1<'01' all thes( reasons, Sir, while I do not pledge myself to fmpport 
every word that has been put in tws Bill, I do believe that nc really good' 
case has been made out for the circulation of this Ei'J. On the other 
hnnd, I very much want clauses 1 t,o H to be passed as quickly as possible 
in orelet' to deRl with possible trade disputes that might arise in the near' 
futu.re. I urge strongly, therefore, that the House must take the Hill into 
their consideration, pas!! the clauses that are really \IDobjectionable, and: 
consider, on their merits, the clauses to which any objection may be raised. 

Kr . .Amar :Rath DuU (Burdwan .Division: Non-Muhammadan Rural): 
Sir, I ~ n sure the HOUSe will feel grateful to the laRt· speaker for his. 
phiiOilOphie survey of life liS 8 whole, and not in its water-tight compart-
ments; J WAS attentively ll ~n  what my learned friend WI\8 saying 
nnd reAlly there was much fo1' us to think over ano n.pprecinte in wha.t 
he said. 1 am at one with him when he 88,'S t,hat there is no need for 
re-circulation. But my reasons are. I regre't to say, not the same as 
my Honollrabk friend's. My reasons lue those of Imother fr!f'nd of 
our" like Mr. Achary.a.-J mean my Honourable friend, Mr. Ranga Iyer, 
who is not here, Rnd who advised us to throw this Bill into the waste 
paper bllsket. I really appreciate all the reasonings that have been put 
f,lrwarel in support of the consideoo.tion of the Bill by my Honourable 
friend, Mr. Acharya, a.nd I wish that he had changed bis placc with that 
of the Honourable Member in charge of the Bill. In fnl't, J beheve tbat 
b(· hll8 hE:Jped him 11 ~ d deal, at Jen!!t in the pbilosophic Ilspect of the 
Rill with which my Honourahle friend, the Vtbolll' Ml"mber, WIlR not 
qUlllified t.o detll. 'heing a science student. Bllt, Sir, T think if my 
HonnurRblc friend Mr. AchRrYR bad stopped there ~'e C'.oultl have under-
"toad him. hut when he ('omes forward find talh of n ~ ()f tl", ('"rth 
e~  fiDel i1('A]" with laoollr que!'tions nnd Ilttpmpl f' to otTer JOllltiollEl 
a.n,l tn help tlw RnnolJTnbJe Mf'rnhel' wh(') n~ hf'l'n in ('hArlZ'f' of thi.c 
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DcpartmonL for several yeary and who, I believe, hOoS ablv held his own 
&ga.inst any argwnent, if not by force of reason, but by' the power of 
the constitution framed by the British Parliament for this unfortunate 
country. Sir, 8S it is not possible to have this Bill thrown into the waste 
pap£:r basket for reasons which my Honourable friends Mr. Acharya and 
Mr. Rang,\ Iyer will appreciate . . . . 

)[r .•. E. Acharya: Why not? 
Mr . .&mar Bath Du.U: Let us not be more explicit than tha.t. 

r(Laughu.r.) As it is not possiblo for us to ha.ve this Bill thrown into 
the W&8te papal basket, all that we can do is to ask for a. re·circulation, 
~  a.t least, I hope, will ap'peal both to the philosophic mind of my 

4rltmd, Ml·. Ach"ryl8., as well as to the patriotic mind of my friend Mr. 
':RnDgu Iyer. 

Sir. when I say that this Bill deserves to be thrown into the WEJste 
.pallllr basket, IlS stated by my friend Mr. Ranga 1yer, 1 do so, not af!. 
an irl't'bponsiblo ngiw.tor or a. labour Jeader. I do so as a student of 

.history, who has followed both the history of Europ6 and Asia, and has 
tried to understund thq untlerlying problems of human life. Sir, 1 

"thought that we were progressing, day by day, in our ideas of froedoln 
and lihert,}. l'enalisation of human I:\Ctivities, which de· not injure the 
4.'lluul freedom of another human baing, is not allowed by any civilised 
legislature. Sir, it is nearly a century since slavery was abolished by 
England. Following in that wake, in order to keep Em appearance of 

'civilizod administration in this country, the then Government, which Waf!. 
"oertainly nnt, so well organised and did not pretend to be such a civilised 
'(tovermnent las the present one, enacted an Act c!llled Act V of 1843, 
:and I would draw the attention of Honourable Members on the Treasury 
"Benehes opposite to thn,t Aot. It. i'i an Act for declaring and amending 
the law .. egarding the condition of slavery within the territories of ~ 
.East India OompfLny, !Uld section 2 runs thus: 

"No right &rising out of an alleged property in the pllrllOn and service of anothel' 
shaH be enforced by any civil or criminal court or MlIIg'istrate within the territoriee of 
'the East India Company." 

.:While section 4 is as follows: 
.. Any 8'Ct which would he It penal offence, if dl)r.e to a fret" man. shall he equally 

an offence if done to any other person on the pretext of heing tn a. condition of 
·.lavery." 
:!'robll,bh' the attention of my friends opposite was not drawn to this Aot . 
. and I think they will do well to rtlpeal this Act beforp they introduce 
any Act like the present, which is before the House It is not only con· 
tradictorv bo the provisions of Act V of 1843. but it is in viola.tion of tho 

,solemn pledges that have been given from time to time by tho British 
rulers of this country' it is in violation of all the civilized principleR of 
liberty aud freedom; 'it i8 in violation of all n n~ of political 'find e 1l ~  
laws of f. civililled oountry. So, far a.s human hberty need be re. r1 ~d  
in the interest of human !'lociety. it has been restricted by the framera 
of the Indin,n Penal Oode. The frRmera of the Corle did not think ~ 
D('ce8sary to add anything more than wha.t ~8 contained in. Chapter X.nt 
~  the Indian Penal Code, and that is conSIdered a 8uffiClent protectIon 
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tor tho bourgeoise, I should say, at the present time, beoause they wiU 
not do auything for themselves, but will try to have everything done by 

~rs for them, and will not wRit even a minute's delay when the lIervico 
is due to them from the proletariat. Sections 490- to 49'J are thoBe 

'BectioQs, and I would respectfully invite the attention of my Honourable 
friend tn them. But if his ,attention has not been drawn to them, I think 
perhaps he will not care t.o have rus attention drawn to them by Q humblo 
individual like myself. Sir, I can cla.im to have some knowledge of the 
general principles whioh ougbt to underlie all legislation by any legisla-
ture, nnd I think these sections of the Indian PennI Code, to a great 
~ en  curtail human freedom. To ask us to go further than that, is to 
ask us to do a thing which we ought not to do. Hel'lC cf coursA the Code 
of ethios won't apply and won't be cared for. It is onl.v for pounds, 
-shillings Rnd pence or for thp proteotion And in the intereRt, of -that class 
who are interested in upholding the foreign bureaucracy that this Bill 
ht\8 been drafted. It bas been said, Sir, that this Bill hos been drafted 
in the interests of labour aSW!e1l BS in that of the e l ~ ers. No doubt, 
there are certains seotions, to which reference has bppn mMA by ~e er81 
iHonourRblcl Mpmbers who hAVP preceded me, which show that they ar9 
in the interest of thl" labourers AS well BS the employers, but the cloven 
~  com88 out when we come to sections Hi to 10. and t wpuld draw 
the n~ .en n of the House to the heRd:n!:" thAt h!lK hoen given to the 
Dill which says it is "to mRke provision f(')f' the investigation and settle-
ment of trAde disputes". It is no doubt a very noble Ano high ideal, 
but thon the heading goes on, "and for certain other purposes". It is 
said that the' sting 'If It certnin nnimAI lie" in its tail. Jt, is in the tail 
of thi" hending that you will find the sting,-Dot that the Honourable 
the Framer of this Bill was in want of words to state definitely what h13 
·intpntic-n WnB. 01' what he wAnte!1 to be le!!'isla.ted in those 1'9 seotions, 
but hf> WAnted to c:ltch the ~ n . n of the unwmry a8 well as my 
philosophic friendA herp, by such ~  phrRses OR "to mnke provision for 
the inv(>stigat.ion :md settlement of trade diAputf'f1". It would have been 
in the fitness of things if certain other words, such as, "for the ,velfRre. 
be it. of the employer or the employef''' had been inserted. But probably 
the burenucrRcy rlirl not "'/lnt to go to that length and tht"refore tho? left 
it like this. "nnd for certBin other purnoses". This phrase can bE' made 
to ~'er It UlOllsnnd and OD(>. thing'S in this worM for 1\11 I know . 

](r. E. Ahmed: To put n stop to s11pply of funds in furtherance of 
1\ strike. 

JIr, Am.:- Ifath Dutt: Sir. in clause 16 (1) (b) you find the worda. 
"dElsignNl ur calculnted to inAict. Revere, generl\! anel prolonged hard-
ship". If that were H fR.ct. t.hey would have fir8t taken meAsures to 

l~' drinldnll water in ·areas where drinking w&ter is not aVAilable: 
they ,,'ould have tried to erRdicat(. malRrU\ before they begRn to construct 
railroads and obstruct the nntural watprWla.ys of this country. 

JIr. It Ahmed: ThiA is A diB'erent department altogether. 
IIr. Amar Ifath Dutt: ·'Severf'. genernl and prolonged hardship"--

II nice phrase; probably it is severe, general and prolonlled hardship to 
t,he Government nnd to thp Govemment memhers, nnd ('ertainlv not to 
the people. Then eomp the words "upon thE: community", as' if they 
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ever (Iare t.o think about the community exoept that community of course-
",hI) support theTll. "And thereby compel the (}overnmrnt"--everything. 
comes out here explicitly-"to take or abstain from taking a.ny parti-
culnr courf,e of action. It They say, "to compel Government", liS it th(>re' 
is any force on earth which caD oompel this Government to do Q thing t 
Here we are the representatives of the people, here we are who havlt 
come with fI distinct mandate from our constituencies, and ,ve cry our-
selves hoarsp. ovel' reactionary measures, over reactiona.ry legislation, over 
tyrannical f1cts of the Government., but have we ever ~ nd the Govern-
mpnt mending the wrong that it has perpetrated? No. Still they speak 
ns if there is some power in the hands of nny individual Or any organisa.-
tion in ~ l unfortunate country to compel them. I wish it were so, 
land if we had such powers, I think Honournble Members over there 
would not have been there. 

Mr. X. Ahmed: It hI only in respect or the ignorant mnsse;;, stICh alf 
RCIIV(,llgerl';, trfl1l1Wny conductol'R, etc. 

Kr, Am.ar Bath Dutt: Sir, I run reminded of ignorant masses a.ncl. 
scavengers, whose services are proba.bly necessary for a· certnin type of 
nnimals nnd humullity £or_ their purification. But, however necessary 
their services may be in this unfortunate world of ours, I would not ask 
a foreign bureaucracy to come to our rescue and compel the seavenge1'8 to 
cleanse the dirt or attempt to whiten charcoal blocks, however necessary. 

Mr, X. Ahmed: And thereby you bring plague nnd disorder in the 
country I 

lIr.Ama.r .ath Datt: In sub-clause (2), it is defined what will be illegal 
according to the Govemment-a nice drafting in accOl'da.nce with funda-
mental principles of legisla.tion. It Bay!: 

"It ehall be illegal to commence or continue, or to apply any sums in direct furthel'· 
ance or 9Upport of any such illegal strike or lock-out." 

By a ruOl(1 ukuse they would dechU'e tha.t these are illegal strikes a.nd illegal 
lock-outs and then penalise anyone under this sub-clausB . 

• r. E . .Ahmed: Government is quite right there. 
Kr . .Ama.r Bath Dutt: Then I will draw your attention to certa.in other 

provisions of this Bill, which may have escaped the notice of some Ilf us. 
Clause lQ says: 

"The Governor General in Couneil in respect of indulltries, bu.i.neaaea and ,ader-
ta.kingll carried on by him or under his authority, 01' hy a raibw/IY company, and the 
Local Governments" 

--mark tho words here=-
"and the Local Governments in re8pect of other husinesRell, indulltries, or under-

taking". . . . " 

Here it is importBllt to note that a power which the Go •• mot General in 
Couneil will not. exercise Ilnd will not have,. the Local Governments will 
have, and what is that'! . 

"Thfl Local Govt'rnmenl.s in I'eSpect of other bU6ine'lee. industries, or undertakinp 
within their respeot.ive provinces, may make nlle~ for the purpolle of 'g'h-ing effect. 
to the provisions of this Act." 
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·'For the purpose of giving effect to the provisions of this ~ - ese words 
:are wide enough to empower a Local Government to act many way they 
.'please, arbitrarily and in a high· handed manner. Not only that, but the 
wording is such that it would empower the Local Governments to declare, 
,in respect of what "other businesses, industries or undertakings ", they will 
apply the law. Here I draw ~e a.ttention of the House to ~ e ~ds "other 

'businesses". Suppose there IS ,/\ hd.t or a market place m a vlllago and 
there are some people who go and do some work there on daily wage. ~  
t.he proprietor of the hat is in the good hooks of t·he Government, he "1'111 
-try to force forei"n cloths upon the l&bourers to please the hurt)'lIlcrac.v, 
11.~d for this r ~e the Local Government will come-to his help. For the 
Local Governments are empowered to make rules in any way they like under 

'the rule-making powerR of this clause and thereby tyrannise over the poor 
men. 'S'o, I am not in love with any of the provisions of this Bill, and I 
would like thi!l Bill t.o be thrown out a.nd I would oppose the Bill. But 
if th'nt be not possible, I would like the Government at least to have it 
ro-C'irculated for eliciting opinions thereon. 

Dir, my friend Mr. Achurya. hat; not been able to grasp the distinction 
uetwecu rc-eirculu.tion for eliciting up inion and recommittal to tI. l:iell,ct 
Committee. He says, "The Bill has been carefully considered o.nd it has 
come before the House. It is your duty either to pass it or to reject it". 
What Diwan Chllman Lall wants is not a recommittal to a Select Com:-
.mittee, but that the Bill be re-circulat,ed for the purpose of elioiting opiniona 
thereon. I do not see what harm there is, if the Bill is re-oirculated and 
.brought before the Simla session or in the next Assembly when the Govern-
ment may have better men to support them. I submit thete was some 
,eonfusion of ideas in the mind of my friend, Mr. Acharya, when he said 
.that the Bill need not be re-circulated, and I think, if he had grasped the 
.real meaning of the amendment before the House, he would have supported 
,us. 

Sir, it is a reactionary measure, intended to stifle the growth of labour 
o()rganisutioDs which the Government think are II. menace to their safety, 
and we have ample proof of that in the recent prosecution of labour leaders 

'in this country. In view of the ruling of the Chair on this point, I will not 
refer to the case, hut I will point out t,hat the action of the Government 
shows that their aim iR to penalillc every labour organisation, so that they 
'may not be guided by those people whose brains Rnd intellect the workers 
'require for guiding them in matters like this, Considering all the circum-
stances, I would say that a Rill like this is not nt, nil needed in this 
country .. !f it is needed, Government should try at least to minimise all 
t,he SUspICIon t,hat hangs round their conduct in the introduction of this 
Bill, as evidenced by their conduct in the recent prosecution. I will not 
trouble myself or the. House by explaining how this Bill can be improvod 
because I believe that it is incapA.ble of any improvement wbatsoover--not 
that the Government, have not At their service clever d1'll.ftllmen, but they 
bnve intentionAlly tried to cloud the reBI issue before us, to flout public 
opinion. and' to hnve the Bill pMsed in the beTief tbatthey have an t!.ssured 
majority behind them now. Wjf,hthese words r oppose' the cODsiderll.t.ion 
of this Bill. ' , 

, The ASlembly then g4jOU'rned for I,unch till a Quarter to Three of the 
~~ . . , 
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The Assembly re·Qssembled after Lunch at a Quarter to Three of the 
Clock, Mr. President in the Chair. 

ELECTION OF THE PANEL FOR THE STANDING COMMITTEE FOR 
EMIGRATION. 

JIr. President: I have to infoml the .Assembly that up to 12 Noon today 
which was the time fixed for receiving nominations for the Standing Com-
mittee to advise on questions relating to Emigration in the Department of 
Education, Health and Lands, only seven nominations have been received. 
As the panel will consist of sixteen Members, and only seven have been 
nominuted. J appoint 11. further period up to 12 Noon on Thursdll.\', the 4th 
April, ~29  within which nominations will be received. The election, if 
necessary, will tnke place in this Chamber on Friday, the 5th April, 1929~ 

THE TRADE DISPUTES BILL-contd. 

Mr. l'auJ Ibrahim :aahlmt.ulla (Bombay Central Division: Muham-
madan !lural): '.E.ir, the motion before the Rouse is that the Report of 
the Select Committee be re-circula.ted for eliciting public opinion thereon. 
As I understa.nd it, Sir, it is only when the Bill has been so radicaJIy 
altered in the Select Committee that it requires re-circulation that the 
House agrees to that motion. In this particular case, the Bill was cir· 
culated at the instance of this House when we met in Simla. Opinions 
have been reoeived and these opinions were placed before the I£'elect Com· 
mittee when they considered the Bill. Those Members who have Shldied 
t.he Report of the Select Committee will bear me out when I say that the 
Bill has undergone a gr.eat deal of modification at the hands of the memo 
er~ of the Select Committee. The changes ha.ve not been v(lry radica.l 

nnd they have not upset the principles of the Bill. When the debate took 
place, .you point.ed out, Sir, to the House that, when the House accepts 
t he motion for referring t.he Bill to a Select Committee, it a.ccepts the 
principles underlying the Bill. Therefore, I do n<;>t, think any case has been 
made out by the Mover or by those who hove !mpported the motion for 
re-circulation. My friend, Diwan Chaman LaB has eJ[pressed his views on 
the Rubject. As I understand the position, it is only when the Rouse is 
not in 1\ mooc1 or it i!1 not possible for it to make up its mind on any 
part.icular motion, that the Bill il'l referred for eliciting public opinion 
t.hereon. Tn the prel'ent, case we hnve hRd opinions of vnrious r~ n ns 
nnd alRo of t.he commercinl <'ommunities in India. J am not . llr n~ for 
t.he moment. of the merits or demerits of the qU!3stion or of the opinions 
for and n~ ns  it, hut I want emphatically to maintain that, up till now, 
no case hlWl heen made out for referring the Bill for public opinion. On the 
other hano, I think t,he case has been made out for passing the Bill 

ed~ el . In t,his connection, I would like to refer to the Rpeech of 
my fnend. Mr. Kelkar. lte said, perhaps unconsciously, that Sir 
Purshotamdas Thnkuroas hns diaplaved such an indifferent attit.ude at the 
present juncture, that he is not. present in t·he Rouse. Sir he is the 
Deputy ~e er of ~ Pnrty and I think J must repudiate that Rtat,ament 
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on the Boor of this House, and I cannot do ~  better .than by. Qll;0tiDg from 
his speech which he delivered in the last Sunla session. This IS what he· 

said: 
"It i8 quite true W&t the Indian Merch&nta' Chamber.!, Bombay, coupled wit.h ~ .  

Bomba.y Chamber of Ccmmel'ce, did 81'nd & wire to th.e l~ ern en  ~  India hopmg. 
t.hat this Bill would be published immediately &nd th&t It mlg!ht bepo •• ble for Govem-
ment to see the Bill through t.hil ae88ion." 

That is to say, the Simla session, and this was the opinion ?f the .Indian. 
Merchants' Chamber as well that this Bill should be enacted Immediately. 

Several Swarajlst Members: What is his opinion? 

Mr. I'anl Ibrahim Jtahimtul1a: His opinion is that he has signed the· 
Report of the Select Committee. 

Several BwarajistllembenJ: And his conduct is that he is not presen' 
in the HOllse. 

JIr. J'lIal Ibrahim Jr.ah1mtU1la: If the Swarajists are determined tt). 
obf;t.ruct, you cnnnot expect Sir Purshotamdas Thakurdas to come here and 
sit in the House from day t{) day, as he is a busy man. 

A Swarajlst Member: What did he say in Simla? 

Mr. I'll&! Ibrahim It&hlmtulla: In Simla he said that, in view of the· 
opinion!; received, clauses 15 and 16 should be amended, a.nd they have been. 
amended, and he is a signatory to the Report of the ~le  Committee. 

My friend, Mr. J amnadss Mehta, made a long speech in this House: I 
am sorry he is not present. But I find from his speech that> he was grop-
ing in darkness. He was, at, one time, speaking against the mot,ioD for' 
('onsideration, and in the same breath was speaking for the consideration 
of this motiOlI. What did he do? At first he said he did not Iikf the Bill. 
Then he said that he only want,ed the amendment of cla.uses 15 and 16. 
Now, Sir, the motion before the House is tha.t the Report of the Select-· 
CommitJtee be takf'n into consideration. It is open to this House or any 
Member of this House to move an amendment when the Bill is taken into-
consideration, clause by cla.use, and press it to a di_on and then oppose· 
the third reading if that amendment is not carried. But Members who 
criticise or go ini.o the merits or demerits of the Bill Bre not justifled in· 
"oting against ilhe consideration of the Bill. Sir, if we go on at this mte' 
of obstruction, we do not know where we will land. 

A Bwarali6t "Kember: Where it:! thc obstruction? 

Mr. I'llal Ibr&hJm lr.ahimtulla: It is obstruction. Why did you toke 
part in the meetings of the Select Committee and then come bere nnel vote 
a.gainst t·he conAideration of the Bill? 

Mr. II. S • .&Dey (Berar Rpprellento.tive): But the names of the Mem-
berF; of the Select Comm.ittee were not selected with the full knowledge 
'")f the fact·s of the caRe. 

Mr. J'lIal Ibrahim I&ah1mtull&: The President has ruled on that point. 
If ,vou ~ll Ree the debate on t.he subject, :vou will find his ruling tha.t, 
when the House Rccept!; the mot.ion t<l refer the Bill to a Select Com-
mittee, it accepts the principles underl:ving that Bill. Therefore, t,he Seloot 
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· Committee can ;go only into the merits or demerits of the clauses and 
"cannot deal with the principles of the Hill. 

. My ~r e~d ~. Jl:l.IIWadas Mehta has made a great po,int ahout the 'F'ron" 
tIer Mall, 10 spite of the fact that special facilities were afforded him to 
get down at the New Delhi station to come to the House in time to take 
part.in this debate. The House knows that rd n r~l  the Frontier Mail 

· does not stop at the New Delhi station, and for the special consideration 
shown by the railway authorities to Mr. Jamnadas Mehta. thev have been 
criticised by him. ' 

Diwan Ohaman LaIl: What has that got to do wiilh the Bm? 
Mr. Paul Ibrahim Rahbntulla: That shows the ridiculous posit.ion of 

· those who oppose the BHl. There are many such things. 
Dlwan Ohaman Lall: Let us hear some of them. 

Mr. Pazal Ibrahim Rahlmtuna: I think. Sir, that those who are making 
out a ' ~e that there is no hurry for t.he Bill and sa v Jt CRll t'asil v wait, 
are unjuRtified in that statement·. No valid a.rgument has been advanced 
in support of that statement. 

Dlwan Ohaman Lall: What is the hurry? 
Mr. :rasal Ibrahtm It&hlmtu11&: My friend, Diwan Chl\lllan Lall, asks 

"What is the hu1'l'Y?" We wa.nt to stop the Congress Benches from ex· 
ploiting labour for political purposes. That is the hurry. 

Dtwan Oh&man Lal1: When have they done. ~  

Mr. JI&zai Ibrahim KahtmtuDa: My friend, Mr .• Tamnadas Mehta., says 
this Bill is nothing but slavery for ~ r. My friend. Diwan Chaman 
Lall, hal'; OJlswered that question by lIa.ying, / 'What does this Bill provide 
after all?" It provides that there shall be strikes. that you cannot prev/mt 
strikes, but that Q labourer must .give you It fort·night·s notice. How can 
that he slavery or depriving anybody of his freedom? '. 

An Honourable Kember: I shall show you. 
1Ir. 1'&1&1 Ibrahim lI.&hlmtuUa: Whab is t.he use of your Raying "I shall 

show you." You want the Bill to go for circulation. 
With regard to the other point, which Mr. Jamnadas Mehta took up, 

. he pointed out that public utnity services like thp po.st ~ e  the telegraph 
office and the telephone are luxuries n~ not convenIences .. I nm l rr~ ~e 
is not. here, so I will not take up the hme of the BOURC m lInnecessanl,v 
replying t,o bim because those arguments will not. stand water. Coming 
r ~ Bomhay. ~nd knowing everything about Bombay Cit; nn~ Bombay 

PrflRidency. he should not make drresponflihle stat.ementfl In thIS .Hous.e, 
and lower t,he dignity of this House. We are here to conduct bU!l1ne8s III 
a manner wort.hy of its tra.ditions .. We want to show ~ ern len  that 
we will aSRist them and co.operate WIth them on terms whlah wIll he for 
the bettN'lTlent of the country and the people of India. and Any ~e 8 e 
whieh c<"Imes fOr\Vard before this House should btl 1ookf'd at fmm thlspront 
of view. 

I want to brin!!: to tbenotice of this Rouse that this is not t,he measure 
which WR.S hrought forward by Government, on its own initiAtive. It was 
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!brought lorward, .8S lluwe pointed out from the speech of Sir Punhotam· 
das '!'h akuTd as , at the instance of the commero1al community of Bombay. 
ru:ld the commercial community requested Government that they bhould 
bring .in a Bill .of this character. It was open to this 
House to have said that wc· cannot accept the principle of the 
Bill. It was open to this House in the Select Committee to amend thc 

-d}auses R(Jcording to one's opinion. It is still open to this House to amend 
Ithe Bill aait ·thinks best in the interests of Indio.. But I cannot under-
.stand any person in this House who considers his responsible position, 
.coming forward find saying th/lt. the Bill he rcferred for re-circulabion after 
.knowing the ft\ct that it WIlS once circulat·ed. 

Sir, in Bombay we have heard a good deal about trade disputes; and 
what do clauses 15 and 16 say, on which so much stress has been laid in 

·this House,anli about which so much opposit.ion has been tbown? In 
,Clause 15 the question is nothing but giving a fortnight's notice to the per-
son, so that you J:!.lay not ruin your industries. You will give the e l'l ~r 
a chance so that he may be able to engage new haeds if those in servioe 

·do not desire to work. (Diwal£ Chaman Lull: "Hear, hear. "). There 
'is no "Henr, 'hear" ahout it. No nation can pol.itically advance unless It is 
prosperous. And what dQes clause 16 say? It makes strikes illegal, which 
'have nothing to do with trade. You consider this clause to be political 
in purpose. It iR not for 11 political purpose, but for a purpofle which 
'would prevent, pciliticR coining into trade and industries. No person in 
'this ·House should be a party to having 11 strike or lock·out in order to 
manifest his political views or political propaganda. If.a person wJshes to 
nave hiR political platfonn, that platfonn should be quite separate from 
trade and industries in this country. I,eave trade and industries, and you 
will be able to carryon your political propaganda successfully. 

An Honourable Member: A hait held out. 
Mr. 1'&1&1 Ibrahim B.&hhIltnlla: My friend, Diwan Chaman Lilli, made 

out 11 cnse that he will agree with the ·first part of this Bill with 
3 P.M. the neoessary amendments which have been proposed by him 

'if Govl'mment arc prepared to drop the second and third part. This Bill 
is not. Government property. The Bill is before the House, Bnd all the 
-princillles have heen accepted by the House. Now, it js open to this 
l:rbuse either to reject one c'lause or another, or accept the clauses B8 they 
are, or accept the clauses with the necessary amendments, which will be 
voted in this House. But to say that this Hotlse should agree to a dilatory 
motion without rhyme or reason, without justification, simply in order to 
avo,id taking votes on this question, and thus having recourse to what is 
known 8F! Parlialtlentary obstruction, I S8V, this Housc is not jlll.tified in 
agreeing to or voting for that motion. " 

Sir, I have also written a minute of dissent and 8ugg('sted one or two 
'points. I shall deal with them when my amendments come before this 
HOllse. I think this HOllse, which haR accepted the principleR, will do 
well to ACcept the motion for consideration, nnd if they want to change any 
·clause, it will be open for this House, when the amendments come for 
'voting, to decide aecording to the merits of that particular Ilrrlt'ndment . 

. . Kr. It. O. Boy (Bengal: Nominated Non"Official): Sir, like m.y friend, 
Yr. Fazal Ibrahim RahimtulJa, I had the honour of sitting on the Select 
'Committee, and am one of the signatories to its Report. Throughout .. ~e 
'sittings of the Select Committee, 'we were actuated by three r ~ 81 

• 
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cOllsiderations, namely, the bettennent of labour, the betterment of the-
industrialists, and the betterment of society as a. whole, and in their 
l\t-port I think the Select Committee have succeeded in their objectives. 
The point which my Honourable friend; Diwan Chaman Lall, hilS raised.; 
was debated in Select Commitee at some length, and in the concluding. 
llart of the Select Committee's Report there appears the following remark: 

"We think that the Bill has not heen 80 altered 1'8 to require re-puhlication, anel 
we recommend that it be passed 88 now amended." 

'],he Select Committee's Report has been supplemented by a number-
of minutes, signed by Members belonging to the Congress and Nationalist· 
and other groups, but ~ those Minutes of Dissent t,here is no suggestion 
made for re·circulation. My friend', Diwlln Chllman I,aU, is not only a 
lawyer Rnd It labour lender, but R very distinguished journalist. The Selecb 
ComrniUpe's Report wos sigMd on the 16th Mnreh. It has been before 
th!' n r~' for over a fortnight. What is th(' reception which it has: 
rec!'ivpcl? We '~  reac1 Rny suggestions in IIny newspapers or from 
ln~' public bodies---lnbouror otherwise-demanding that the Bill should be-

re·circulnted. Possibly he ~' have received messages from some labou1" 
organisation. If 110, perhnps he will be good enough to place them on the-
table of the House. . 

The next point I would like 10 make out is, as Pandit Bhargava pointed. 
out, the proposals in this Bill have been before the country for the 188t. 
five years. What would 1\ fUlther circulation achieve? Nothing. My 
friend, Diwan Chliman Lall's motion is therefore a dilatory motion. As. 
Sir Darcy Lindsay pointed out, we have spent day after day in improving. 
the Bill, and it is now suggested that the BiII should go on a pilgrimage· 
for the second time all over India. This will be a poor reward for the 
Select Committee. Mr. Kelkllr made a very strong point, which is entitled 
to a reply, He sajd. "Why not wnit till the Whitley Commission reports 7" 
How long will the Whitley Commission take to make their recommenda.-
tions? The Honourable M'ember in charge of the Bill eld~  to pressure 
from us made a very important concession in limiting the duration of the 
Bill to five years. I think the Whitley Commission will take four yeal'& 
before it reports, beeause it will not begin its work for another year. They 
ure coming out in October. Thus the Whitley Commission will be enabled. to· 
report on the working of this Bill and to make this Rill the foundation of 
8 proper Trade Disputes Bill which this country will need. 

Now, Sir, I come to the details of the Bill. Not being a lawyer, r 
was inRtrumental in securing the admission of a lawyer into the Court of 
Inquiries. It was my propoRul. which was Ilcccpted i .. the Seleot Com-
mitten. J will confine my remnrks to a few observJltions on the important 
clauscR of the Bill.' As regards the first part of the Bill, 
t.here WIlS complete unanimity and there was no more or no bigger' 
enthusiast, than mv Honourable frillnd, Diwan Chaman Lall himself 
who now oomes round to Rend the BiII for re·circulation for eliciting 
public .opinion. As regards the most contentious c18uses of the Bill, 
'that is regardinll public utility services, I must S8.y that I am one of those 
who hos great dealing with t,hepublic utility services, such 8S posts ~ d 
telegra.phs Rnd telephones. I Rm. one of those who are Bllxiousthat there 
should be Q olause protecting t.h.e maint.enance of publio utility eervioea-

. against lightning strikes. This is an essential part 01 this measure, aDd 
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thIs is n measure' which is fouod oot ooly io English·speaking c\.\1ntriea, 
but in all countries. Much has been said by Mr. Kelkar and Diwau. 

Chaman Lull to the effect that the Bill has been bodily borrowed from 
the English Bill. This, I deny. During the progress of the Bill in the 
Select Oommittee, 1\ good deal was heard of the Canadian and other 
donunion legislatioob on the same Bubject. 

As regards illegal strikes and lock-outs, a good deal has been said already 
by Members on bot.h sides of the House. who are more competent to s e~ 
on this subject. But I feel that It Bill of this character would be absolutely 
incomplete, unless you have the public utility services lind illegal litrikes 
and lock-outs included in !luch B measure. But. Sir, It must btl admitted 
that most conservative commercial bodies in C8Jcutta. and elsewhere, such 
&8 the Bengal National Chamber of Commerce, have taken great exception 
to these clauses. My Honourable friend, Mr. Birla, has also taken excep-
tion to them, and surely other bodies, excepting the European Chamber of 
Commerce have taken exception to these clausas in the Bill. But, Sir, 
these are points which should be considered at the stage of moving a.mend· 
ments. I see there are plenty of amendments on the agenda. To me, 
II-S a layman, the Bill appears to be B beneficial measure, 8 measure wortby 
of my ..Honourable friend, Sir Bhupendra Nath Mitra. I know pefectly 
well, that, if my Honourable friond, ffir end~  Nath Mitra, had even 
the lenst doubt about the usefulness of this measure, or that it would hit 
labour in any way, he would not have hElen Ruthor of the Bill. (Appla.use.) 
I am sure t,hat t,his is a useful measure and, therefore, I rommend the 
Bill to the ~ns der n of t,his House Rnd Ask it to rejeot the motioo of 
my Honourable friend, Diwan Chaman I.Rll. ' 

Mr. W: A. Ooqrave (Assam: Nominated Qffidal): Sir. I desire to 8Ry 
only a few words against the amendment proposed by my Honourable 
friend, Diwan Chnman I ... a]] , that the Bill be re-circulated for the purpose 
of eli.citing l?ubilc opinion e~e n  My Honourable friend, Mr. K. C. Roy, 
has Just pomted out that Dlwan Cha.man I.all signed the Report of the 
Select Committee on the 16th March. . 

''I. 

Dlwan Ohlman Lall: On a point of personal explanation, Sir. I ne. 
signed the Rcport of the Select Committee .. 

Mr. W. A. OoIp'ave: J will put, it the other way. The Report was' 
!ligned on the 16th March. and the memhers of the Select Committee said 
l~e:  Raw.no reBSon for republishing the Bill. I sny that, if my Honourable 

frwnd. Dlwan ChamRn Lnll, thought t,bnt republirat,ion wnR nec('ssArv, he, 
in vicw of his undoubted position as a labour leader in thiR House, ·ought 
t{l hove tnken the trouble of writing n minute of disRl'nt.. Mv Honourable 
friend, instead of writing a minute of dissent. springs thIS motion ontha 
House thltt the Bill be re-circulated for the purpose of eliciting public 
opinion t.hereon. Now we have heard from Honourable Members on the 
ot.her side of the House. even from those who spoke in fRvOur of the 
amendment, tha.t nothing would be really gained by this action. I qllote 
the opinion of my Honourable friend, Pandit ThRkur Das BhRrgBvB, who, 
I Ree, is laughing now. He admitted ~ . even if the Bill W8S re-circulated 
public opinion, 88 represented by the pOpular party. would be 88 much 
againRt it in future 8S it is against it today. Now. Sir, I think I aID '.Y 
tlmt that statement is proof that tbla motion of my Honourable friend, ., 
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'Diwan Chaman Lall, i" a purely dilatory motion. 1 would go further and 
\ll:Iy that my Honourable friend, Diwun ChllIDlm Lall, has read the opinioDs 
of many a labour union, who, of course, are all against the Bill, and I ha.ve 
no doubt thut the opinions of the labour unions will be as much against it 
ill future, after six months, because we all know what the labour unions 
fire Ilno we nil know under whose control the labour unions ore. We know 
that the hlbour unions in this country lire rather different from the trade 
unionl:i in Engltlnd. 

Au Honourable Kember: \\'hut is the diffl:lrenct!? 
lIr. W. A. OoIlrave: ''1'he difference is that in England great trade 

unions, especililly like the Rllilwllymen's union, ure dOIl;lmated or rUJl by 
men like Mr. J. H. '1'homus, for whom we all have the highest respect, 
by men who ttturLed their work, if I might say so, as chokras of 12 yean! 
old and who huve workod their way up to high administrative positions in 
the unions. Jierl! in India. we htlve our labour unions, or most of them 
at any rate, which are run on quite different lines. I do not say this of 
Mr. Joshi'" lIllion, because I regard Mr. Joshi as 110 genuine and rltal ltlbour 
leader, Ilnd I regnrd his union I1S a. real union, and I am sorry Mr. J:Oshi 
is not hero today, and I think We all regret the cause of his absence, but 
I talk of other unionH. Iknm" thllt in the Railwaymen's union in Southern 
India. vou have Mr· Jogiah's son, Mr. Giri, a very eloquent Barrister, as 
the leAder; we ha.ve Diw81l Chaman Lall, a very eloquent Barrister, as the 
lender of another unioll. fmd I believe, up till B few y.ears ago, we had 
Mr. 'Kabeer·un-Din Ahmed, as the- President of the '.E!eamen's Union, 
Cl\lclltta. (Laughter.) 

Kr. N. O. Kelkar (Bombay Central Division: Non.Muhammadan Rural): 
Another eloquent Barrister. 

lIr. W. A. Oosgrave: J (10 not wish to sllY Ilnything personal. Perhaps 
he WHS cliscllr<1ed IlS too consE'rvntive. I do not, WAJlt to praise him too 
much, T personally /lgree. with whllt, my Honourf,ble friend Sir Rhupendru. 
Nat h l\W.f/l Ruid that t h(' trade (mions in India are not quite reprel!entative 
of thc people whom t.hey are supposed to represent. This is a thing. of 
OOnrHl', which is bound to improve with education, ~  I see no use in cir-
culating the Rill and having the same opinions dictated by Honourable 

. Members on the other side of the House. For instance we will get the same 
opinion from the Karachi Sweepers' Union, of which I understand a well-
known pleader is the Chainnan. 

Dlwan Ooman LaJl: Rut the Government hav() consulted them 
IIr. W. A.. OOagrave: Quite so, but what if! the use of consulting them 

again? 
Diwar. Ohaman Lall: Then why laugh at them 7 
lIr. W. A. Oosgrave: Now, I do not want to. sav much about this very 

vexed question. about this ~r  contentiouR clause 16. But I do think ~  
Ronourahle Members like myself, s n~ on this side of the HouRe, lifter 
hearing the !'peech of my Honourable friend, Mr. JamnadM Mphta. Mn 
onlv believe that, r. clause like I:his is necessarv ~ save the working ('lasses 
in India. from being exploiteci by 'Professional politicians. (lleAl', b&af'.:) 
My HOlVlUrnhle friend Mr. Mohta pra('tically said, "If you riG Dot repeal 
Regulation III of 1818. we will organise a. jleneral strike to make YOll .do 
so. '~ Well  Sir, are the poor women and children of :Bombay to 'suffer? 
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Mr. J'amD&dal II. lIehta: Are they not interested in Regulation III 
of 18] 8 being repealed? 

:Mr ••• A. Ootaran: The leaders may be. 
M&!. ,..,naduK. Mehta: No. tile wOOleD tbemIJelvt;\& are interested. 

~  11. ,A. QQqJav.: J.;re ~ e wQll)eJ;l ~ ld. children of ~  to go on 
~  l'.9.tioJ;ls Qr to go on /3tarving? We know wh"t Mr. Mehta talks l ll ~ 
_bJ QQAQitioJ.lS .of llle of thl' '~ n  l see~ ~ J3ombay. 

lito . .JlIIlDadu •• K.a: E"ery man and woman is interested in ll~ •. 

Kr. W. A. ao.pave: Are these poor people of the working classes to· 
go. on tt.artingbecaufle tbey have politicians ~ le~ers w..bo force thew h> 
1(0 on,"_.? 
1ft. II. S. ADey: What about sBving them from starvation? 

:.r.. W. A. CJOIp'&ve: Honourable Members on the other side SIlY l'lftell 
th::.t ltull8. is a ~ country, and that there ts no chance of a genora.! 
~ r e. They say that it is quite impossible to han the condition\4 that 
you have in England; it i8 quite impossible to hnve u general strike in 
Indin,. 

Well. Sir, thi8 if' not mv first session in thiR ARf\emblv. I was in thl' 
I,egir;lntive Assembly in 1925. I WIlS lit that time very innoeent Bnd I 
knew very little nbout politiGR. I got, n. great shQ('k, T remember, when I 
henrd Sir Cllllrles Innes spenking on the ruilway hudget, nnd my Honour-
Rble ~r end  Diwan ChamanLal' got up and made n most threntening 
speech, \Ve were at that time diFlC'l1s!ling, as fill' as I r~ ' l'. the ~  

"anC"R of the subordinnte railwny employpef!, and my Honourflhle friend, 
Diwan ChamBll Lall-hc will find it in the report!' of thl' Af'sernhly for 
5t,h I,'pbrunr.v, 192fi-snid tn Sir Chnrles Innes: .. If ,VQl1 do not blke thi" 
mHtter in hand At. Rn cnrl\' date, we are going to take it upon 0urseh'('R tu 
orgnnise fin nll-Indin strike in order to vf>utilate the grievnrwes." ,JAn 
Honourahle Memher: "Why not?") Well, there VOll are. Well. r am 
qu.)t.ing thh; to show thnt 8 time may by chance' come when. undl:r the 
leademhip of responsible 01' irreRpon(;ible lenders, there may be an all· 
India st,rike. And there ill eVI'ry chaneEl R.l80 of the labourerll of Indill heiD{l 
expl'Jited in the interests of politics. 

DlwaP Ohamul LaJl: Thnt is not politics; that is a Inbour :mcvRnct\. 

4n HODourable Kember: That ill a movement for freedom. 

Mr. ",. A, l~ 8: Yell. it will be eXActly the Flame II!'! the r ~ll  

~l s  Fltrike of 192ft It mRV be that there if; II Ilrievnnl'e in rpA'Rrd to 
on£' railwav or two railwo.,vR. True. we may hnvp ~r e n l el'l in r ' n~s. 

hut whv call in thl" COllI miners 7 Well. four ve/lJ'R havEI \'lRSMd "in.'C' 192..'1. 
J oni.; quote that remArk to IIhow that it, iR quitE' impossiblE' for RonnllrRhlp 
gentlomen on t,he oU1Cr sine to f;tAnd up and tpIJ thill n ~e FlE'riouFlly 
thltt there is no possible chance of B general strike in Indio. 

,," .. II. Sir, 841 re~ d l t}w> pre&ent motion for re-circulR.tion. I-think thAt. 
this Bill hRA bE-en most, thoroughlv gone into bv the Select· Committee, 
and 8nvboth' who HkPII to IItudy it',. veJ"v n r ''' ~ lif'port will "0/' Ui"t 
'" 18I'£!t'. DWnber of improvements ha.ve been effected in the Bill. .f arn 
very glad to Ie am that it was my Honourable friend, Mr. K. C. Ro;v. to 
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whom crt'dit is due for the amendment tha.t the people mould ,be rc:pre-
flentc'd by legal pract-itioners in the course. of inquiries before Court.. and 
Boards. My Honourable friends opposite may thinktha.t. for one wason 
Or another, I do not very much like lawyers. I am not at all against them-
in fact I would like to be 8 Barrister myself. (Hear, hear.) I would say 
that the question of representation by lawyers was one of the grieva.nces 
raised in most of the representatioDe received in connection with th}s Bill 
and that is one of the genuine improveuwnts th/lt have been made in the 
·BiII. 

Now, as regards other improvements, my Honourable friend, Mr. 
K. C. Roy, has o.lso pointed out that the present Bill is a temporary one; 
it is onlv to he in force for five vears; and if tho Bill is not found to be 
at, all a success, jt may or lll~ ' n~  be n n e~ Uftt'l' five years. I d'J not 
think it clln at all be said b.v my Honourable friends opposite, t.but tt is 
a permanent blot on the Statute-book of India. Improvements have also 
been made 88 regards the questions of l - ~  illegal strikes and the 
penalty tc be imposed on the employers for illegal lock-outs. There are 
also ,other improvements made, regarding the conditions undeor which 
pE'ople who are employed in public utjlity services Brc not to be del\lt 
with. Sir. for a.1l these reasons, I think that the Bill, as it has emerged 
from the Select Committee, has been greatly improved, and if, as I undt'r-
st-and, a large number of Members do not liie the penalties r,r the prin-
ciples involved in clauses 16 and 17, well, I think those are ~s ns that. 
('an he dealt with when those clauses come to be discu8sed before the 
House at a later stage. 

I have nothing more to add, Sir, except- that I support the motion 
thllt the Bill be taken, into consideration. 

Pudlt Nilalwltha nu (Orissa Division: :'\on.Mnharnma.dan): Sir. I 
had no mind to take part in this debate. This is indeed a similar Bill, a. 
twin brother, I may sa.y, to the other Bill the fate of which is yet hanging 
in the haiance-I mean the Public Sa.fety Bill. Following all the debates 
on this Bill, there is something like a luppr6uio veri or whatev.er it may: 
be called, something like that., and Members who spoke have not heen' 
speaking out, as it were, their whole minds. Some such impression was 
alwn.'ys pt'l'ceptible throughout the debate, and tht' cat has at last come out 
of thn bag. It is now clear, at least from the last two or three sflel>('h::ls, 
that the 1'eal ohject of the Bill is to suppress aU . political movements in 
this country, by, if possible, making labour always remain tangled toca-pi-
tal, as its sweet submi!!sive hand-maid, lUI if labour hRR nothing else to do 
in thh; unfortunate land. as if it has nothing to do with polit·ics. and as if 
labour dot's not want Swami, Bnd as though labour wants R re~ 1 n 
such 8~ R.egulation III of 1818. The Government sepm to think that, 
because the labourers do not get enough to eat. their. I mean Govern-
ment's, duty will be always to keep them half-starved nnd t{) minist.E·r to 
their want!! in Auch a W8.V as to make· them. .~ .. the labourers, always 
look .0 their own bellie!! and never look bevond that limit·. I sav r.n the 
other hand. that t,he masses of. the population have decidedly a e~ er 
eoncernin the question of Swami than perbap8 some I.'ommereial men 
or others who ha.ve allied or vested intereste in this land. 
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lIr. E. £limed.: Wha.t vesttld intere8t bave you-to mialead tLt;,m, or 
to make them dabble in politics? 

. , PaDdt' lfUakaDUu. DII: Bir, today I am not in a mood • • • • 
Mr. 1: • .Ahmed: Why not? 

Pandit 1I1lakantha DII: . . . . . . . . to reply to my friend Mr. 
Xabeer-ud-Din Ahmed. For this is, as my Deputy Leader said, a very' 
grave situation we have got to face today. We ha.ve no time to be frivolous. 
This is no l~ s n for it. My friend, Mr. Ibrahim Hahimtulla, "ho Willi 
just speaking . . . . . . ' 

JIr. E. Ahmed: He is Mr. Fazal Rahimtulla. You are not in good 
mood flud even forget his name. So bet-ter not speak at all. 

Pandit lfUaka:atha DII: He said that labour organisa.tions are l1!od for 
l~1l1 purpolie,.; which he would not allow. I suy, you look at ~ que,,-

tion with un outlook it deserves, and see if it is 80 used only in this land. 
PeculiRrly C'irC'ulJ)stllncpd us we arc, the question morec,vcr hilS It Ii}ll'cial 
significanee here in India. Let us not min!)e matters. (Hear, hear.) I do 
not know. HS a mattl'r of filet. what is not politics in this land. (Hear, hear.) 
'Th.c' blllSic' principk of living in this lund is the struggll' to get free. It, is 
ae IlJlleh npccR8ar,v to me in this House all it is ne ess r~' to the poc.r man 
who ~ t'llgl\gl'd in tholle city slums of Bombay. Jt. is Ilgain with u view 
to rl~ . l' him and to give him br.tter condition!': of life that we want. bettrr 
{'T()verllmrnt in this count.rv. that- we want our own Government.· To thot 
oextt'ut at 1('08t, all labour 'organisations and all labour movements arr. in-
timatdy conneded with the political movements in the land. PolitiCfl 
~ r ed from labour is all much sham, BS labour divorced from politics 
is abject slavery-and t,hat specially in a land like India. When one ought 
to seek ~ solution of our national problem in a propcr study rllld "rac-
tical application of this BBpect of the question, people from those Benchf'R 
want· l~ keep politics apart from labour. 

Labour, it is said, should not be exploited by politics, or politioians. 
'To men of t·his way of thinking, labour has nE'!ver been anything but an 
object of exploita.tion. They think of labour in no other tenns. Well. it 
ill a question of exploitation in any case. The thing is that the commercial 
men, and those that ha.ve interests allied with them. object to labour boing 
.exploited for politioal purposes. Bir, that exploitation for political pur-

- pOtles, if it is exploitation at 1111, is quite Iegitimat.e. Bllt it· is not exploi. 
"il&t.ion It i8 education of labour in nd rs nd n~ ita own int-erests. In all 
such aUemptR of the politician it is only labour's own interests whil'b are 
concempd. But" Sir, what Rb,mt the ('xp)oitation of the other lIide? 'I'he 
-other I'xploitation -is the exploitation of la.bour by capital for commercial 
-and profiteering purposes, for putting money into the pockets of the capi. 
t.o&1ists Rt the dire expenRP of labour. It ill for t.hllot exploitation that f.he 
entire punitive pf'rti()n ()f the Bill hall been framed. and it is that e:<ploitll-
tion which we mURt countera('t-which it i1l our duty here toO combat a.t any 
t'ost. 

It hne been said, Sir. that therE' iR no necE'ssitv and no calle hsl' heen 
made out for re-circulntkln of t.he Bill. Mr. F8Z/I) HahimtnUA !laid thill . 

. He ;s not here IlDforlm·atoly, hut in t-hf' BamfO breath be says, In his minute 
of diRlK'!nt . tbst the I tl CAnnot be BCcepiRblp unlelDl Romp ChlUSC About 
pickf'ttlag gets in there It. was not there. 8S far as I know, in the original 
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Bill; it i", not 'there in the Hill as it has ellltirged frOll ~le  C(/m .. 
lllittee; but my Honourable friend, Mr. l"azal RM.himLulla, is going to 1ll0V0 
an l .endlll~n . to ~  eff.eot. I •. it ~ r~r  ~  ~~  s 1 ~ ne 
that c·pinions should be elicited '/ He speaks against himself, he SI1YB (Ill 
the opinions are there snd no more opinions are necessary. 'But,' Sir, he 
prppc)!'es an entirelv new lUIlendment, himself. This is his amendmCQt: 

, ,"',. ., ... ,'.' '  . .~ 

"After clause 18 the following new clause 19 he added, and the suhsequellt clallslt' 
be r,,·nIlJ'lwered accordingly :  . 

• '19. Where any trade diapule ill under inquiry or inveatigation by 1\ Court O\" 
Board, any person who, with 1\ view to compel a.n.y workman employed by 
an employer who is a party to the dispute to abstain fro,m d<lin¥ or tc:> 
00 any act which such . workma.n has 1\ legal rigbt to do or abstain' from. 
doing, wrongfully and ~ 1.1 authorrty .  .  . ',' 

'!'be JlODOurable Sir Bhupeadra lfath lIUra (Member for Indushiesana ' 
Labour): On 11 point of order, Sir. Is n discu"sion of this amendment rele-
va'nt tl' tho.! present debat'e? That is an amendment which will he Itl:wcd' 
later, 

Mr. r ~en : The Honourable Member is giving 11 reply, 1If; 1 ulIClel" 
"'tand, to Mr. Fa?1l1 Rnhimtnlla. Mr, Fazal Rllhimtulla Raid that there was 
no ne e~  for circulation and the Honourable Member is pointing out 
that, if not for Anything ('lRe, it was for his own amendment tIlnt circula· 
tion wal-l nocessAry. 

Pandlt 1I'Ilalmatha Daa: 1 am not n~ this amendment m,v!\elf nor 
ATIl I criticiSing it with that object. It is his own persollal "iew; and if 
for nothing else, T !'Ifly it iF; for his own amendment which wants to be 
inserted iri the Bill thut opinions arc necessAry. The amendment pr,o" 
oceeds: 

-. 
"(0) pel'sistentl'Y follows such workman about. from plaro to place; or 

(6) watches or besets the house or other plaee where such workman reside., 01" 
wOl'k. or carries on business, or happens to he, 01' the approach to ,such houl(' or place, 
sh.al1 he plln!shablc with .implc ImpriltOnment,which ma:v extend to three months, or 
With fine which lnAy extend to two' hundred rupees, or with both." 

I am sorry to have to say, Sir, that. this ~ more formidable than Bny of 
.,he existing provision!!, and on thi!! particulRr amendment alone ()pinions 
Ilre neces8flry. But I am simply saying that the gentleman who prO. 
poses this comeE" forward in t.his House and A8VR that no calle has been 
made out for recommitting the Bill for elieiting' opinions. .. 

?rly HODournble ,friend, Mr. K. C. Roy, suggestM that he WRS 8 

journalist himseJ.f and "that he always depended upon the opinions of the-
})res8 in this matter. If, Sir, the Pres!' has already given their opinions 
and do not ~ e any fresh opinioDs at thisstnge, it is perhaps be('.&use they 
do not think it worth their while to give'any more opinions. Perhaps they 
~. l  entrust,ed the ~ re queFtion to the good sense of the Members of 
, this House. 

n is therefore clear that what vou waRt is that. in no we" should the 
very smen of politics ever enter into these city slums. I ~ llld tll'lilt ot 
1\11 ask those who hold this view to explain to the ~e and to the ~~ 

.... :, , 
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what exactly they mean by politics. If we wont tq sive some more. wages 
to the labourers and make that on issue for a generaI strike, I tbilik W6 
ilre legitimately entit1ed to go out into the ~ and appl'Oa.oa the 
hlbourers from door to door to go on strike on that iuue. If we, the poli-
ticians, who look to the e er~ er e  of the country, who know wbat. 
the MURtry wants, if we feel that a certain sWe of things should DOt. 
eontinue among our labour population, I maintain, it is our duty, at the 
risk of being imprisoned even in that Meerut jailor anywhere else, e ~ 
at the risk of being charged with the mcMJt ullreliahab1e iniaaiioD of exploit-
ing labour for poHtics, to go from door to door in the alul1l8 of oitiea and 
"Ilk them to come out on a general strike. But, SQo, if you are Roing to. 
prevent thingF like these, you nre simply cuttiag U8 away trom Mae maae 
of our people who are the real elemen,ts in any fight for Swuaj. You 
simply do nof, like t.hut t.he labo12riag popummon of our country should come· 
in contact, with us or that we Mould come in eontaot with them. Your 
chject is to shut out labourers from 9.H light RS well as right of citir.ensbip, 
to mllke ~ern ('onwnient, virt,ims to your own greed of profit aad power. 
WhAt 9. horrible idest ill this? 

The fr'a.ners of thi" :Bill, 'Eir, rome here Ilnd tell us that thil'l is a Trade-
Disputes Bill, that there was Rome requisition from certain trade union 
ol'ganil"lat'ons to huve urbitrution boards ol'l thing!! like that in order to settle 
trade 4hputrs, And, Hif, the o('casion WUI' taken, when the Govornment 
t hOllglfl" the r n ~  WIIR ripe, t() pllt in some venom like this. They 
RUW trA's opportunity lllFl to()k udvAntR2e of this r<'quiRition of ~ ' trllde 
1lnioli organisRtions in 1 his ('ountry to furt.her their own purpose. As the 
BilLstandl"l, dRuse" ]5 to 20 form a seporute portion l ~e er nnd have 
nOV"ling whntevrr to do with trAde di!!pute" aR such. If you want to 
I'diarat,e trade nnd industry from the politics of the land. if you want to 

.(",Aran'!e theFle two n~s from one another, ,Vou not only de~ r  ollr national 
:Nealth, but kill our legitimate national aspirations. I must point out, Sir, 

/thnf, polit,ics is comprehemdve Rnd is the very life of ollr nation. To any 
autioD., it is a .thing which pervades the entire life of tha.t nation; and to 
1\ tuhject nation I say there is n ~n  eIRe but politics, pure and simple, in 
(·very department. of life. I cannot think of a. state of affairs in lDdia where 
.wen flome of my Honourable friendll on the opposite Benches ('all divorce 
. ~ sel es from politics. Every moment in this land the struggle is goiag 

t1h in labour, m nd s r~ in ~e  in iact in every department of 
hllmlUl flcthit.y, and that strugllle is political and political alone out and 
tmt. If you will divorce politics 'fflom your trades and industries, we will be 
nowhere ;we will not, be able to live In thifl land. ~' is our pOllition. 

Now, AS td eli(litingopinioDs, after the .fun aDalyilis by my friend, DiwaD 
Chanian Lan, of the opinions thAt Vou have elicited, how can any oae 
~ l.n l up .here ~nd ~ '  t·here is n'onecI"8tlityfol', re.drcule.t,ing thte BtU. 
Whether ~' ll A('cept the print'iple 01 the RiJ4 or not, it, dot'lA not mRtter 
fo mfI. And I I!o not, ""ant tn entf'r into t.hat teehnlcal quat'lt,jon. RupfJOile 
,\'on did RcC'ept the urinciple of the BH!, ~'  aTe entitled to change yOuI' 
oPinion even now,' F,vpn n~  hefore thE> Rill ill llslIl\ed; :vou are ent.it.led· 
M rltnn!!,p Tour opinion, Now. look at the BTravof the minllt4:!1J of diflRent. 
Peonl;' wh'o' h/lVe' 8hmetl thp Rpport.' sooieet, t;() theirminutf,1! of dlstllent, 
Iltund up one Aft .. " Another And l\AV thRt t,h(''Bm should bf'Rerit out t{) ~ 
t'1)l11itrv· for plniitinl! "lrth£'r opinions· the1'eOn. Then IUlAin, righllv or· 
'~'1'nn 'l .e 'n nMnlP. wnoal'fl expected tn be interellted in t,hillmAttel', 
H'P"ftht in t.hf' 1101111(' t.odIlY; they dtlnot leem t<> take 88 much n~  

,1 
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..as they ought to have taken. in·this matter. They are ca.llous about it. 
After all this, to hear it said that no case has been made out to justify 
·s re-circulation of the Bill is simply astounding to me. Again it bas almost 
.become customary to say, at the end of the Reports of Select Committees, 
that no such change fillS been made in the Bill as to require its furtber 
publication. These two or three lines at the end of the main Beport of 
.the Select Committee here are being made much of in favour of immediate 
consideration of this Bill. I have seen it stated so many times in other 
Reports similar to this. I am a common JDan; I am not a lawyer; still 

.sometimes I have seen that Bills have emerged from the Select Committee 
(lut of all recognition. I am a common man, and even as such I have 
-not been able' to recognise some of the Bills after they come out from 
'the Select Commit,tee. You must take me as the e~  because lawyers 
who have to deal with legal matters day after day can find ol)tthe intricate 
points, but I Iun a common mno, lind even tlien, as I have said, I could 
not reCob'llise some of the Bills after they 'had come out of the Select 

,.committee. I don't know if I recognise even this particular Bill. But 
this eommon formula is here. Sometimes I have myself signed Heports, 
typewritten without this common formula, which is afterwards put in 

.after ihe signatures are luken, us if that were a formal matter. I have 
very oft,tln seen such things, and I have myself signed many such Reports, 
.though I did not attach any importance to those three or four lines at the 
-.end. The present is a. somewhat similar CBSe. Members, again, whose 
dissent is the very negation of the mAin Report, are asked to sign the 

i.ll1ain Report. I myself have got the cXj>erience. What importance can 
they attach to such a Rignature, and why should they care for the last three 
~ nes which is, so to say, a common conclusion to almost all main Reports? 
Now, to lll~e Arguments on thORe three lines seems absurd. . 

Well, what a pity, I don't, understand the whole situation. We are 
'Bsked not t,o use labour for political purpoRes. Certain clauses of this Bill 
have been Rurely used for political purposes, to kill all our political move-
-ments, to. kill Indian nationalism, as if to promote nationalism is politics, 
and nnt to kiH it.. I cannnt enter into the· details of those clause! now 
lest the Chair should call mEl to order. One way to stifle all legitimate 
diFcuRsion on the Bill is to gag people, by telling them that it is baa that 
1lolitics should be allowed -to be introduced into labnur pMblems. Another 
way of gagginst i" to C()me from the Chair, and it is from the Chair, I know, 
for it WI1S protection against this ~l n  that I intended in the point of 
order I. wanted to raise yesterday. For every sentence that I or anyone 
else on this side of the House will utter about thel'e clauses will have 

·intimate reference t.o facts and eircumstanccs, such as,-how the strike! 
have been conducted, who are the leaders, whether they afC Communists, 
-whether they are influenced by any other labour movement in Bome other 
'Part of the world. Things like these are bound to be discussed, and I do 
not know whether the Choir will "lIow it. The Chair will not Allow it, hut 

. without mAking such n reference to these ~  I do not know how the dis-
Cllssion ('I\n at aU ·IlO on. Then. where iA the consideration of the Bill? 
- ~ le  on hoth sideR the HouM would feel helpJeRs. There is no lloope 
for diA(1ussion. Still peopJeare her(' who stand ns it were h:vpnotiRe<) ·and 

. take thill 'moral and material gagging 89 the best M"gument on the Govern-
ment side. 
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Material gagging is there from the Chair. It requires no explanation. 
To say that politics-national politics-is taboo 80 fa.r as labour is con-
cemed, is a real hypnotic 1 en~e. Politics and labour are poles apart. 
They are two distinct things and Indian politioians should shun the crimi. 
nal habit of mixing them up. This is politics-that is labour. I really 
don't understand this watertight division-this attempt, at oreating 
psychological compartments, as it were, to divert our attention from the 
-real issue. 

Therefore, Sir, I 8Sy that a good case has been made out by my friend, 
Diwan Chaman Lilli, Bnd the Bill must be re-circulated for eliciting opinion, 
.and whether the Whitley Commission comes or not in the meantime, Of 
it comes and goes, it does not matter. I do not attach much vllilue to its 
ibeing limited for five years. Other Acts were so limited in 1919. Such 
limitation may again be the thin end of the wedge. I need not predict 

'what is in 8tore for this Bill as an Act, CIt in effect what may fall to our 
labour popUlation or to the politicians of India. But my present position 
~le rl  is that the Government should not gag people morally and materially, 
;tIDd in various other ways in their attempt at passing the Bill, and the Bill 
!must be re-circulated for eliciting public opinion. There is no other way. 

The Honourable Sir Bhupendra XaUl Kiva: Sir, I have listened to a. 
-number of speeches from my Honourable friends opposite, and I SIlY, with 
much rllgl'et, that I huve failed to ~ee uny substance in most of those 
speeches. With regard to the last speaker, Pandit Nilakantha Das, it ill 
.possible that he was trying to give vent in this House to his diffieulties 
with Mr. Romi at Jamshedpur, who strenuously resisted the attempts of 
my friend and other political le d~rs to WTest the leadel'!'hip of 8 particular 
'trade Wlion from Mr. Romi. I shall deal, in the fust place, with the argu-
ments that were advanced by Diwan Chaman Lall . . . . . 

P&Ddtt Bllat&Dtba Du: It is no credit to Mr. Romi. 

'!'he Honourable Sir Bllupendra Bath J[ltra: I shall deRI with 
the amendment of mv friend Diwan Chaman LalI that the Bill be 
re-circulated for the . pnrpose of e1 n~ opinions thereon. I hnve 
Hstened carefully to the speeehes of the supporters of the amend-
ment, Bnd I agree with the ppeeches against the amendment, 
that its s r er~ hove failed to make out Bny case for the adoption 
'Of the unUlmal conrse which the amendment seeks to introduce ill the 
normal procedure of this House. This procedure haR already been explained 
by the Honourable the Deput;v President. As fJtated by him, the provision 
in our Manual of Business and Procedure, which provid88 for the re-cir· 
culation of a Bill, as reported by the Select Committee, is intended 
normallv to applY to() cases where the changes to which the BiB is subjected 
in SeleCt ~e Are of lIuch B substantiAl DBture that it ill necessary 
thAt the public should be given an opportunit;v of expressing their opinions 
thereon. In the present 08Ae, no such changes have been made in the 
Bill, and all the 19 Fignatories to the Report of the Select Committee at 
the time were UDanimous\v of th(' opinion that the Bill did not require 
1"e-cireulation. I had the 'pleasure of discussing with theRe Honourable 
geiJtlemen BOMBA the ta.ble the various nrovisioDA of the Bill, and I muat 
rel)UdIAte, on their beha.lf, the ~e whieh haa been levelled ~ n  them 
indi?eetly by my Honourable friend, Pandit NilusDtna DaB, that they put 
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L ~~ ~~d  ~ ~ . ~ ~~ .  
their sigWltures on the document ~rel l s n  what they ~e doing. 
'rh,at may be obl\l'lulteri!ttic of my HOBOOllible mend, Pandlt l~1  
DIlS, but not ·of those geatlemen who .signed this lWpolt. 

Now, Sir, the qnly argwnents which I was able to discover in .tits: 
lengthy speech of I;llY r ~nd  Diwun Chal1l1lD Lall, which was full of l ~ 
contradictions, in support of his amendment are as follows. In the fu;'st. 
place, he submitted,-l am quoting a few words from his speech,-he 
SI,l\wlitted, .. With d~ dafel'eliWewith .egQld ·to ~ actifxl, $8Iko.by th& 
~~r l l~ lvleluber " e~ .thereby myself •• in circulating ~ e Bill 
to ~ .W '~  ln ~ W  t,b.at some v,ery important organisotiollR 
iItl tbe 00iWliA'y whioil 4te ~ l  afif;loted by the ~ n  of this measure-
hl1ve not giveJl. the.iJ.. opin",n i.a ,regard to the provisions of this Bill ". M3! 
r ~  conwlliew.Jy overkloked. two faotss. In the firEt place, the circulatiOJl' 

of a Bill for obtoining Qpinioas thereou, wits refereDce to a motion adopted 
by this House, ill not llolTangoo by the Department of the, G:ove.rnment of 
lndif!l oOl;u:erl}ed, but py the See.retwia$ of the Legislative Assembly. III 
the next plaee, he also overlooked the fact that, with reference to a desire' 
expre,sed on the floor of this House -last September, that Secretariat did 
nrrangc for a wide circulation of the Trade Disputes BiJI, and that explains 
why we have received such a large maas of opinions from r ~ parties 
which hllve felt interested in the question Ilnd from the opinion!'1 of some 
nf which my Honourable friend hilS quoted copiomly in his speech. If 
some parties who should have Rent their views on the BiIl,-and I am quite· 
aware of the particular partv. which my friend has in view-failed to do so" 
the fault rests with them alone and I10t with the circulating authorities. 

M)' Honourable friend's next point Will' thnt tbe fllr-reaching importance 
(II dn ~es 15 and 16 were not prominently brought to the notice of the 
trade union world in this countrv, or of the other Ilut.borities who have 
(:xpl'c'I;;ed I.In opinion on this Bili, and that we f!hould therefore ·gi'Vl' III 
further chance to the public to reconsider the motter. Now,. Sir, in the-
clt'bate in this House 08 the 2l8t September, 1928, the importance and 
piled· of these provisions were fully rl:'cognit;;ecl Ilnd stressed on, and all the-
rirct:llating authority, while circulating the Bill for opinion, also oirculated 
1'(·I.·vllnt e rll ~ .  from thllt debate, it, iii obvious that the importance of the 
('.IIl\lstJs referred to WIlS brought prominent.ly to the notice of the partie. 
that have given their opinion on the Bill. Thill il' fully borne out hy the-
opinionF! themselves, from which my Honourable friend placed copious 
extracts before the lIouse. 

My Honourable fr.iend's t.hird point, direct.1y connected with the motion 
which he hl\s moved, was thl,lt. there iR on t.he agenda an amendment whioh 
!leeks to introduce in the Bill 11 provision directed agAinst e ~  Jmd 
Illy lWnoUl,"oble friend's oonteDtioo. wh,i(lh WAB St4'e8Sed .bv Panrlit Nlla-
k(Ultha DBII. Willi that, before that provision is incol'pOl'st.ed in t,he Bill, the 
publW lll~ be -given no opport,unitv of e:Xpre8fling their opitlion Oft ih 

~1. Sir. if thA.t provi5lion ha(! been inco1'llol!sted in the Bill, ag amendecl 
b:v the Select Committee. mv friend Rnd hil'l supportel'f! milrht, perhaptl ha1fe 
' ~n OT), r n~r "T(I'lnd in urQ'iua that thllt. narticular ItCtion of tbe BelMt 

Commit\ee gave sufticient ~e to tbis Houlle for d ~ tll:e ~ 
whieh ·luI ba.s Illnv.ed· But the Select. CommitfJee did notMft tha ...... 
cqlat aotJqn; awi,tlun bemg so, I ~  ~  ~ ln  of Diy frieDd'. 



argument fails so far as his motion is concerned. If that . amendment is 
~ moved on tht\ Boot' of this House sod you; Sir, do riOt l'tlle: it out of order 

_d the House adopts it aoo eventually passes the Bill with the amend-
Dlent, then the nmeod-ed Bill will embody 0. decision of the House, a.nd 
.the Manual of Business and Procedure of the House makes no. prevision 
for t.he further circulation of the Bill. 

My HonoullaMe fHend's lost point wus that this House does not include 
.any elected representatives of the labouring classes. Now. Sir, that is a. 
.diilobiUty UDder which this House lnbours under the existing constitution 
.ana it wm continue to so 'labour until the constitution is changed. But 
that is no adequate reason for its not passing any legislation which affects 
the irt'terests of the labour classes. I thought tha.t, though the labouring 
classes had no elected representatives, they were adequatel.y represented 
by my Honourable friend. Diwlln Chaman I,all, and other Members, who 
for some reason or other make it Il point to take some interest in the wel-
fare of labour. In any case, that objection will not be met by the 60-
()eptance of the motion for toile re-circulation of the Bill. 

My Honourable friend, Mr. Kelkar, in supp0rling the motion for re-cll'· 
,culation, has produced an additional argument that the time 
'taken in this process will enable MembElrs of this House 
tbstudy the Report of the Bombny Strike Inquir,v Committee of 
1928-29, commonly known as the Fawcett Committee. Now, Sir, I have 
'Studied than Report and have studied jt with some care. It does not con-
tain anything connected direetly or indirectly with the provisions in the 
Bm before the House; nor does it express An." opinion which hns any 
'bearing on any of those provis.ionR. The reMon is obvious. It. was not 
within the scope of that Committee to elCamint!\ or eXpres!! its opinion on 
djeasures of n. general chn:rnrt,er lilea thoRe which the Bill before the House 
1!'eeks. to ennet. It was appointed to ell'BI with certnin mntters specified in 
'its terms of reference nnd .it blls deAlt with t,hem. Hs findings ~1 un· 
deiubt,edly . be very useful to other people who ml\yhave t,o deal ~  epe-
'effie d ~ es in ot.her industries. but they Are of no value to people who 
'Bre engAged in the consideratioh of the general problemfl now before the 
House, nnmely, a general provision for the investigation nnd settlement 
of trade disputes and for certain other purposes appearing in the BitlI under 
~ ls der l n. 

To my mind, the position in regard to the Bill before this House is al 
follows. The Bill was circulated, and widely circuln.ted, for the purpose 

-of eliciting opinion on its provisions. As 0. result, we have received a mRSS 
<>f opinions. These opinions show a considerable divergence of views in 
regard to the various provisions of the Bill. It is the function of the 
House, after due consideration of t.hose opinions, to form its conclusion1l 
in regard to those provisions. and in order to help it in arriving at such 
l'OYlelusions, the House committed th'f1 Bin to R. Select Oom-
mittee after it had IlCcepted its principles. The Se'ect Committee WIlR 
compos.ed of representatives of all sections of this House. That bod,\' hall 
1'1'esentedits report, togethet*itb il.n Rmet'ld'ed Bnt which, in the main, 
'hi's the approval of 18 out of.19 s n ~ es of the Report. The Ume has 
noW cottle fdP this House, 8.00 for the T..egllllRtu1'e I\s a wholle; to give itll 

'.. ·decision on the Bill. As I have pointed out, further circulation of the Bill 
Win not be of :any asa.istanee to the HouseL. and strictty-sp'ealrihg, It fa not 
-contemplated in the rules of procedure. I IUbmit that. tn eoming to a 
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(Sir Bhupendra ~ Mitra.] 
decision, the House must not pay any attention to threats like that held 

~ by my friend Diwan Chaman Lall, that if the Bill ds passed, the trade 
UDIons would call the workers out for one day's general strike. Sir, I 
Oppose the amendment. 

"', 
The opposit.ion to my motion that the Bill, as end~ by the Seleot 
~ ee  be taken into c?nsideration, has centred r ~d two specifi<t 

p;OV1stons of the amended B,Il, namely, clauses 15 and 16 and the provi-
SIOns r.nnsequential to clause 16· In the Select Committee, clause 15 wall' 
accepted by 14 out of the 19 signatories, ~n l d n  my Honourable friend 
Mr. Birla. Cl.lluse 16 was accepted by 18 out of the 19 signatories. 
That shows, SIr, that there was fI. considerable mass of opinion in favour 
of these provisions. I submit, Sir,-and the point has already been urged 
by somEl of the speakers who spoke before me-that the more appropriate 
course for this House would have been to discuss these prov,isions when 
tlw Bill is examined clause hy clause. There is no reason why the Hous& 
"houlrl throw out the consideration of the whole Bm if it wants to delete 
those particular provisions. 

At the same time 1 should like to make a few observations of a general 
character in regard to these olauses. I do not propose to discuss the Vliews 
of my r en~ Mr. Jamnadlls Mehta in regard to public utility services. I 
know, that his part,y and his colleague Mr. Cham an LaB will not subscrib& 
to those views. Jt, has been argued by some responsible Members opposite 
i,hat clauses 15 and 16 will operate to take away from the workmen an ele-
mentary right of citizenship, namely, the right to strike. My Honourable 
friends were not kind enough to throw any light, for the information of 
other Members of this House, IlS to how this elementary right was de~ 
rived,-what was the sanction behind this elementary right? Now" Sir. 
11 good deal of light is throwoon the subject by the publications of the 
International Labour Office, Geneva, and I shall quote just a few extraots 
from some of these. I shall first give a few quotations from a. book called 
"Freedom of Association", Volume I. On page 77 of that· book it ia 
stated: 

"The onlv r.olJrltry in which the right to 8tJ'ike is TE'oogni8ed in the oonstituiion is 
R.ton;". The Gennan n~ n TI!cognillel the right. to combine but not the r ~  
to agree upon ooncerted acHon." 

On page 79 we find: 

"The right to ~ r e i8 not an ab80lule ri.;;ht enjoyed under all drcumat,allces hy all 
workers without dial,ination." 

Mr. S. SrlDlvaaa IYeDlar: It is a common law right here unless taken 
away by statute. 

The Honourable SIr BhuptDdra Bath Kim: I am giving thp position 
in other countries, a8 examined and summRr.ised by the Interns-

'P.II. tional Labour Office at Geneva. Then, on page SO, we find: 

"Ill • n1&lDber of jlO1Intri. Ule prohibition of .trike action extend. to all r l ~ 
for example, worker. employed in the public eerviees and in vital indastri ..... 
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On page 81 it is stated: 

··St.rikell of public officials Bre practiclIolly univereally prohibited." 

and that would cover officials on railways and the Postal and Telegraph 
Depllrtment, and some of the other public utility services in India. The: 
Bill before the House is much less drastic. 

Mr. J'amDadas J[. Kehta: Officials mean workmen? 

'!'he Honourable Sir Bhupeadra Bath Mitra: Where the railways are run 
by the State, public officials will include employees of State Railways. I 
shnll then refer to R book jssued by the International Labour Office. 

JIr. J'amnadaa •. J[ehta: They are public serv(lnts? 

The HODourable Sir Bhuplndra .ath Jlitra: I enn &8st1remy Honour-
al:Jle friend, Mr. J IlffiDadas Mehta, tha.t I am absolutely correct about my 
fRctS. He knows very well that, in the Selecn Committee, mY' friend Mr. 
Chaman Lan had to admit the position in regard t,o Switzerland. I shalF 

. now quote from lUlother book issued by the GenevaOftice called "The Con· 
ciliation and Arbitration 01 Industrial disputes: An International Survey". 
On page 26 of that Book it is stated: 

"All disputes in public utilities bave likewiae betln considered ;n various countries-
&s being of &. special type, inasmuch as the public i. particularly affected and con .. • 
quently hall & right to intervene 110 118 to minimiae tbe pollribiJity of a stoppage of' 
work. It i. aleo pointed out that, since the workers in these indOitries are in ~ 
particularly strong stl'lltep:.ic position, by re8l1lD of the eaeential I18rvices which they' 
p.,,-form, tbere is no injustice in cw·tailin.,;;, to IIOme extent the right to strike." 

Further on; on page 27, it is stated that: 

"Certain disputes of &. ,general nAture, hy reRlllln of their r~.  tICOuomic· or lOCia1' 
importance, may likewWe be conaid"red &11 materially affecting public wallare, and •• 
auoh to justify extraordinary meaeurea being taken." 

Now, Sir, 8S I have already stated, the provisions as they BboOO inth .. 
original Bill were not wholly copied from the law of ~n l nd. In the BUl' 
DOW before the House, those provisions have been modified in ma.tters of 
important detail, as the result of deliberations in Select Committee. a.nd 
my point is -that similar provisions are considered to be appropria.te in th& 
legislat,ion of other countries of the world. Therefore, it is wrong on th& 
part of my friends to impute any motives to me ;in the matter. Anyhow, 
my withers are unwrung; and I ha.ve every hope that this HOUle wiW 
adopt the motion which I placed before it yesterday. 

Mr. PreeJ.dent: The original question W8S: . . 
"That the DiU to make provision for the invelltigation and settlement of trade· 

disputes, And for certain othf'r purposes. B8 reported by the Select Committee, be tak_ 
into conaideratiOll .. " • 

Since which the following amendment hlLR been moved: 

"That the Bill be re.circulated fort-be PUrpoA of eJiciiiUC ~ thereon .... 

The question is that that amendment be QJ-.de.- r 



The Assembly divided:; 

AYES-41. 

Abdul Natio Cbaudhury, Maulvi. 
ADey, Mr. M. S. 

Bhargava Pandit Thakur Das. 
Chaman Lall, Diwan. 
Chunder, Mr. N. C. 
Das, Pandit Nilakantha. 
Dutt, Mr. AlJ)ar Nath. 
Dutta, Mr. Srish Chandra. 
Gulab . Singh, 'Sardar. 
Haji, Mr. Sarabhai Nemcband. 
Hans Raj, Lala. 
lawar Saran, Munshi. 
Iyengar, Mr. A. Rangaswami. 

Iyengar, Mr. S. Srinivasa. 
Jogiah, Mr. V. V. 
KaTtar Singh, &rdar. 
KlIlkar, Mr. N. 0 . 
Kidwai, Mr.Rafi A.hmad. 
Lahiri Chll;udhur'y, Mr. D. K. 
'Malaviva, Pandi't Madan'M6han. 
Mebta; Mr. J1&1'rI'IIadai M. 

Nisra, Mr: Dwarka Prasad. 

I 

NOES--60. 

Abdoola HaTOOn, Haji. 
.Abdul Aziz. Kh"n Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
A:harya, Mr. M. K. 
Ahmed, Mr. K. 
,Al1iaon, Mr. F. W. 
AnwaT·ul.Azirn, MI'. 
Aahrafuddin Ahmed. Khan B9.hadur 

Nawabzada Snyid.' 
Bajpai, Mr. G. S. 

Dowel', MI'. E. H. M. 
Dray. Sir Denys. 
Chalmers, Mr. T. A. 
'Chatterjee, the Reyd. J. C. 
Coatman, Mr. J. 

'Cocke, Blr Hugh. 
-Cosgrave, Mr. W. A. 
'Crawf.rd, Colonel J. D. , 
Crerar The Honourable lotr. ,J. 
Dakhan. Khan Bahadur W. M. P. 

Gbulinn KRdir Khan. 
Dalal. Sardar Sir 'Bomanji. 

French. Mr, J. C. 
Ghazanfar Ali Khan, Mr. 
Ghulnavi, Mr. A. H.' 

'-Gidney. Lieut.·Colonel H. A. J. 
Gout, Sir HarlSingh. 
Hira Singh, Brar, Sardat' ~ . de.r  

Honorary Captain. 
Hussain Shah. t!\ayyed. 
Hyder, Dr. L.·:k. 
'Iunall Khan. Mr. Muhammad, 
• TowahiT Singh, Sardar Ba.'hadUT SdaT. 

'"l'he m06ion was Del.":' 
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Mitra,1dr. S. C. 
Moooje, Dr. B. S. 
Mukhtar Singh, Mr, 
Munshi, Mr. Jehangir K. 
Murtula Sahllb Bahadurt Maolvi 

Sayyid. 
Naidu, Mr. B. P. 
Neogy, Hr. K. O. 
Rang Behari Lal, Lala. 
Roy, Mr. B. C. 
Barda, Raj S'ahib Harbilas. 
Barfaraz HUlsain Khan, Khan 

BllhRdur. 
Shafee, Maul vi Mooammad. 
Singh, trumar Hanan].,.. 
Singh, Mr. Gaya Pru8d. 
Sing'h, Mr. Ram NaN,.. 
Sinha. Kumar n ~d. 
Sinha, Mr. RajivaranJa.n Prasad. 
Sinha. Mr. SiddheswarPraaiid: 
Yuauf Imam, Mt. 

Keane, Mr. M. 
LaU, Mr. S . 
Lindsay, Sir Darcy. 
Mitra, The Honourable Sir Bhupendra 

Nath. 
l\litter, The Honourable Sir 

Brojondra. 
Muhammad Nawaz Khan, Bardar. 

lIiukhal'jl, Rlli Bahlldur A. K. 
er ~e  Mr. S. C. 

RahimtuIla, Mr. Faziil Ibrahim. 
Rainy, The Honourahle Sir. e r~. 
Rajah, Rao Bahadur ~  O. 
Rajan Bakbsh Shah, Khan Bahadur 

Makhdum SJ'ed. 
Ranga Iyer, Mr. O. S. 
&0, Mr. V. Panduranga;. 
Ratt, Mr. II. Shanm. 
Rau, MI'. P. R. 
Rogers, Mr. P. G. 
Rov, Mr. K. O. 
Scliu5t,!'r, The Honourable Sir George 
Shah Nawaz, Mian Mohammad. 
Shillidy. Mr. J. A. 
Bittgh, Rai BahRodur S. N. 
Suhrawardy Dr. A. 
Tirloki Nath. Lala. 

Wehh, Mr. M. . 
·Wright. Mr. W. T. M, 

Yakub, Maulvi Muhammlld: 
Yamin :khan, Mr, Muhammad. 
Young, Mr. G. M. 
~l l r Ali Khan. Newab8ir . 



TBE ±UDB DI8PUTBI BILL. 

"That tho Bill to make provision for the il1v18tlga'ion IOIld le 8ll~ o( tl'lldCt 
disputoa and for c.rtain other purpoeea, as reported by the Seleot Committee, IJe takf I. 
iDt-J ~ der n.  ' 

The Assembly divided: 

Abdoola Haroon, Hr.ji. 
Abdul. Aziz, Khan Bahadur Mian. 
Abdul Qaiyum, Nawab Sir Sahib_da. 
Aobarya, Mr. M. K. 
Ahmeti, Mr. K. 
Aili80n, Mr. F. W. 
Anwar·ul.Azirn, Mr. 
AIIhr&fuddin Ahmed, Khan Bahadur 

N awabgda Sayid. 
Bajpai, Mr. G. B. 
Bower, Mr. E. H. M. 
Bray, Sir Denys. 
Chalmers, Mr. T. A. 
Ohatterjee, the Revd. J. C. 
Coatman, MI'. J. 
Cocke, Sil' Bligh. 
Cosgrave, Mr.W. A. 
Crawford, Colonel J. D. 
Crerar The Honourable Mr. J. 
Dakhll:I, Khnn Bahadur W. M. P. 

Ghularu Kadir lD?an. 
Dalal, Sardar Sir BoIDBnji. 
}<'rench, Mr. J. C. 
Ghuanfar Ali Khan, Mr. 
Ghumavi, Mr. A. H. 

Gidney, Lieut.·Colonel H. A. J. 
Gour, Sir Hari Singh. 
Hira Singh, Brar, Sardar Bahadur, 

Honorary Captain. 
HU8sain Shah, Sayyed. 
Hyder, Dr. L. K. 
Ilmail Khan, Mr. Muhammad. 

NOES-40. 
Abdul Matin Chaudhary, Maulvi. 
Aney, Mr. M.S. 

r ~ ~ nd  Thakur Du. 
Ohaman LIW, Diwan. 
Chunder, Mr. N. C. 
Du, Pandit NiiakaDtha. 
Dutt, Mr. Amlll' Nath., 
Dutta, Mr. Brish Chandra. 
Gulab Singh; Bardar. 
Haji, Mr. Rarabhai Xemchand. 
Bans Raj, !.ala. 
Iawar Saran, ns~ . ," 
Iyengar, Mr. A. RangN..,ami. 
Iyengar, 'Mr. 1:1. Srinlvua. 
Jogiah, Mr. V. V. 
x..rtar Silllh, Bardar. 
Kelkar, Mr. N. C. 
Kitlwai, Mr. ~  Ah!I\Ad. 
Mehta, Yr. Jamnadu M. 
Miara, Mr. Owarka Prasad. 
Kitra, Mr. 8. C. 
The motion wns adopted. 

Jowahir" Singh, Bardllr Babadul" 
Bardar. 

Kean!L Mr. M. 
ll~ JIlr. 8. 

Lindaay Sir Darcy. 
Mitra, i'he HOfll)vrable Sir BhuptWdl'. 

Nath. . ,. ' . 
Mitter, The Honourable Sir BrojeDdrL 
Muhammad Nawaz Khan, Bardar. 
Mukh4rjl, Rai Bahadur A. R. 
MUkh.l'jee, Mr. S. C. 
Rahimtulla, All:. Ir...xIb,rabim. 
Rainy, The HonourabJljBir oeo1'g6. 

~ l  RaG lWIadur 1I. O. 
BaJan Bakbsh Shah, Khan Bah.dul' 

. Makhdam Syed. 
Bao, MI'. V. Pandurangol, 
Rau, MI'. H. Shaukar. 
Rau, Mr. P. R. 
Rogers, Mr. P. G. 
Roy, Mr. K. O. 
Schuster, The lilonourable Sir George. 
Shah Nawaz, Ilian Mohammad. 
Shillidy, Mr, J. A. ' 
8ingh, Rai BahadUi' R, N. 
Suhraw8l"dy, Dr. A. 
Tirloki Nath, Lala. 
Webb, Mr. M. 
Wright, Mr. W. 1'. 14, 
Yakub, Maulvi Muhall1mBd .. 
Yamin Khan. Mr, Muhammad, 

n~  Mr. G. M, 
Zulfiqar Ali Khan, Nawab 8ir, 

Moonje, Dr. B. S. 
M.ukhtar Singh, Ak 
Munshi, 1\11'. Jlihangir K. 
Murtuza Saheb nahadur, Maulvi 

Sayyfa. 
Naidu, Mr. B.!'. 
Noogy, Mr. K. C. 
Rang Bohari Lal, Lala. 
,Ranga Jyer, Mr. C. S. 
Roy, Mr. B. O. 
Sarda, Rai S.bib HlIl'bilu. 
Sarf.rail: . 8~ n Khan, Khan 

Bahllldur. 
Shalee, M...ulviMohammad. 
8ingh, Kumar. Rananjaya. 
Singh, Mr. Gaya Prllaad. 
Singh, MI'. Ram Narayan. 
8mha, KUIIl&r Ganganaud. 
Sinha, Mr. Rajwaranjao Prasad, 
Sinha, Mr. 8iddh .. war Prasad. 
Y_I Imam, Mr. 

. r 
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Mr. JIrtIldeDt: The House will DOW _aidA. the. BUl ~ hlP' 1~ 
The question is: .' ~ ...... u, , .. C;Z.,., ... T'S :ur--

. ~ c1aule. 2 ~nd l ~ the : ~ :' 

Mr. V. V. Jogiah (Ganjant cum Vizagapatam.: -~ d n 
Rural): Sir, before I move my amendment No,' 7, I brrte"a"requ8at to 
make. My amendment No. 22 r 1 ~ to clause 4, nnd unless tha.t i. 
neeepti'd bv the' House; this amendment v.ould not aril'le. . . 

• '. , I,' , 

Mr. Prell4ent: Does the Honourable Member wish to move his amend· 
ment or not? 

Mr. V. V. Joctah: Unless Illy amendment No. ~ is accepted, this 
wouta not arise,' , 

lIr. Pr8l1dent: Diw8n Chaman Lall. 
DiY/aD OhIUD&D La1l: Sir, I beg to move: 

"To . . .~ e (d) of' claule 2 of the Bill the following be added : 
'and is neither an official nor a financier nor a director of a jOint atockcomploD7 

nor a landowner'," 

Sub·clause (d) of clause 2 reads: 
"a perlOn shall be deemed to be 'independent.' for the purpote of hi. apPGintmem 

.. tho chairman or other member of & Court. or a Board if 1'Ie' i. uriooD1UlCt.edwith the 
~l  with reference 'to which the Court or the Board i. appointed and' with any 

"trade or indUitry direct.1y alected by the dilput.e." '" " ' , . 

I want by my amendment to add the following wor4s at ~e end of the 
l ~: " ~ 

"and is neither an official nor So financier nor a director of a joint stock companl, 
Ilor a lalldoWller." 

The purpose of my amendment is very obvious and it is this. It W88 the 
intention of the framel'B of the Bill, as well as the intention of the mem· 
bers of the Select Committee, 8S far as I can remember, that only 
independent persons should be nominated for" certain purpoeet, ·namely 
for a Court or Board, 8.9 Ohainnan or in any other capacity. The question 
is what is the definition of an "independent person". The definition of 
"independent person" ha.s· often been given humouroullly l1S a person who 
cannot be depended upon. (Laughter.) That is not the sort of in depend. 
ent person tha.t we want for the purpose of 8 Oourt or aBoard. Wbat 
we wnnt is t,O exolude interellted parties from both sides, and if the inten-
tion of the Government and membel'B of the Select Oommittee ill to hBve 
an independent Chairman on a Court or a Board, it is absolutely eIIt!ential 
that. when there is a dispute between workers on the oneslde and the 
employers on the other, the members el n~n~ to these two cl8Rses should 
not be appointed either as Members or 88 Chairmen of theBe Boards or 
Courts. This scems to me to be a self-evident proposition. WhAt has' the 
Select Committee done? The Select Committee. in s n~  the . word 
"independent", said that he must not be oonnected witb a.nv trade or 
induAf;r:v dirAetly 8 e~ .ed by the disputoe. Now, as to directly affeeteif by 
the dIspute. I wIn ~ e an eXAmple. If there is a dispntoe e ~n I 11'\' 
us 8a.y, Mr. Birla's millA in Delhi and his workmen, then nobody n ~e 'l 
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.:in Mr. Hirla's mills from, ,th,6., man, ageria,l or, ' th" e B, £'?P,', ~ ~: r. : ' ~  : ~~  i,ew 

.tiuill ~ appointed to the Court or ~ e ~ to l~~~ .~ ~.~ 8 ' '~' 
n~ e' that there are oth'er mills down lere '~  '. ~  .?& 

.appointed /m'this"Board or th, ·tb1's"Courti whO representS 8~ ' ~r IW ~ 
the City of Delhi and that mill may be connected, by some ~e~ thai. 
we are not aware of, financia.lJy or otherwise, ~. e  mUla ~ the 
,.dispute 'htis 'arisen, p:ow is the independent attitude oftba Ohl'mn&Il or 
aili.erriber' oftliEi Board or the r~ to be ensw,-ed if he happenil to belong 
~W e r. r ~ r l~s ~ tpe. qispute ~ s .Iltiseu? Let, us ~ e  ~ 
. example ' tP,llt a dIspute has ansen III tPe mIll Industry. How would it 
e er~ l. ers if only the person who is ilireotly interested in the industry 
is excluded but not the person who is indirectly in,terested in that industry, 
namely 8. person who el ~ s to that r . ~ l~s~  .Fpr n ~~ l.ee  there 
is my Honourable friend, ~. Fazel ThrshlJn l ~~ l ~.. I,et us ~ l ~ a 
,dispute in ijombny, and if Brt PurshotamdaA ThakUrlla8 IS mtected, It may 
be that the father of Mr. FaJlal Ibrahim Rabimtmla. t .. asked to ~ tbe 
-Chainnl\nor a Member' of the BOArd 01.' the. CoUrt ~  up under this Bill. 
I am certain that he himself would agree' with' me that ~ is a thilll 
which is not desirable, if vou intend to put on ' ~ e Courts or Boards 
'absolutely independent persons. Therefore my suggeStion ill that all 
'Categories which relate to a particular class should be excluded, not only 
those people who IU'C directly interested in the industry should be excluded, 
but those who are Indirectly connected with the industry, that is to say, 
those who belong to that pa.rticular class, sbow.d also be-eJ!:cluQe.d. It is 
for this reason that I he.ve gone further tha* the framers of this cla.uee in 
,the IS'elect Committee and suggested that no person, who is a financier or 
Ii director of a. joint stMk company, or a landowner, shomd be chosen B8 
a member and' be considered as an independent member for the purpose of 
'sitting in a Court or a Board. ¥y reMon is very obvious. Here is an 
industry in which a dispute hBs a!:isen. There Bre inaneiem wbn Rre 
financing that industry. .Are the Govel'Qlllent to put men ,vho are 
financing this industry on tbetlle Boards or Courts, and call them independ-
ent men? They May Mt be directly connected with the induetry, but 
certainly their affinities or affiliation!l are such that no '1de enne~  ~ er 
can be given to these persons. ' .  , 

. Take again the question of 0. director of 0.. joint s ~  company or the 
,director of a bQl)k that lends money to partwullU' mIlls. Are you going 
t? s~ men who are nd~ ~l  connected with these mills in their cape-
Olty 88 dIrectors of banks or JOint stock companies which assist these mflls 
-or, which n ~ e thcse ll~  or w,hich are in Borne way or other connected 
'wlth the runmDg of these mdustnes? 

. Lastly it ~ l:  happen ~  a particular mill is situated upon land or 
soil ~ ll:  belongs to a partloular IBlldlord. I suggest that t,,,c real reason 
why It 1S necessary to safeguard the independent character of these people, 
who are put upon these Boards Bnd Courts, iR that t,here should be no 
semblance of ~~ ~ e in the .inquiry R.nd no semblance of prejudice in the 
Board of ConCiliatIon that IS constItuted, Both the pnrtie!;, both the 
workers and the employers should be seised of this fact namelv that the 
men wh? are appointed ~ ~e Boards ~d Courts are ~ ll e  independ-
ent, lln~l 8 ed and unpreJudIced. That can only be achieved if we exclude 
from ~~ 18 e~ r  all people who ean p081'libly he intel'EOAted in coming ~ 
.a derISion, or m the effect of that decision, when it is given. Themfore. 
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" [Diwan Cha:man L'l111.]. . .. . 
1 submit that it. ia es8entiaLthat we must be perfeotly olear 88 to the Gate.· 
gory of people who oan be ohosen as independent p6l'8ODS either for Courl;&· 
or for Boards. . 

Mr. S. Irbllvu& XytDCU: Sir I should have expected the draftmg of 
c}ause (d) should have been, "A person shall not be deemed to be inde--
pendent if he ia connected with the dispute Hnd so forth." But I ~  
the clause, as worded, 1S sO curious, that R person shall be deemed In-
dE'pE'ndentl if he is unconnected, and therefore I would support the amt!ud· 
ment which Diwan Chaman LaB hus moved for want of (\, better amend· 
ment. 

The Honourable Sir BroJeDdJ.'a Illttel (Law Member): Sir, the amend· 
ment, if accepted, would make olause (d) unworkable. The question wiU' 
ariso :If; t.o who is a. la.ndowner. The word "landowner" is Dot defined 
in the Bill. Much litigation will centre round the interpretation of the 
word "lalubwner". If you inoludf; the word "lnooowuel''' in elRuse (d)._ 
then 111Y Honourable friend Mr. T. C. Goswami will be excluded, rmd 
surely my Honourable. friend. DiwBrn Chaman LaU. would Dot like Mr. 
Goawami to be ey.cluded. 

Dtwan Ohaman L&ll: I was going to cite the example by excluding him' 
tn.vself. I want him also to be excluded. (Laughter.) 

The Honourable Sii' JitOJtDdra l 1~ er: My point is this, that the word' 
. 'lnudmvnel' " i., not defined in the Bill. Tha.t being so, the question ill, who 
is 1\ landowner? One who owns an aore of land, or one who owns B 
hundred acres of land? Then take the word "offioial". If you exclude 
an official. would you exclude .~ Judge of the High Court.? Supposing it 
is possible to secure the services of 0. Judge of the High Court, is it the 
intention of the Mover of t.he amendment tha.t the Judge should be e l d~ 
ed from the Chair? Who is an official? Is he a Government official, or 
IUl nllicial in It private comp/my or 1\ private finn? What is the meaning 
of the \yord "official" 7 .. 

Dlwan Ohaman Lall: Whnt is the meoning of it in the Municipal Act? 
The Honourable Sir Brojendra JI1\ter: I am not answering. questions. 

[ am only stating some of i·he objections to the amendment. I say tha.t. 
if you insert thclle words, you will be introducing 8. vagueness and an uncer-
tfl.int.y int,o the Bill, which will make the Bill ridiculous. Then what.. is a. 
"financier"? If 1\ man lends Rij 10, say a village 80wcar, is he a finan-
cier? 0" if n mnn lends Rs. 5 lukhs, is he 0. financier? What [ SHy if! 
this: if you flccept, this amendment" it, would make the whole of sub-
clnusc (d) ridiculous, difficult of interpretation, and you will be introduoing· 
Il ynguenes8 into the Bill which I am sure it is the intention of the House 
to nvo.id. (Hear. hear.) Sir, I oppose the amendment. 

Mr. X. 0·. Kelkar: I hope Illy Honourable friend, Diwan Chaman LaU. 
will undl"rst,nnd me aright if I say that I do not agree with him in the 
matter of this amendment. (Hear, hear.) The proverb is that charity 
bE:ginR at home; but I find from the observations of Diwan Chama.n I.a11 
that unchBrit,y or discharity, or whatever it may be, is to begin at home; 
lind hA instanced himBelf 8.8 a person belonging to a CIltegory which should· 
be excluded from holding theBe officel\, simply because he is a landowner. 
,But there are many lAndowners like him, or even smaller landlords, o.nrl 
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. ~ere are du-octors of companies and othel's who do some sort of business, 
who would not. like to be e~ l d d  if thoy bfl ~ n d as lll~ nlle:l of 
Obmmittees lilm this, ' ~ e  do lIot urise alwaYIII in Caleuttll or M/ldrtls 
or Bomb.ty alune; we have al!,!o got to consider the fAet that thtl,v ma,Y 
hapPEn, once in a. way, in tho mofussil als(), Hud it Ulay be nom.'Bsary 
for IW ordinary man, in an ordinary position, but yet II. respectable man at 
the Slllne time, to become the chairman of a committee like this, heeautie 
he ~ ds great' n l len ~ in that locality Imd if! regllrd!'d at; a very iDlpur. 
t,ial man. I say, why should he be disqualified simply because he 11:1 a 
landowner or a banker or a financier? I do ma.intain, Sir, thll,.t in thiR 
particular ma.tter, Diwan Chsrnlln Lan, with the best of intentions. hilS 
thrown the net rather too wide. The I\lnendrnent ineludes a number cf 
people belonging to various categories, upon whom t.his sort of exclusion 
may be an asperaion. r stand up now to vindica.te the self·respect of those 
people on the analogy followed in the caae of the Reserve Bank BJil. 
'l'he House is aware that an attempt was made in the oourse of the cilS' 
cussion on that Bill t.o throw 8lttlilar discredit and dishonour upon people 
who were to be excluded from being directors of the Reserve Bank. I 
for one then stood up against that sort of aspersion; and, now, here is 
n ~r opportunity. Therefore, though I do wish to express my friendli. 

ness to Mr. Chllman Lall in regard to the objects which he haR in hi!'! mind 
wit;h regnrd to this Bill, still I must frankly state, on the floor of tbis 
HOllse that I do entirely disagree with him in the ma.tter of thi8 torti. 
culur amendment. I do not want so many people, indiscriminately and 
without specific reason, to be excluded from a. position of honour and dul.y 
in n~ e . of which they ma.y be ca.lled upon to do a. little service in the 
WI1.Y 1)£ solving n small trade dispute in their locality. Once 'again, I will 
say that trade disputes do not necessarily n.rise only in big cities, and we 
are not here thinking of the big people at all. I have in my mind l'ven 

• people of smaller status and education. Now, take the case of a. director 
of a joint stock company. Supposing I lUll a. director of an insllfanco 
compa.ny, which is not at all connected with any trade dispute 88 such. 
The insura.nce ccmpany would be interested only in insurance bUllint.l8s, Ilnd 
it iii not, likely that it will come into touch with any trade dispute. In 
that ('usc, should the direct,or of an insurance company bo excludl'd? 
Agllin, I mRy be Q director of a co·operative bank. Why bhould I be 
e l d ~ from settling a dispute if my influence is sufficient to R!'<t.tJe a 
trnde disput,e? Therefore, in all friend linesll , I would nsk Diwnn Chnman 
JJ811 to withdro.w the amendment. 

1Ir. Pruiclent: The question is: 
"To sub·clause (d) of clau/Ie 2 of the Bill, the fallowing be added: 

'and ill neith<)r an official nor & flnancier nor & director of I joint IItock eomplny 
nor & landowner'... . 

The motion was negatived. 
JII'. PrtllideDt: I think it will be convenient if we adjourn now. 
q'he Assembly then adjoumed till Eleven of the Clock on Thursday, the 

4th April, 19$. 
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